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Tuesday, August 5, 1986/ Sravana 14,
1908 (Saka)

The Lok Sabha met at
Eleven of the Clock,

[MR. SPEAKER /n the Chair)

[English)

SHRI SAIFUDDIN CHOWDHARY :
Sir, before we take up questions let us con-
demn the attitude and stand taken by Britain
in the mini-Commonwealth Summit. It has
been a failure.

MR. SPEAKER : We have done it. All
the rest have done it.

SHRI BASUDEB ACHARIA :
Chair should move a resolution.

The

MR. SPEAKER : They themselves stand
condemned by all the others. They are out-
casts.

SHRI PRIYA RANJAN DAS MUNS] :
On behalf of the whole House, Sir, you deal
with the situation as it demands.

MR. SPEAKER : Tomorrow we are dis-
cussing South Africa and then we will do it.

SHRI S. JAIPAL REDDY :
Rule 193 ?

Is it under

MR. SPEAKER : We will do something
of the sort. :

SHRI S. JAIPAL REDDY : Let it be
under Rule 193. Some of us are not so lucky
at the ballot.

[Translation)

MR. SPEAKER : Government is bringing
a motion under which it will be discussed.

[English)

SHRI D. N. REDDY : Shri Eeswara
Reddy, ex-Member of Parliament represented
my constituency Cuddapah. He expired last
Sunday in Proddutur. I request you to make
a mention of it in the House.

[Translation)

MR. SPEAKER : You give in writing.

ORAL ANSWERS TO QUESTIONS
[English]

Shortage of industrial alcohol and
rectified spirit in West Bengal

*365. DR. SUDHIR ROY : Will the
Minister of INDUSTRY be pleased to state :

(a) whether Government arc aware of the
problems of alcohol-based industries in West
Bengal which are suffering due to non-avail-
ability of industrial alcohol and recitified

spirit;
(b) if so, the details thereof; and

(c) the steps taken by Government to
improve the supply in West Bengal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) to (¢). Duty free import of denatured
alcohol is being permitted since February
1985 1n view of insufficient indigenous avail-
ability, Industrial units in West Bengal have
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been granted permissions for duty-free import
of 327 lakh litres of denatured alcohol.
Allocations have also been madc for supplies
of both denatured and rectified spirit form
U. P, and Mabharashtra.

DR. SUDHIR ROY : Sir, in West Bengal
a wide range of industries, namely, polythene,
shellac, drugs and pharmaceuticals, rubber
and chemicals, pesticides and printing inks
need industrial alcohol. Nearly 2 lakh
workers are involved with these industries.
These industries have been hard hit because
of non-availability of industrial alcohol.
Under the circumstances 1 want to know
from the Minister whether last year during
the period from March to November, U. P.
only supplied 6 lakh litres of industrial
alcohol whereas the Central Molasses Board
allotted 101.15 lakh litres for West Bengal ?

SHRI M. ARUNACHALAM : Sir, we
are aware that West Bengal is traditionally a
deficient State in availability of molasses and
alcohol. Shri Das Munsi, Member of Parlia-
ment had written to us. The Chief Minister
of West Bengal has also written to the Prime
Minister® ......(Interruptions)

PROF. MADHU DANDAVATE : s it
the same Das Munsi who is a member of the
Congress (I) ?

SHRI M. ARUNACHALAM : At the
request of the Chief Minister we have allotted
100 lakh litres of alcohol from U. P. which
has already be=n released.

DR. SUDHIR ROY : My definite ques-
tion was that during March-November period
why only 6 lakh litres were released while
the allotment was 101.15 lakh litres ? Is the
Government aware of this fact ?

SHRI M. ARUNACHALAM : Sir, in
July, 1986 the Excise Secretary, Government
of U. P. had sent us a telex intimating that
additional surplus quantity of 3 lakh litres
of denatured spirit was available and this
bas already been allocated to the deficit States
including 50 lakh litres to West Bengal.

DR SUDHIR ROY : Sir, last year U.P,
produced 1530.60 lakh litres of industrial
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alcohol and it consumed only 632.90 lakh
litres. Therefore, U. P. is surplus by nearly
900 lakhs litres of industrial alcohol. Why
has U. P. declared itself a deficit State and is
expressing its unwillingness to export indus-
trial alcohol to other States ?

SHRI M. ARUNACHALAM : The West
Bengal government had put forward a demand
of 5§60 lakh litres of potable alcohel for the
year 1985-86. Almost the same demand
was made during the last year also.

DR. SUDHIR ROY : 1 was saying that
UP has a surplus of 900 lakh litres of indus-
trial alcohol, but it has declare itself a
deficit State. How is it so ? Two lakh workers
are going to be retrenched because of non-
availability of industrial alcohol in West
Bengal. What is your reaction ? Why has
UP violated the award of the Central
Molasses Board regarding the allotment of
alcohol ?

PROF. MADHU DANDAVATE : By
mistake, thcy might have used it for drinking.

SHRI M. ARUNACHALAM : In the
begining of May 1985, UP informed us that
250 lakh litres of rectified spirit and absolute
alcohol was surplus to their requirements. Of
this, 100 lakh litres was allotted to West
Bengal.

SHRI AMAL DATTA : He is not under-
standing the qucstion.

(Interruptions)

MR. SPEAKER. He wants to know why
UP has declared itself as a deficit State.

SHRI M. ARUNACHALAM : UP has
declared some surplus stock and out of that
100 lakh litres have already been allotted to
West Bengal.

(Interruptions)

[(Translaticn}

SHRI IMADAN PANDEY : Mr. Speaker,
Sir, the production of molasses which is one
of the maim raw materials in the production
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of Alcohol has considerably gone down in
Uttar Pradesh in the recent past and at the
same time the demand from molasses and
alcohol based indust:ies has increased.
Efforts are also being made to set up new
units. In view of this, 1 would like to know
from the Hon. Minister whether Government
propose to impose restriction on the quota of
alcohol or molasses meant for export from
the State ? Beside, will the Government per-
mit setting up of molasses and alcohol based
industries in ‘No-Industry Districts’ in view
of persistent demand ?

(English]

SHRI M. ARUNACHALAM : The UP
Government has declared surplus in molasses.
We are aware of the protlems of short-supply
of alcohol throughout the country. That is

why duty-free import of spirit has been
allowed.
[Translation)

SHRI MADAN PANDEY : Sir, my

question has not been replied to. I had asked
whether in vicw of the increasing demand for
molasses and alcohol and their falling pro-
duction in Uttar Pradesh, will the Govern-
ment stop exporting molasses and alcohol
from the State and permit setting up of
molasses and alcohol based industries in
‘No-Industry Districts’ ?

(English)

MR. SPEAKER : Have you got anything
to say to that question ?

SHRI M. ARUNACHALAM : As 1 have
rightly stated, the problems of short supply
of alcohol are felt from the very beginning of
last year. In view of this and in order to
maintain the production of chemical items in
the country, it was decided that duty free
import of denatured spirit may he allowed.
So, the Government of India has allowed
duty free import of alcohol to meet the
demand.

SHRI C. MADHAV REDDI : The Hon.
Minister has just now siated that the Govern-
ment is aware of the shortage of industrial
alcohol in several parts of the country. We
have this molasses control order under which
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the Government has got control over all the
molasses produced in the sugar factories and
that is the feed stock for extracting alcohol.
But in view of the fact that there is no
control over the molasses produced in the
small scale Khandasari factories, will the
Government extend the molasses control
order to the Khandasari factories also, so
that they can have control over the surplus
molasses there, instead of importing alcobol ?

THE MINISTER OF INDUSTRY AND
MINISTER OF PETROLEUM AND
NATURAL GAS (SHRI NARAYAN DATT
TIWARI) : Sir, this question of bringing
Khandasari molasses under the ambit of
control-process is under consideration. The
main factor that has led the Government to
desist from any such control in the past is
that the Khandasari molasses is very difficult
to store. And this sale of molasses on a
freely available basis has been helpful to the
small cane growers; and the cane growers’
representative has also been representing that
this Khandasari molasses should be free,
without control We will consider this aspect.
Actually, the Central Molasses Board has
taken up this question. We will certainly
keep the suggestion made by the Hon.
Member in mind.

MR. SPEAKER : Leave alone drinking
alcobhol; we should also not talk much about
alcohol.

New Coal Project

*266. SHRI BASUDEB ACHARIA :
Will the Minister of ENERGY be pleased to
state :

(a) whether Government have decided to
start a number of new coal projects to increase
the production of coal in the country; and

(b) if so, the details thereof ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) and (b). Yes, Sir.
With a view to increasing coal production,
16 coal projects with a total production
capacity of 39.20 million tonnes per year at
a total capital outlay of Rs. 1661.69 croses
have been sanctioned by the Government
during the year 1985-86. During the current
financial year, to more projects have been
sanctioned.
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Details of these projects are given in the statement below.

Statement

Coal Project Sanctioned by the Government

. No. Name of the Project Company Target Capacity Capital cost
(Mty.) TRs. crs.-)-
Project sanctioned in 1985-86
1. Rajmahal ‘A’ OCP (RCE) ECL 5.00 217.27
2. Godavari Khani No. 10-A Incline SCCL 0.57 27.31
3. Bangwar Underground mine project WCL 0.65 25.14
4. RPR for Bina OCP CCL 4.50 140.55
5. Dipka OCP . WwCL 2.00 56.05
6. Sonepur Bazar ‘A’ OCP ECL 3.00 192.96
7. Tandsi Underground Phase-1 Project WCL 0.90 51.58
8. Khadia OCP CCL 4.00 400.00
9. RPR for Amritnagar (Reorgn.) ECL 1.14 65.45
10. Gevra Opencast (Expn.) wWCL 10.00 224.39
11. Nandan Underground RPR project WCL 0.60 17.89
12. RCE for Kusmunda OCP WCL 6.00 168.45
13. Central Workshop wWCL Non-mining 23.87
project
14. Advance Action for Piparwar OCP CCL 10.54
15. Srirampur No. 3 & 3A inclines SCCL 0.30 10.46
16. Ravindra Khani No. 1-A incline SCCL 0.54 29.78
Total : _3_;;0—_ 1661.69
Projects sanctioned in 1986-87 (till date)
1. Captive Power Stations for CIL CIL Non-mining 147.60
mines & washerics project

2. RPR for Sobhapur (U. G.) mine WCL 0.60 20.70
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SHRI BASUDEB ACHARIYA: The
Minister has given 18 projects, their target
capacities and what will be the capital cost of
these projects. But he has fiot mentioned as
to how much manpower and quantum of
land will be required for these 18 projects.
May I know from the Hon. Minister this
information, as also the nuiber of villagers
who will be affected, and the number of
persons who will be uprooted ? Is there any
plan for their rehabilitation ? How many
projects have been started so far ?

SHRI VASANT SATHE : All these
facts arc available in the project reports. The
number of men required will differ from
project to project. Details regarding how
much land will be required, acquisition of
land, payment of compensation—all these
things are normally taken care of, when the
projects are implemented. 1 do not have
ready figures in respect of cach project, viz.
how much manpower etc. will be required.
If the Hon. Member wants them, 1 will
supply him with all the information.

SHRI BASUDEV ACHARIA : I think
be can give information in respect of the
total manpower required.

SHRI VASANT SATHE : 1 will supply
jnformation about the total manpower
required.

SHRI BASUDEB ACHARIA: Is ita
fact that the Chari Committee constituted by
the Government to enquire into the working
of Eastern Coalfields Ltd. have recommended
an Investment Holiday, and said that no
project should be taken up in ECL for a
number of years now ? If so, may I know
what is the reaction of the Government ?
Has the Government decided to close down
12 coal mines in ECL ? Will this also affect
the production of coal ?

SHRI VASANT SATHE : The Chari
Committee has not recommended that no
new investment should be made.

SHRI BASUDFEB ACHARIYA : They
have used the word ‘Investment Holiday.’

SRAVANA 14, 1908 (SAKA)
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SHRI VASANT SATHE :
holiday means no investment.

Investment

SHRI BASUDEB ACHARIA :
got the report.

I have

SHRI VASANT SATHE : We are still
examining the Report of the Chari Commi-
ttee. It is not necessary that everything said
in the Chari Committee Report would be
accepted by us. Itis true thatthe Chari
Committee bas reccommended that 10 to 12
mines which are uneconomical where the
production cost goes up nearly 3-4 times
more than existing costs of production of
coal, which is on an average today Rs. 210
a tonne, now, if such uneconomical mines
are there and if the Parliament and the
country and everybody wants that we should
continue with uneconomical mines at the
cost of nation, it is a different matter. But
our coal mines must become economically
viable; that is the basic thing and that is the
responsibility of all of us, if we want to be
answerable for the investment of the country.

SHRI] LAL VIJAY PRATAP SINGH :
Would hLe give preference to new projects
where semi-coking coal or blendable coal is
available in plenty and infrastructural faci-
lities like railways and other transport facili-
ties are available ?

SHRI VASANT SATHE : All these
factors are taken into consideration while
starting coal projects.

SHRI INDRAJIT GUPTA: The
Minister has said that the Chari Committee
has recommended the closure of some mines
which are uneconomical; and he also said
that the Chari Commitice Report is being
studied. Am I to understand that before the
study is completed—the government has
already decided, as announced by him the
other day in the other House that 12 mines
under the Eastern Coalfields Ltd. are to bo
closed ? The decision has already been taken.
He knows very well that for the coal industry,
there is a body called the JBCCI, which is a
tripartite body, collective body, where all
these matters pertaining to the industry have
always been considered. How is it that this
decision to close down mines taken without
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bringing the matter before the JBCCI, and
will they re-consider that please ?

PROF. MADHU DANDAVATE : That
body is also closed down.

SHR] VASANT SATHE: All such
decisions will be taken in consultation with
the JBCCI. I am not aware of our having
taken a decision; you say, 1 announced it in
the other House.

SHRI INDRAJIT GUPTA : I got it in
the press.

SHR]1 VASANT SATHE : Not to my
knowledge because press sometimes does give
reports which may not be fully correct.

PROF. MADHU DANDAVATE : That
is advance publicity.
SHRI VASANT SATHE : Even if we

have taken a decision on the ground of eco-
nomy to close down these mines, we are
willing to have it discussed with the JBCCI.
1 can assure you, we want to take labour
and everybody into confidence while taking
any such measures.

SHRI BASUDEB ACHARIA : Parlaiment
also.

SHRI VASANT SATHE: Parliament
of course, not also; Parliament first.

SHRI INDRAJIT GUPTA : It involves
a question of employment of quite a large
number of People and all that.

SHRI VASANT SATHE : We will
consider all these factors; nothing adverse to
the interest of the employees will be done.

SHRI ANANDA GAJAPATHI RAJU:
In view of the fact that there are around 5
million tonnes of coal at the pit head which
has not been transported,..(/nterruptions)
this way or that way; 1 do not have the
statistics—but coal mines, power plants and
steal plants, that infrastructural problem is
there. There is a lot of bottleneck in it; and
consequently, our power plants in Andhra
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Pradesh, also Ramagundam, are not func-
tioning to the optimum level because of these
bottlenecks. Therefore, would he consider or
would he take steps to de-bottleneck all this
type of situation; if so, what'steps he would
like to take ?

SHRI VASANT SATHE : We are cons-
tantly in collaboration and coordination with
the Railways. And fortunately, because of
our regular interaction with the Railway
Ministry we are now in a position to move
coal in a better way from wherever pithead
stocks are there. And this bottleneck will be
removed. It is a fact that at some pitheads
there is more quantity of coal because they
are the pitheads which arc not linked with
rail, but they are road-hcad pitheads. If road
movement does not take place as desired,
then those stocks increase. About five million
tonnes that the Hon. Member mentioned, a
substantial part of it is coking coal which in
one sector cculd not be moved because the
washery is not ready. There has been delay
in the commissioning of that washery by
about four years. In the Rajarappa and
Kadally areas, such difficulties are there.
But we have already reduced our pithead
stocks from 29 million tonnes to 21 million
tonnes. That shows that we have been able
to move our coal substantially.

MR. SPEAKER : Next question.
RAMA-

SHRI MULLAPPALLY
CHANDRAN : Question No. 267.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTERPRI-
SES (PROF. K. K. TEWARY) : Sir,...

PROF. MADHU DANDAVATE : What
is your point of order ?

PROF. K. K. TEWARY : Sir, this
happens everyday. Whenever 1 rise to reply
to the question, Prof. Dandavate raises one
point or the other.

Setting up of industries in some
districts of Kerala

*267. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
INDUSTRY be pleased to state :
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(a) whether there is any minor or major
industry sponsored by the Union Govern-
ment located in the districts of Cannanore,
Kasargod, Calicut, Wynad and Malapuram
in the Malabar region of Kerala;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) whether there is any proposal to
start new industries anywhere in these
districts in the near future ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K. K. TEWARY) : (a) and
(b). The Cannanore Spinning and Weaving
Mills of the National Textile Corporation is
situated in the district of Cannanore.

(c) Investment decisions of Central
Government are based mainly on technoeco-
nomic considerations including availability
of raw materijals, other infrastructural inputs
etc. Further, there is the constiaint cf availa-
bility of financial resources for meeting the
investments needs.

(d) There is no proposal included in the
7th Five Year Plan for starting new indus-
tries specifically in these districts.

SHRI MULLAPPALLY RAMA-
CHANDRAN : The industrial growth in
Kerala has been stagnated because of inade-
quacy of Central investment. We have got a
very few industries in Kerala. And most of
these industries are located in and around
Cochin. The northern part of Kerala which
constitutes six major districts and almost
half the population in Kerala, has been
totally ignored. It is not that resources are
lacking there. In northern part of Kerala,
we have rich growth of agricultural produce
like spices, cotfee, rubber, coconut, cashew,
etc. etc. There is an ample scope of setting
up electronic industries in that part of
Kerala. So also, there is, perhaps, the best
available China clay available in the country.
Over and above that, it is to be taken note
of that there are thousands of highly educa-
ted youths who remain unemployed in this
part of Kerala Under these circumstances,
1 would like to know from the Hon. Minister
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as to why this particular region of Kerala is
undergoing such a treatment from the Centre
and whether the Government will take imme-
diate steps to start industries in this part of
Kerala.

PROF. K. K. TEWARY: It is nota
fact that the Central Government is indiffe-
rent to the industrial problems of Kerala.
Substantial investments have been made. The
total Central investment in Kerala till March
1985 was Rs. 831.22 crores.

SHRI MULLAPPALLY RAMA-
CHANDRAN : My question is pertaining to
the northern part of Kerala and not about
entire Kerala.

PROF. K. K. TEWARY : 1 am coming
to that question. I am replying to the points
raised by the Hon. Member. He should have
patience to listen to me. In the first place, 1
talked about Kerala as a whole and also how
much money has been invested in the public
sector undertakings in Kerala. As far as this
particular region of Malabar which the Hon.
Member has referred to is concerned, there
is only cne NTC mill and the Hon. Member
will agree with me that Central investment
cannot be made on the basis of region-wise
or district-wise backwardness. The overall
backwardness of the State is taken into
account. For the development of backward
regions and backward districts, the Central
Government has a plan of providing incen-
tives in terms of subsidies and loan facilities
on easicr terms, and the State Govercments
are free to avail of these subsidies to start
industries or to promote industrial growth in
those areas. If 1 may be permitted to say,
we have different schemes under the Central
Government Subsidy Scheme and these
schemes include concessional finance by all
India term lending institutions, subsidy on
fixed capital investment and preferential
treatment in the grant of industrial licence.
So far as districts in Kerala are concerned,
the subsidies which have been availed of by
the State Government for starting industries
in these backward areas amount to Rs. 12.94
crores. The total subsidy advanced by the
Central Government amounts to Rs. 393.02
crores (/nterruptior).

MR. SPFAKER : This is for the State
Government to realise.
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PROF, K. K. TEWARY : So, Sir, the
total investment in Kerala is not less as
compared to other States. So far as this
region is concerned, in the ncar future, that
is, in the Seventh Plan, there is no proposal
to start public sector undertakings in that
area. So far as the State Government is
concerned, it has all the facilities to promote
industrial growth of that region under the
Central Government Subsidy Scheme and
other schemes available to them.

SHRI MULLAPPALLY RAMA-
CHANDRAN : Sir, the answer given by the
Minister is quite unsatisfactory and has no
relevance to my question. Even in the reply
given by the Minister, it is clearly specified
that there is only one industry in the entire
Malabar region which constitutes of these
districts, that is, Cannanore Spinning Mills.
That spinning mill was run by a private
management. When it was closed, it was
taken over by the industrics Dcpartment.
Anyway, I am coming to the next question,
I would like to ask the Hon. Minister
whether the Government of Kerala has made
any proposal before ths Central Government
to start any industries in these backward
districts of Malabar i1egion during the
Seventh Plan.

PROF. K. K. TEWARY : Sir, in the
Seventh Plan, the total allocation for the
Kerala State is more than Rs 400 crores.
So far as the proposal of the State Govern-
ment for starting any industry in that parti-
cular area is concerned, we have not included
any proposal from the State Government for
starting any industry in that particular areas.

SHRI VAKKOM PURUSHOTHAMAN :
Sir, apart from the northern part of Kerala,
Malabar region, I would like to know whether
there is any proposal to set up any ncw
industry in the Se¢venth Plan in Kerala and
if so, what is that.

PROF. K. K. TEWARY : Sir, about
the Seventh Plan I have made it clear that
the total allocation to Kerala State is more
than Rs. 400 crores. To be precise, it is
Rs. 408.79 crores. As regards the projects
where this money is to be spsnt, if the Hon.
Member wants 1 will read about the projects
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and the allocations made for them. The hole
list is with me ...

MR. SPEAKER : It has already taken
enough time. Please send the information.
This is the State Government’s job, not
yours.

SHRI VAKKOM PURUSHOTHAMAN :
Is there any proposal to set up any new
industry in Kerala in the Seventh Plan ?

PROF. K. K. TEWARY : 1 will send
the information. The whole list is with me.
After all, Rs. 400 crores have been allocated.
This allocation is for new and for expansion
programme of the existing units.

If the Hon. Member wants, 1 will send

the information.

MR. SPEAKER : Next Question, 268.

(Interruptions)™*

MR. SPEAKER : 1 have not allowed
Shri Jaipal Reddy. Nothing will go on
record without my permission. No point of
order, at this juncture, during the Question
Hour.

Digitalisation of National Net-work

*268. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of COMMUNI-
CATIONS be plcased to state :

ta) the details of progress made so far
in the over all digitalisation of the National
Net-work and in establishing the Integrated
Service Digital Network;

(b) the progress made by the Indian
Telephone Industries so far in manufacturing
Digital Electronics Switching Equipments and
Digital Trunk Automatic Exchange Equip-
ments;

(c) whether any assessment of the first
unit of Digital Integrated Local-cum-TlTun'k
Exchange at present working on trial basis 1D
Udayamperur has been made, and if so, the
details thereof: and

**Not recorded.
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(d) the details of the future plans in this
regard and their implementation ?

THE MINISTER OF STATE OF THEA

MINISTRY OF COMMUNICATIONS
(SHR1 RAM NIWAS MIRDHA) : (a) to (d).
A statement is given below :

Statement

Digital Local exchanges to the tune of
1,15,000 lines have becn commissioned so
far. Projects for installation of 16 digital
trunk Automatic exchanges are in progress.
Long distance digital microwave link of 179
route Kilometres has been commissioned.
Feasibility studies arc under way to establish
Integrated Services Digital Network.

M/s. ITI has produced 28,000 Digital
I.ocal Exchange lines and 4,000 equivalent
lines of Trunk Automatic Excharge equip-
ments during 1985-86.

Yes, Sir. The assessment has been made
and it has given a good feed back for deve-
lopment of higher capacity exchanges.

A total of (about) 9,87,800 Digital
Local Exchange lines are planned by 1990.
Long Distance Digital Links (Microwave
coaxial, UHF and optical fibre) of about
26000 route Kilometres are planned during
the 7th Plan period. A total of 34 digital
trunk automatic exchanges are planncd during
the 7th Plan period. '

M/s. ITI is expected to produce 1,20,000
of local exchange lines during 1986-87.
M/s. ITI is planning to produce 5,00,000
local exchange lines per annum by 1989-
90. M/s. ITI is expected to produce 21000
equivalent lines trunk automatic exchange
equipment during 1986-87. The production
is expected to reach its full capacity of
60,000 equivalent lines by 1987-88.

Based on the Udayamperur exchange
design, six units of 512 port exchanges are
to be put on field trial. One unit has been
commissioned and put under field trial. On
success of this field trial and the quality
assurance tests 1TI has plans to manufacture
10,000 lines mostly of 512 port capacity
exchanges in the year 1986-87.

SRAVANA 14, 1908 (SAKA)

Oral Answers 18

[Translation)

SHRI BALASAHEB VIKHE PATIL :
Mr. Speaker, Sir, in his statement, the Hon.
Minisicr has also referred to the Seventh
Five Year Plan and has said that digital
trunk automatic excharges, etc. would be
installed during the Seventh Plan, but I feel
that as compared to the demand, this is very
meagre. 1 would like to have this information
because a lot of progress is being made, the
lines are also being laid, the Government are
going to instal 9,87,800 digital local exchange
lines. May I know how many of these lines
are going to be laid in the villages ? How
many lines from these automatic exchange
and other exchanges to be set up in the
Seventh Plan would be laid in the villages
for the benefit of the farmers and other
people ?

SHRI RAM NIWAS MIRDHA : The
Hon. Member has asked about the design of
Udayamperur Exchange. This exchange has
been dgsigned by the Research Branch of the
Indian Telephone Industries. Based on this
exchange, we shall instal small exchanges of
512 lines and 118 lines in rural areas.
Although it has gone into production, yet as
long as we are not able to meet the demand
through indigenous production, we are trying
to import digital exchanges for villages so
that immediate need could be met.

SHRI BALASAHEB VIKHE PATIL :
Mr. Speaker, Sir, the Hon. Minister has not
given any programme as to how many
exchanges would be set up, but it is being
felt now that with the introduction of cross-
bar and electronic exchanges of many types,
a lot of difficulty is being experienced m their
maintenence and as a result thereof, all the
telephones are not working properly. In view
of this, how many exchanges are going to be
imported and what type of systems, apart
from digital system, are going to be impor-
ted 7 Are the imports restricted to public
sector or is the private sector too being
allowed to import ? If private sector too is
being allowed to import, the names of the,
countries from where the imports are going
to be made ?

SHRI RAM NIWAS MIRDHA : The
Hon. Member has asked a very lengthy
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supplementary and, possibly, it does not arise
from the main question. 1 would like to say
that a few days back, in reply to a question
in this very House, 1 had stated that imports
are being restricted to only those items which
are immediately needed. As 1 told you earlier,
whether it is digital or clecironic exchange, it
is our endeavour to see that more.and more of
these are manufactured indigenously. Besides,
we have entrusted a big responsibility of
manufacturing telephone instruments to the
private sector also. Thus, public and private
sector both are ergaged in unison to manu-
facture more and more instruments indigen-
ously so that quality telephone service could
be provided in the country.

[English}

SHRI D. N. REDDY : Would the Hon.
Minister inform the House whether it is a
fact that Government is giving priority in
sanctioning telephone connections to those
who register themselves under the OYT
special quota and if so, the details thereof ?

SHRI RAM NIWAS MIRDHA : We
bhave got a list of priorities and whenever new
numbers in exchanges are released for alloca-
tion. there is a certain percentage which goes
to OYT and there is a certain percentage which
goes to non-OYT. In OYT theie are special
categories like industries and others. So, there
is a very well laid-out procedure which is
known to everybody. We have discussed it in
the Telephone Advisory Committee and Hon.
Members know about it, what percentage
goes to OYT and non-OYT, about special
quota to subscribers and priority in allo-
cation.

SHRI PRIYA RANJAN DAS MUNSI:
May I know whether the Minister is aware
of the fact that there is not only hue and cry
but almost there is a commotion and pro-
tests raised by peop'e after having seen that
public’ corporations have been formed in
Bombay and Delhi isolating Calcutta, which
is the worst telephone system not only in
India but in the whole of Asia. (An Hon.
Member : whole world). The crossbar
exchange and digital system in Calcutta has
been described by scientists and technologists
as ‘‘abandoned’, This is the sjtuation we
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see in spite of the import of technology and
import of materials and other things. Will
you take special measures within this year
to see that Calcutta telephone system comes
up to the mark keeping in view the huge
investments you are making ? Will you
personally take initiative, 1 would like to
know ?

SHRI RAM NIWAS MIRDHA : We
are very much conscious of the requirements
of Calcutta so far as the telephone system is
concerned. We arc giving top priority to it.
And if you take it in a proportional way,
much more than the other metropolitan cities,
we are giving priority 1o Calcutta In the list

before me, when we established digital local
exchanges, in Calcutta Central 11 10.000
lines were commissioned this year and

another exchange was commissioned only this
week. Looking to tke demand thete, a very
large proportion of the demand has to be
met and | can assure the Hon Member
through you that the needs of Calcutta are
very much in our mind and we are trying to
improve the system,

Grant of licences for polyester fihre
4-
*269. SHRI S. G. GHOLAP :
SHRI S. JAIPAL REDDY :

Will the Minister of
pleased to state :

INDUSTRY be

(a) whether Government have licensed
about 1,50.000 tonnes of additional capa-
city for polyester fibre in recent years; and

(b) if so, whether it has resulted in an
increased demand for import of viscose staple
fibre ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) Since January, 1985, a total additional
capacity of 1,85,000 tonnes for the manu-
facture of Polyester Staple Fibre has been
approved.

(b) Both Viscose Staple Fibre and Cotton
are blended with Polyester Staple Fibre. The
question of increased demand for import of
viscose staple .fibre would dcpend on the
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increase in production as and when approved
capacity of Polyester Staple Fibre materialises
as well as indigenous availability of Cotton
and Viscose Staple Fibre for blending.

SHRI S. G. GHOLAP : The additional
capacity already sanctioned is 1 lakh 85
thousand units. How many gross route units
arc coming up and where and with what
capacity ? How many of them will be in
Maharashtra and where 7 What will be its
effect on cotton consumption ?

THE MINISTER OF INDUSTRY AND
MINISTER OF PETROLEUM AND
NATURAL GAS (SHRI NARAYAN DU1T
TIWARI) : 7 units have btecn licenced for
manufacturing of viscose fibie. One is in
Andhra Pradesh It is Andhra Pradesh
Rayons Lid. It is in Warangal, Andhra
Pradesh. Then we bhave Bihar State Phar-
maceutical and Chemicals Development Cor-
poration Ltd. It is in notified backward area
of Bihar. Then we have Golden Tabacco
Company. It is in Rajnandgaon Madhya
Pradesh. Then we have Gwalior Rayon Silk
Manufacturing Co. Ltd. It is in Kumarapat-
nam, Karnataka. Then we have Modi Fibre
Ltd. 1t is in notified backward Area, Mata-
rashtra. Then you have South Indian Viscose
Ltd. Tehsil Mettupalayam, District Coimba-
tore, Tamil Nadu. Then we have UP State
Textile Corporation. It is in notified back-
ward area of UP. Modi Fibres Limited is
being set up in Maharashtra. It has been
licenced in Maharashtra. Letter of intent has
been issued for 30,000 tonnes capacity.

SHRI S. G. GHOLAP : There is a lot of
scope for petro chemicals in Maharasntra.
May 1 know whether any training centre is
established in that area ?

SHRI NARAYAN DATT TIWARI:-

Sir, the Hon. Member might be aware that
we are having a Maharashtra gas cracker
complex with an investment of moie than
Rs. 1000 crores in the Konkan region of
Maharashtra, and that other chemical units
are also coming up. Of course, cach unit will
have its own trading unit centre. That is our
thinking.

SHRI S. JAIPAL REDDY : Mr. Speaker,
Sir, the Minister in his 1eply has stated two
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things. Firstly, since January 1985 alone a
total additional capacity of 1,835,000 tonnes
for the manufacture of polyester staple fibre
has been approved.

The second point made in his reply was
that cotton also can be blended with this.
Sir, 1 want to know whether the Minister has
noticed that the tendency of blending of
cotton with fibre has been decreased noti-
ceably in the last few years, and whether this
will not affect the interests of cotton growers
in the country. Secondly, if they have sanc-
tioned the capacily of 1,85,000 tonnes
additionally for polyester staple fibre, what
is the additional capacity they have sanc-
tioned for visco staple fibre ? 1 would like to
know whether it is not a fact that Birlas
alone enjoy nionopoly in regard to visco
staple fibre with their Gwalior Rayon plant
having a capacity of 80,000 tonnes.

SHRI NARAYAN DATT TIWARI : Sir,
the Hon. Member is perhaps aware of the fact
that polyester staple fibre is a fibie which
belongs 10 the family of man-made non-cellu-
lasic fibre This fibre has an inhereut character
of blendability and is blended with most of
the fibres like cotton and viscose The Hon.
Member is referring to the lessening demand
of cotton mixed polyester staple fibre. That
depends on the demands that consumers have
in this sector. I am not aware of the fact
that actually blending is decreasing, but I will
certainly enquire into it since the Hon.
Member has this information.

As far as additional capacity for visco
fibre goes, we have already issued letters of
intent for 170,00C tonnes of capacity for
visco staple and we hope that these units will
come up and therefore, any monopoly will be
broken.

[Translation)

SHRI BANWARI LAL PUROHIT : Mr.
Speaker, Sir, the import of polyester fibre
and manufacture of cloth therefrom is prov-
ing dcterimental to the interest of farmers in
the country. Ours is an agriculture country,
but the import has resulted in a slump in
cotton consumption. The cotton mills which
spin cotton yarn and manufacture cloth are
gradually becoming sick. What type of policy



23 Oral Answers

bave the Government framed in the interest
of the farmer? I would like the Hon.
Minister to clarify that tbe consumption of
cotton will not fall. We are apprehensive
that this will result in reduction of cotton
consumption and will adversely affect the
interests of the farmers.

SHRI1 NARAYAN DATT TIWARI: 1
agree that the type of apprehensions expressed
by the Hon. Member here just now,
though unfounded, do exist in some parts of
the country. If the Hon. Member happens to
take the trouble of going through the Textile
Policy announced in this House, he will come
to know that it has been categorically stated
therein that cloth requirements of the country
are going to increase and per capita con-
sumption of cloth would also go up to such
an extent that there would be scope for more
production of cotton and apart from cottun,
there would be scope for fibre also. Although
it 1s not my department— there is a separate
department of Textiles for this and a Com-
petent Minister will be there as incharge of
this D:partment— yet 1 would like to request
the Hon. Member to study the Textile Policy
and, I am swe, his apprehension will be
belied.

MR. SPEAKER : Both of you may sit
together and Fave consultations because the
Textile Policy so far has not bcen that good.

(English)

SHRI INDRAJT GUPTA : The new
textile policy is not being properly explained.
There was a restriction on the proportion
of fibre which could be mixed with cotten.
Now, that restriction is removed by you.

Policy regarding ‘No Industry
Districts’

*772. SHRI D. B. PATIL :
SHR1 MADAN PANDEY :

Will the Minister of ' INDUSTRY be
pleased to state :

(a) whether it is a fact that the Govern-
ment of Maharashtra has requested the
Union (povernmem for reconmsideration of
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the policy as regards No Industry Districts
and to adopt ‘No Industry Tehsil’ policy;
and

(b) if so, the reaction of Union Govern-
ment in this matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). A Statement is given below.

Statement
Government of Maharashtra have
requested the Union Government to change

the criterion of ‘No-Industry District’ to
‘No-Industry Taluk’. Government have
constituted an Inter-Ministerial Committee
to review and revise the existing scheme for
industrialisation of Backward Areas including
'No-Industry Districts'. The Committee
shall, inter-alia, consider the suggestion for
adoption of Taluka as a criterion for identi-
fication of °‘No-Industry’/Backward Areas.
The Committee is likely to submit its report
by the end of this year.

SHRI D. B. PATIL : Sir, in the reply
the Minister has said that the Government
have constituted an inter-Ministerial com-
mittee to review and revise (he existing
scheme for industrialisation of Backward
Areas including ‘No-industry Districts’.

1 would like to know from the Hon.
Minister, when has this committee been
constituted and till what time, the term is
extended ?

SHRI M. ARUNACHALAM : Sir, an
inter- Ministerial committee was constituted
to revise the formula for backward areas.
It was formed in 1982 and the term of the
committee...(/nterruptions.) The term of the
Committee has been extended up to the end
of December, 1986.

SHRI D. B. PATIL : Sir, the Hon.
Minister has stated that the committee has
been constituted in 1982. I want to know,
how many meetings have taken place and
what are the reasons for delay in submitting
reports.
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SHRI M. ARUNACHALAM : Sir,
sorry, it was not 1982. The first meeting of
the committee was held on 28-7-1985.
The committee decided to co-opt Chief
Secretaries of some other State Governments
and it has nominated a sub-committee also
to review the progress.

PROF. MADHU DANDAVATE : Now,
no meetings are held. It means, meetings
are banned.

SHRI D. B. PATIL : Sir, 1 would like
to know from the Hon. Minister what
measures are being taken to start new
industries in ‘No-industry districts’.

THE MINISTER OF INDUSTRY AND
MINISTER OF PETROLEUM AND
NATURAL GAS (SHRI NARAYAN DATT
TIWARI) : Sir, a number of steps have
been taken for facilitating industrialisation
not only in ‘no-industry districts’ but also
in ‘B’ and ‘C’ category districts. The back-
ward areas of the country have been divided
into three catcgories, ‘A’ catcgory which
includes ‘No-industry district” and special
areas; ‘B’ category which consists of those
areas where capital investment subsidy was
already available and ‘C’ category, a new
category has been introduced, of those areus
where only banking concessions. institutional
financing concessions were available. So, the
whole subsidy structure is based obn this
3-tier pattern.

Then, again for industrialisation, in
‘No-industry district’, a growth centre
concept has been introduced. 1DBI, the
Central Government and the State Govern-
ment will pool their resources together or
are expected to pool their resources together
to the extent of a maximum of Rs. 6 crores
for developing growth ceatre in the ‘no-
industry area’. Then again, there are
concessions given by banks to ‘A’, ‘B’ and
‘C’ category districts. Also there are some
facilities to industrial bouses for setting up
their industries in backward areas.

[Translation]

SHRI MADAN PANDEY : Will the
Hon. Minister be pleased to state whether
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suggestions have been received from some
States to declare ‘No-industry Blocks® ? If
so, whether the suggestions have been
considered by the Inter-Ministerial Com-
mittee; if so, the decision taken thereon ?

[English)

SHR1 M. ARUNACHALAM : Sir, the
Government of Maharashtra as well as a
few other States like Rajasthan, Madbya
Pradesh, Tamil Nadu, Kerala and Gujarat
have requested the Central Government to
change the criteria of ‘no-industry district’
to ‘no-industry taluk’ as the district is not
uniform in every State. This matter has
been referred to the inter-ministerial
committee and they are looking into it.

(Interruptions)

SHRI MANORANJAN BHAKTA:
What I understand from the Hon. Minister
is that in ‘A" Category district which is
industrially backward, it is left for industria-
lisation by the private industrialists and
where the infrastructural avenues are avail-
able, that is kept for the public sector
undertaking. 1f I understand correctly, will
the Government consider to invest or have
from public enterprises in the ‘A’ Category
districts also, particularly Andaman and
Nicobar Islands and Lakshadweep where no
industrial district is there ?

SHRI M. ARUNACHALAM : We are
not distinguishing between creating infras-
tructural facilities for private and public
sector. As far as Andaman is concerned,
1 have recently visited with a team of
my officers. We are trying to evolve some
norms.

[Translation)

SHRI MOHD. AYUB KHAN: Mr.
Speaker, Sir, there is a copper project in
Jhunjhunu and Sikar areas of Rajasthan.
An amount of one crore of rupees is spent
annually to run that copper project. The
purchases to the tune of one crore of rupees
made to run that project are not made in
Jhunjhunu, but in other States. Will Jhun-
jhunu area be declared as backward under
these circumstances ?
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SHRI NARAYAN DATT TIWARI:
Sir, full attention will be paid to the wishes
expressed by the Hon. Member and all out
efforts will be made as far as our schemes in
Rajasthan are concerned. Rajasthan Govern-
ment too will be requested to do their bit in
this regard.

Delicensing of Chemical industry

*274. SHRI JAGANNATH PATT-
NAIK : Will the Minister of INDUSTRY
be pleased to state :

(a) the details regarding the norms and
the policy on delicensing of Chcmical
industry and broad banding plan to be
introduced alongwith the areas; and

(b) whether Government have also given
special stress on maintenance of anti-
pollution measures and clearance (o be
obtained from the Srtate Pollution Control
Boards ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). A Statement is given below.

Statement

Proposals for broad-banding and deli-
censing of a number of Chemical items have
reached the stage of final consideration.
These are being formulated on the back-
ground of Government’s Press Note dated
16th March, 1985 which inter alia stipulates
that delicensing is applicable only on the
following conditions :

(a) The industrial undertaking does not
fall within the purview of the
MRTP Act or the Foreign Exchange
Regulation Act,

(b) The article of manufacture is not
reserved for the small scale sector,
and

(c) The undertaking is not located or
proposed to be located within the
standard Urban limits or within
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the municipal limits of a city
with a population of more than
5 lakhs.

While drawing up the list for delicensing,
it has been kept in view that certain sectors
of the chemical industry like power intensive
chemicals for which there is difficult

ones,
availability of raw materials, extremely
hazardous chemicals and highly polluting

chemicals need not be considered for libera-
lisation for the time being. In the case of
broad-banding, the general criteria such as
(i) similarity of chemical composition or
manufacturing process, (ii) potential for
using either same plant and machinery with
minor modircations or with additions of
same balancing equipments, and (iii) foten-
tial (0 offer a wider product range to same
consumers or industries, has been adopted.

The industries would continue to be
subject to the existing orders relating to
prevention and control of pollution including
inter alia obtaining of clearances/certificates
from State Pollution Boards and other
similar authorities.

SHRI JAGANNATH PATTNAIK : 1|
want to know from the Hon. Minister
whether there is any specific law for the
periodical health monitoring of the workers
within the factory premises and the public in
general within a reasonable distance of that
industrial unit, if not, whether Government
has any proposal to introduce such a specific
Act,

SHRI NARAYAN DATT TIWARI:
The Environment Protection Act is available,
and I am sure all these factors will certainly
be kept in mind by all industries including
chemical industries.

SHRI JAGANNATH PATTNAIK :
What positive steps the Government is
thinking in order to encourage those units
which are interested in investment for
upgradation and modernisation of these units
with regard to chemicals ?

SHRI NARAYAN DATT TIWARI:
We will give them all possible help.
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Sick Industrial Units

*275. SHRI INDRAJIT GUPTA : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether it is a fact that there has
been a substantial increase in the number
of sick industrial units in the country;

(b) if so, the number of (i) small scale,
(ii) medium scale, and (iii) large scale
industrial units fallen sick as on 31 Decem-
ber, 1985; and

(c) the bank credit locked up in each of
the said categories as on 31 December, 1985 ?

THE MINISTER OF INDUSTRY AND
MINISTER OF PETROLEUM AND
NATURAL GAS (SHRI NARAYAN DATT
TIWARI) : (a) to c). A statement is given
below,

Statement

Data on sick industrial units assisted by
banks are collecited by the Reserve Bank
of India as per the definition of sickness
adopted by it. The details regarding the
total numb:r of sick industrial units and the
amount outstanding against them as at the
end of December 1984 and June 1985 are
given hereunder :

Period ending December 1984 ¢

Amount outstand-
ing (Rs. crores)

No. of units

Large units : 545 2330.12
Medium units : 1287 428.58
SSI units : 91450 879.69
Total : 93282 3638.39
Period ending June 1985 :
Large units : 597 2655.39
Medium units: 1181 195.13
SSI units ¢ 97890 954.65
Total : 99668 3805.17

——
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The statistics have been obtained from
the latest ‘report of the Reserve Bank of
India.

SHRI INDRAJIT GUPTA : It scems
that this industrial sickness is growing at a
galloping rate, Infection is spreading. Bet-
ween 1981 and 1985, there has been a 236
per cent increase in sickness. According to
the statement that has been given also, the
number of units which are sick/closed down
in the period ending June, 1985 is nearly
one lakh. 99,668 are closed. 1 do not know
whether such a phenomenon exists in any
other country. Now I would like to know
from the Government whether they are at
all serious about taking some drastic measures
to check this growth of sickness and to
punish those people who have been responsi-
ble for this sickness because so many
enquiries have said that it is mainly due to
diversion of funds, mismanagement, corrup-
tion and so on that these industries are
being ruined.

I want to know whether Government has
got any proposal of any kind to take any
deterrent action or any penal action against
these people and to stop the number of sick
units from going up at this rate.

SHRI M. ARUNACHALAM : As far as
the Government is concerned, to meet the
problems’of industrial sickness in the country
we have issued policy guidelines as far back
as 1981. As per the guidelines various
central administrative Ministries, the State
Governments, the banks and the financial
institutions have to take steps. According to
the guidelines the financial institutions draw
up rehabilitation programmes in respect of
potential and viable units on a case to case
basis.

As far as the sickness is concerned, with
regard to the total number of sick units,
going up proportion of outstanding banks’
advances to sick industrial units has decreas-
sed to 7.7 per cent by the end of June 1985
as compared to 7.8 per cent at the end of
December 1984.

SHRI INDRAJIT GUPTA : Percentages
do not mcan anything because there is a
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total amount of over Rs. 6000 crores tied
up in these sick units. He has not told us
whether the Government is contemplating
anything by way of legislation. The Hon.
Labour Minister in the last Consultative
Committee meeting assured the Members
that in this very session of Parliament—that,
of course, will not happen, I know, but he
had assured that some new Bill was under
contemplation to see that these people who
are responsible for making the industries
sick will be subjected to some penal and
deterrent action. Is it a fact or is there no
such Bill under contemplation ?

SHRI M. ARUNACHALAM : No such
Bill is under contemplation. The Industrial
Reconstruction Bank of India has been
established on March 1, 1985 as a principal
credit and reconstruction agency for indus-
trial revival in the country having its head-
quarters in Calcutta. The IRBI has been
vested with effective powers to curtail the
growing malaise of industrial sickncss by
assisting the sick units. .,.

(Interruptions)

SHRI PRIYA RANJAN DAS MUNSI :
They are not doing anything

SHRI DINESH SINGH : When this
House passed a Bill to take over sick
industries, it was clearly provided that the
sick industries once taken over will be res-
tructured and that they would be made
viable. There was never an idea that they
would be run as mills in loss What is the
point in taking over mills which are running
at a loss and continuing to run it at a loss ?
It is only waste of public funds. Has the
Government restructured any undertaking
that it has taken-over and if not, why not ?

SHRI NARAYAN DATT TIWARI:
The veteran member is in full knowledge of
all the existing statutes and enactments
regarding sick industries. There are two
categories of industries which can be dis-
cussed in this whole question. One is the
nationalised units. We have already national-
ised many which we have taken over. It is

not necessary that we oationalise every taken
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over unit under the Industries Development
and Regulation Act. The IRBI also
manages certain units and tries to restore
health in them. So the figures regarding the
taken over units and the nationalised units
always differ.

WRITTEN ANSWERS TO QUESTIONS
(English)
Proposals for oil-fired power stations

*270. SHRI H. B. PATIL : Will the
Minister of ENERGY be pleased to state :

(a) whether Government have appointed
any high-level team of officials to study the
proposals of some States for setting up of

o'l-fired 120 MW power stations; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
No, Sir.

(b) Does not arise.

Setting up of Mini Hydro-elcctric
projects

*271. SHRI T. BASHEER : Will the
Minister of ENERGY be pleased to state @

(a) whether Government are aware that
many countries are exploiting potential
available through Mini Hydro-electric pro-
jects; and

(b) if so, whether there are any proposals
under consideration to set up such plants in
India to solve the problem of energy shortage ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
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PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) ; (a)
Yes, Sir.

(b) Several mini, micro and small hydel
projects, with a total capacity of about 171
MW are already in operation in various
States, and such projects with a total addi-
tional capacity of about 188 MW are under
implementation in the country.

Ban on use of religious places for
election propaganda

*276. SHRI C JANGA REDDY :
DR. A. K. PATIL :

Will the Minister of LAW AND
JUSTICE be pleased to refer to the reply given
to Unstarred Question No. 5839 on Sth
April, 1986 regarding ban on use of religious
places for election propagenda and state :

~ (a) whether any decisicn has been taken
by Government on the recommendation of
the Election Commission in this regard; and

(b) if so, when the bill for amending the
Repiesentation of the People Act, 1951 for
this purpose will be brought before Parlia-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHR1 H. R. BHARDWA)J) : (a) This
recommendation forms part of the set of
recommendations made by the Election
Commission on electoral reforms and is still
under examination. After ccmpletion of
detailed examination and formulation of
preliminary views, Government would also
hold consultation with pclitical parties before
arriving at final decisions.

(b) It would not be feasible to indicate
the time frame by which final decisions can
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be taken. Legislative proposals to amenf‘f'the
Repiesentation of the People Act, 1951 can
be brought only after final decisions are
taken on the recommendations relating to
electoral reforms. A T

Import of coal mining‘equipment
|

¥277. SHRI K. V. SHANKARA
GOWDA : Will the Mnmster of ENERGY
be pleased to state : PR

(a) whether Government ha\e decnded to
import coal mining e&ulpment in'a big way
to overcome the problems created by delayed
supplies by indigenous manuchmrer;; e

! .

(b) if so, whether the Coal' Department
has been asked to prepare a contingency
import plan;

(c) if so, the details thereof;1e
[
(d) whether several pro_|ccts have sllppcd
due to dclayed supply of equipmgt; ..«

(e) if so, the details of the projects - that
have been affected; and S e

(f) the time By which these projects are
likely to be implemented ?

THE MlNlSTER OF ENERGY (SHR]
VASANT SATHE) : (a) No, Sir. 3

(b) and (c). Neerly 80 per cent of the
equipment and machinery required for cbal
mining is procured indigenously An Fxpert
Group on Technolegy Options in the coal
sector is currently assessing the eqgu'pment
and machinery requirements for the future
and the indigenous manufacturirg capacities
to meet the.requirements. No ‘contingent
plan’ for import of equirment and machinery
to meet current requirements is urder. pre-
paration,

(d), (e) and (f).

Projects slipped due 10 delay in supply of equipment

Name of Coal Name of Date of complcuon
Company Project Original Antcipated
Bharat Coking Coal Limited Moonidih UG (RCE) 1984-85 1988 89
Block 11 OC 1986-87 1987-88
Northern Coalfields Limited Kakri OC 1986-87 1988-89
Bina OC (RPR) 1986-87 1987-88
Singareni Collieries Company Ramagundam OC 1 1985-86 1987-88

Limited
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Generation in Tamil

'l .lélyllel Power
T Nadu

e

*278. SHRI N. SUNDARARAJ: Will
the Minister of ENERGY be pleased to state:

(a) whether Government are aware of the
poor and decreasing trend persisting in hydel
power generation in Tamil Nadu;

(b) the effective steps being taken to
generate more hydro-electricity to augment
the overall bowgr supply in the State; and

(c) the steps taken to improve the per-
formance of the Ennore and Tuticorin power
stations in the State ?

H

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINI]S-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI!): (a)
Hydel geferation in Tamil Nadu during
1985-86 and the first quarter of 1986-87
has been less than the programme on account
of low reservoir levels.

() New hydro capacity totalling 576
MW is targetted to be commissioned in
Tamil Nadu during the Seventh Five Year
Plan.

(©) Renovation and modemisation of
Ennore and Tuticorin plaats under a Centrally
sponsored scheme has been undertaken for
improving their performance.

Modernisation Programme for Indus-
tries in West Rengal

%279, SHRI PRIYA RANJAN DAS
MUNST : Will the Minister of INDUSTRY
be pleased to state :

(a) whether he had recently stated at the
Annual Meeting of Bharat Chamber of
Commerce in Calcutta that modernisation
programme in West Bengal and Eastern India
was not satisfactory and District Industries
Centres were not functioning effectively;

(b) if so, the basis and facts thereof;
and

(c) thé'remedial steps suggested by him
in this regard ?
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THE MINISTER OF INDUSTRY AND
MINISTER OF PETROLEUM AND
NATURAL GAS (SHRI NARAYAN DATT
TIWARID : (a) to (c). In the inaugural
address to the Annual General Meeting of
Bharat Chamber of Commerce, a reference
was made to the unsatisfactory utilisation by
industry in the North-Eastern Region of
modernisation facility provided under the
scheme of Technical Development Fund
administercd by the Ministry of Industry.
The scheme aimed at assisting the existing
industrial units with foreign exchange for
import of capital goods, technical know-how
etc. for purposes of modernisation and up-
gradation of technology has not been utilised
by the industry in the eastern region (except
West Bengnl) during the past few years. The
Chamber of Commerce was rcquested to take
up a quick study and come back to Govern-
ment on the problems faced by the indus-
trialists in this regard.

Telephone services in Port Blair

*280. SHRI MANORANJAN BHAKTA:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government are aware of

the urgent need for augmenting telephone
services in Port Blair; and

(b) if so, ‘the action taken in this
regard ? .

THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir,

(b) The telephone exchange at Port Blair
has recently Leen expanded from 900 to 1200
lines.

An carth station is also working at Port
Blair. Port Blair will be connected to the
National Subscriber Dialling network during
this year.

Working of Cochin Oil Refineries Ltd.

*281. PROF. K. V. THOMAS : Will
the Minister ‘of PETROLEUM AND
NATURAL GAS be pleased to state :
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(a) whether Government are considering
steps to improve the working of the Cochin
Oil Refioeries Ltd.; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) :(a) and
(b). Cochin Refinery has been expanded to
increase its capacity to 4.5 million tonnes
per annum from its capacity of 3.3 MTPA.
Secondary processing facilities were also
added. The refinery could not achieve the
targets during 1984-85 and 1985-86 because
of a major fire and explosion in March
1984. Additional safety measures have also
been implemented to avoid recurrence of
such incidents. At the management level, a
new Chairman-cum-Managing Director has
been posted and the Board of Management
is also proposed to be strengthened with the
addition of one or two Functional Directors.

Setting up of Telephone Exchanges in
Leh Valley

*282. SHRI P. NAMGYAL : Will the
Minister of COMMUNICATIONS be pleased
to state :

(a) whether the people of Nubra Valley
in Ladakh and Zanskar Valley in Kargil have
been requesting the Department of Tele-
communications to set up small telephone
exchanges at Deskit in Nubra and Padum in
Zanskar and further to link the two valleys
through telephones with Leh and Kargil
districts respectively; and

(b) if so, the action proposed thereon
and if no, action is proposed the reasons

thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDIIA): () A
member of district Development Board Nubra
has requested through Member of Parliament
for the telephone facilities at these places.

(b) There are no proposals under consi-
deration to open telephone exchanges at
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Deskit in Nubra Valley and Padam in Zans-
kar Valley as no application has been regis-
tered for opening telepbones at these places.
However, it is proposed to open a P.C.O. at
Deskit and telegraph office at Padam during
the current plan period subject to availability
of stores and technical feasibility since the
terrain is hilly. )

[Translation)
Setting up of a Paper mill in Bihar

*283. PROF. CHANDRA BHANU
DEVI1 : Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government propose to set
up a paper mill in Bihar during the Seventh
Five Year Plan; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRY AND
MINISTER OF PETROLEUM AND
NATURAL GAS (SHRI NARAYAN DATT
TIWARI) : (a) The Central Government has
at present no proposal to establish a paper
mill in the State of Bihar.

(b) The question does not arise.

[Englishy’

Projects by Enginecring Projects
(India) Limited in foreign countries

*284. SHRI C. MADHAV REDDI:
Will the Minister of INDUSTRY be pleased
to state :

(a) the names of projects under-taken
by Engincering Projects (India) Limited
during 1984-85 in foreign countries; and

(b) the profits earned on these projects ?

THE MINISTER OF INDUSTRY AND
MINISTER OF PETROLEUM AND
NATURAL GAS (SHRI NARAYAN
DUTT TIWARI) : (a) No new project in
foreign countries was undertaken by .Engi-
neering Projects (India) Limited during 198 it

85.

(b) Does not arise.
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Delicensing of Schedule ‘A’* Industries

2566. SHRI SIMON TIGGA : Will
the Minister 'of INDUSTRY be pleased to
state : ! - .

(a) whc‘t’l;;:r Government are contempla-
ting to delicense and open up Schedule ‘A’
of the Industries (Development and Regula-
tion) Act in the areas of Defence equipment,
coal mining, power plants, oil exploration
and refining, port development, air transport,
constru:tioc}\ of roads and bridges etc.; and

S 1
(b)‘ if( so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHR1 M. ARUNACHALAM) :
(a) No, Sir.

(b) Does not arise.

-, Taking over of Madras Petro-
: Chemicals

" 2564 "SHRI K. RAMAMURTHY :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the Madras Oil Refineries
Limited is supplying the basic taw material
to a unit called Madras Petrochemicals in
the private sector;

. (b) whether presently this unit is being
managed by Industiial Development Bank
of landia; e

(c) whether it is proposed to take over.

this unit as a subsidiary of Madras Oil
Refinery; and -

(d) if not, the reasons therefor ?

« THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-

. TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMA1]I SUSHILA KOHTAGI): (a)
Yes Sir.

(b) Yes Sir.

(C) No Sir.
\
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(d) The decision is only to rehabilitate
the unit and MRL’S role is limited to supply
of some base feed stock and buy back the
processed product from Madras Petrochemi-
cals Limited.

Raids on Teatile Firms for spurious
stamping

2568. SHRI MANIK REDDY : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether raids were carried out recently
on some textile traders in Delhi for spurious
stamping on cloth etc as reported in ‘‘The
Economic Times' of 28 June, 1986; -

(b) if so, the details thereof;

(c) whether Government have any pro-
posal to bring such cases to the notice of
the consumers and consumer voluntary
organisations at the earliest;

(d) the corrective steps taken in this
matter; and

(e) whether surveillance is proposed to
be intensified to protect consumers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M, ARUNACHALAM) :
(@) Yes, Sir.

(b) On a complaint filed before the
Court of Chief Metropolitan Magistrate ufs
78/79 of the Trade and Merchandise Marks
Act, 1958 the Court directed search of
certain premises as a result of which 20
gunny bags containing spurious textile
material bearing trade mark of M/s Gwalior
Rayons Silk Mfg. (Wvg.) Company Limited
wcre seized.

(c) to (¢). The Trade and Merchandise
Marks Act, 1958 contains adequate penal
provisions for applying false trade marks
and for' selling goods bearing false trade
marks. The amended Copyright Act, 1957
and the Monopolies and Restrictive Trade
Practices Act, 1969 also contain provisions
to deal with these practices. Grant-in-aid
is provided to voluntary consumer organisa-
tions for generating consumer awareness by
organising consumer education programmes.

-
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Companies found guilty of accounting
lapses

2569. SHRI SANAT KUMAR
MANDAL : Will the Minister of INDUS-
TRY be pleased to state : :

(a) whether Government are contem-
plating to take action against companies
whose accounting policies aie contrary to the
recommendations made by the Institute of
Chartered Accountants of India;

(b) whether it is a fact that in many
cases the accounts of companies do not
present a ‘true and fair’ picture, as enjoined
by the provisions of the Companies Act;
and

(c) if so, action taken in such cases ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHR1 M. ARUNACHALAM) :
(a) The recommendations of the lnstitute of
Chartered Accountants of India rcgarding
accounting policies have no legal force. Action
is considered by the Department of Company
Affairs in cases where specific contravention
of the provision of the Companies Act is
brought to the notice of the Department
through complaint, inspection etc,

(b) and (c). During the period 1.4.85
to 31.3.86, 9 prosecutions under Section
211 of the Act have been filed against the
companies for not disclosing ‘‘true and fair’
view of their afTairs in the Balance Sheets.

Production of Khadi

2570. SHRI SYED SHAHABUDDIN :
Will the Minister of INDUSTRY be pleased
to state :

(a) the quantity of Khadi produced in
the country during 1985-¢6, State-wise;

(b) the estimated number of weavers
eogaged in the production of khadi;

(c) the estimated size of the population
dependent for its livelihood on khadi
production; and -
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(d) brief particulars of Centrally spon-
sored schemes for promoting the production
of Khadi and ensuring a reasonable return
to the producer ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) Statewise figures of production of Khadi
in the country available for the year 1984-
85 are given in Statement-I below.

~ (b) 1.36 lakh weavers were engaged
in the production of Khadi during 1984-85.

(c) Khadi provided employment to
13.05 lakh persans (full time 4.24 lakh
persons and part time 8.81 lakh persons)
during 1984-85.

(d) Particulars of centrally sponsored

schemes for promoting the production of
Khadi are given in Statement-11 below.

Statement-1

Statewise production of Khadi
during 1984-85

Quantity : Million S q.mt.

S. No. States and Union Quantity
Territories
1 2 3
1. Srazeg
1. Andhra Pradesh 5.94
2. Assam 0.38
3. Bihar 6.86
4. Gujarat 7.95
5. Haryana 1.62
6. Himachal Pradesh 0.20
7. Jammu & Kashmir 0.46
8. Karnataka 6.28
9. Kerala 3.01
10. Madhya Pradesh 1.73
11, Mabharashta 1.95
1 2. Manipur 0.01
13, Meghalaya *
14. Nagaland 0.02
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15. Orissa 0.27
16. Punjab 4.57
17. Rajasthan 6.93
18. Sikkim 0.02
19. Tamil Nadu 19.10
20. Tripura 0.10
21. Uttar Pradesh 33.14
22. West Bengal 3.24
Total I 103.78

1I. Union Territories
Delhi 0.18
Pondicherry 0.02
Total I 0.20

Total 1411 103.98

Statement-11

(d) Particulars of centrally sponsored
schemes for promoting the production of
Khadi.

Khadi means any cloth woven on hand-
looms in India from cotton silk or woollen
yarn handspun in India or from a mix-
ture of any two or all of such yarns. Khadi
programme is a central schemes for which
central government provides financial assis-
tance in the form of loans and grants. The
KVIC extends as per the approved pattern
financial assistance as well as technical assis-
tance to the certified institutians cooperatives
through state KVIBs as well as directly.
Loans are provided by KVIC for Khadi on
zero per cent interest. If institutions avail
bank finance interest at 4 per cent is borne
by them and balance subsidised by KVIC
under interest subsidy scheme. Central
Government through KVIC provided in
1985-86 ftifteen per cent sales rebate on
retail sale of khadi throughout the year on
some varieties of khadi and additional ten
per cent on all varieties of khadi during
special rebate period of 90 days. KVIC has
taken steps to increase the productivity of
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artisans and thereby earnings by introduc-
tion of improved technology in the form of
new model charkhas for spinners and impro-
ved looms for weavers and also improved

« preprocessing. KVIC has a system of cost
chart for Khadi in which shares of various
‘factors of production are indicated and
revised from time to time through which the
interests of producers of khadi are safe-
guarded.

Labour problem in 1. D. P. L.

2571. SHRI C. K. KUPPUSAMY :
Will the Minister of INDUSTRY be pleased
to state : .

(a) whether labour problem is still con-
tinuing in Indian Drugs and Pharmaceuticals
Limited:

(b) whether it is affecting production in
the plant; and

(c) if so, the steps the Union Govern-
ment have so far-iaken to stop such an
unpleasant condition of the industry and—
the critical position of the labour force in the
said area ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) There is labour unrest at the Gurgaon
plant of Indian Drugs and Phaimaceuticals
Limited.

(b) Yes, Sir.

« (c) The Government is examining the
connected issues.

° Production of power-energy from
garbage
2572. SHRI NARSING SURYA-

WANSHI : Will the Minister of ENERGY
be pleased to refer to the reply given to Un-
starred Question No. 226 on the 25th
February, 1986, regarding scheme for pro-
duction of power energy from garbage and
state :

(a) whether detailed analysis of garbage
has been completed by now;



45 Writien Answars

(b) if so, the main findings; and

(c) when such projects are likely to be
started in cities ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) and (b). Detailed
analysis of Municipal Solid Waste (MSW) of
Karnpur city is being carried out by LLT.,
Kanpur in association with Kanpur Munici-
pal Corporation. The analysis has to be
carried out for the garbage quality for diffe-
rent seasons over a period of one year. The
final report is expectcd by the end of 1986.

Municipal Corporation of other big
cities have teen requcsted to examine
desirability of Incineration-cum-Power Gene-
ration Plants in their cities if sufficient MSW,
at least about 500 tonnes/per day is availa-
ble

(c) A decision in this regard can be taken
only after the satisfactory pcrformance of the
pilot plant at Timarpur, Delhi due for co-
mmissioning in March *87, has been proved.

Expansion of Central undertakings in
States

2574. PROF. P. ). KURIEN : Will the
Minister of INDUSTRY be pleased to state :

(a) whether there is any scheme under
the consideration of Union Government to
modernise and expand the Central industrial
undertakings in the States; and

(b) if so, the details thereof ?

THE MINISTFR OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF, K. K. TEWARY) : (a) and
(b). There are a number of such schemes
already under implementation and the effort
involved in collecting the details from more
than 220 existing enterprises is not con-
sideréd commensurate with the benefits to be
obtained therefrom. Moreover, most of these
details are available in the Performance
Budget of the Ministries/Departments.

Telephone exchanges in Orissa

2575. SHRI CHINTAMANI JENA :
Will the Minister of COMMUNICATIONS
be pleased to state :

SRAVANA 14, 1908 (SAKA)

Written Answers 46

(a) the number of manual telephone ex-
changes that are proposed to be made auto-
matic’'in Orissa; and

(b) the total pumber of new telephone
exchanges with locations that are proposed
to be opened ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) 21
manual exchanges have been proposed to be
made automatic in Orissa during 7th Plan.
Out of which one exchange at Balasore has
already been automatised and Dhen Kanal is
proposed to be automatised during 1986-87.
The remaining exchanges are proposed to be
automatised in 87-88 and in subsequent
year of the 7th Plan subject to availability of
equipment,

(b) About 110 new exchanges are pro-
posed to be opened in Orissa during 7th
Plan subject to availability of demand and
financial viability of the proposal and ex-
change units, The yearwise break-up is as
follows :

Year No. of exchanges proposed
1o be opened

1. 1985-86 35 (already opened) Details
in the &tatement given
below.

2. 1986-87 159

3. 1987-88 20 \ Locations to be

4. 1988-89 20 . decided

5. 1989-90 . 20

Statement
List of places where new exchanges
opened in Orissa during 1985-86
1. Chudapali

2. Liosinga
3. Kabatabandh

Kadnapada
5. Kandarpur
6. Korua
7. Raj Kaniaka
8. Salepur
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9. Hindol Road .
10. Nalco Smelter
11. Parjang
12. Ballipdar
13. Bhismagiri
14, Kukuda Khandi
15. Pudamari
16. Klyansingpur
17. Padmapur

18. Chitrada
19. Khunta
20. Sukruli
21. Sulispada
22. Balipatna

23. Chand K Industrial Complex
24. Gobakunda

25. Bheden

26. Chichinda
27. Ghess

28. Kantapali

29. Remenda

30. Sialkhanderta
31. Gopalpur

32. Kumarmuda
33. Kutra

34. Sargipali
35. Subdegas

Industrial potential of Kerala

2576. SHRI K. MOHANDAS : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether any study has been made
about the industrial potential of Kerala with
a view to developing industries using local
raw materials and available infrastructure;

(b) if so, the details thereof;

(c) whether the Government of Kerala
have ever sent any concrete and comprehen-
sive proposal in this regard; and

(d) if so, the details thereof and the re-
action of Union Government thereto ?
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THE MINISTER OF STATE IN THE
DFPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) to (d). The development of infrastructure
and setting up of industries in a State is the
concern of the State Government concerned.

1t is however, understood that the Kerala
State Planning Board had constituted a High
Level Committee on Industry, Trade and
Power. The Seventh Plan proposals of the
Goveremcent of Kerala for the Industry and
Mineral Sector were formulated in the light
of the Report of the High Powered Com-
mittee on Industry, Trade and Power. The
Plan proposals were discussed in the Plann-
ing Commission and the following outlays
were agreed for the Seventh Plan.

Seventh Plan Outlay

(Rs. crores)

Industry and Minerals 207.00
1. Village and Small

Industries 77.00
2. Medium and Large

Industries 126.00
3. Mining 4.00

The Small Industries Service Institute,

Trichur and the District Industries Centres in
Kerala have conducted several types of
studies/surveys for developing Small Scale
Industries in various districts of the State.
Based on these surveys, DICs in collabora-
tion with SISI, Trichur and other develop-
mental agencies have prepared Action Plans
for implementation in their respective districts
for the economic growth and development of
the State.

The Ministry of Industry has However,
not received any concrete and comprehensive
proposal in this regard.

Additional junctions in Dharamsala
telegraph division of Himachal
Pradesh

2577. PROF. NARAIN CHAND
PARASHAR: : Will the Minister of COM-
MUNICATIONS be pleased to state :
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(a) whether any decision has been taken
to provide additional junctions between (i)
Nadaun and Hamirpur, (ii) Gagret and
Chintpurni, (iii) Gagret and Una, (iv) Sri
Naina Devi and Bilaspur via Nangal and (v)
Paragpur and Dehra Stations in Dharam-
sala Telegraph Division of Himachal Pradesh;
and

(b} if so, the likely data by which the
junctions will be provided and the estimated
cost in each case ? -

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS.
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) The position in respect of the addi-
tional Trunk circuits is as under :—

(1) Nadaun-Hamirpur.

The work for the provision of a second
Trunk circuit is in progiess and the same is
likely to be completed during the current
financial year. Estimated cost is Rs 45000/-

(i) Gagret-Chintpurni

Chintpurni is served by a small auto-
matic exchange parented to Dchragopipur.
2nd parenting to Garget is likely to be com-
pleted during 1987-88. The estimated cost
is Rs. 90,000/-.

(lii) Gagret-Una

An estimate for the provision of a direct
Trunk circuit between Gagie and Una has
been sanctioned. The work is likely to be
completed during 1987-88. Estimated cost
is Rs. 3, 15000/-.

() Naina Devi- Bilaspur

Installation of a single channel VHF
tystem between Naina Devi and Nangal
stands approved. The estimated cost is
Rs. 85 000/-. The trunk circuit will be
built up as Naina Devi-Nangal VHF system
plus Nangal-Chandigarh UHF plus Chandi-
garh-Bilaspur UHF. Line of sightis availa-
bele only between Naina Tevi and Nangal
and there is no direct line of sight between
Naina Devi and Bilaspur. Commissioning
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of this circuit depends upon the supply of
VHF equipment.

(v) Paragpur-Dahra

Paragpur is a small automatic exchange
parented to Dchra Sccond trunk junction
between Paragpur and Dehra has already
been provided in March, 1986.

[Translation)

Setting up of Gobar gas plants in
Madhya Pradesh

2578. SHRI MANKURAM SODI:
Will the Minister of ENERGY be pleased to
state :

(a) the target fixed for the setting up of
gobar gas plants in Madhya Pradesh during
the Sixth Five Year Plan;

(b) the target fixed in this regard for
tribal sub-plan area during ‘the Sixth Plan
period and the number of the gobar gas
plants set up out of them and the number of
the incomplete plants;

(c) whether Union Government have
issued a directive to the Khadi and Village
Industries Commission to the cflect that
this scheme should be got implemented by
some other agency as the work done by
Khadi Gramodyog in Madhya Pradesh for
setting up for gobar gas plants in Adivasi
areas is not satisfactory ; and

(d) if so, the name of the agency through
which the said scheme is proposed to be
executed ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) A Central Sector
Scheme ‘National Project for Biogas Deve-
lopment’ (NPBD) was launched in 1981-
82 for the remaining reriod of the Sixth
Pian. The targets fixed for setting up of
biogas plants (gobar gas plants) for the State
of Madhya Pradesh including the targets of
Khadi and Vil'age Industries Commission
(KVIC) were as under

Year Targets (No, of plants)
1981-82 2000

1982-83 7000 .
1983-84 9000

1984-85 7500

Total 25,500
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(b) Information is being collected from
the State Government of Madhya Pradesh
and will be placed on the Table of the
House.

(c) and (d). The State Government has
changed the nodal agency for implementation
of biogas programme from Madhya Pradesh
Khdai and Village Industries Board to
Madhya Pradesh State Agro-Industries Deve-
lopment Corporation Ltd.

(English)
Development of fuel efficient vehicles

2579. SHRI G. M, BANATWALLA:
Will the Minister of INDUSTRY be pleased
to state :

(a) whether any proposal for promotion
of rapid development of fuel-cficient vehicles
is under consideration of Government; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). Recognising the need for techno-
logical vpgradation and consequent savings
in fuel, Government bhave, during recent
years, permitted automobile manufacturers
to enter into foreign collaborations. The
future strategy, which would give a boost to
indigenous development and at the same time
would not insulate us from technological
innovations abroad, is under formulation.

Radio relay system in Orissa

2580. SHRIMATI JAYANTI PATNAIK:
Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Radio Relay System has been
introqluced in different States;

(b) if so, which areas of Orissa have been
covered under such programme; and

(c) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir,
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(b) Following towns in Orissa have been
provided with Radio Relay Systems :—

Cuttack, Behrampur, Sambalpur, Bhub-
neshwar, Rourkela, Paradeep and Nauapali.

(c) Following radio relay systems are
working with above Towns : —

1. Kharagpur - Cuttack - Behrampur-
Vizag- Vijayawada - Nellore-Madras
Microwave system.

2. Calcutta - Kharagpur - Sambalpur
Nagpur Microwave system.

3. Cuttack-Bhubaneshwar Microwave
system.

4. Sambalpur-Raigarh Microwave
system.

5. Sambalpur-Rourkela Microwave

system,

UMNF Systems :
1. Cuttack-Paradcep UHF system.

2. Cuttack-Nauapali UHF system.

Price of Soda Ash

2581. SHRI ANANDA PATHAK : Will
the Minister of INDUSTRY be pleased to
state ©

(a) whether it is a fact that some of the
manufacturers of soda ash are making abnor-
mal profits;

(b) if so, the steps Government have
taken so far to check this trend;

(c) whether Government have asked BICP
to go into the cost structure of soda ash and
suggest measures to peg the price at a parti-
cular level;, and

(d) if so, the measures suggested by the
BICP and steps taken to decrease the price of
soda ash ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) .
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(a) and (b). There is no statutory control on
the prices of Soda Ash. It is, therefore, not
feasible to limit the profitability of the manu-
facturers of Soda Ash at a particular level,

(c) and (d). Government had asked the
BICP to go into the cost structure of the indi-
genous soda ash industry and make suitable
recommendations. The BICP has submitted
its report to the Government wherein it has,
inter-alia, recommended that to stabilise inter-
nal prices, it is necessary to continue with
imports as long as the indigenous production
does not match the demand and import tariff
should be calibrated in such a manner that
the landed price more or less matches the
existing indigenous price. The retail prices of
Soda Ash have, however, been showing dec-
lining trend since the import has been permit-
ted with reduced customs duty.

Concessions to small scale industries
controlled by largze/medium units

2582. SHRI D. N. REDDY : Will the
Minister of INDUSTRY be pleased to state :

(a) whether Government had issued a
press note in March, 1985 stating that small
scale industrics controlled by medium/large
scale units are not really small scale units
and they would not be eligible for the special
concessions/incentives available under various
schemes for the promotion and protection of
the small scale sector;

(b) if so, the criteria for identifving the
units that are controlled by large and medium
scale units; and

(c) how many such units had been identi-
fied by the State Governments and how many
of them have been asked to deregister from
the small scale sector ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). Yes, Sir. The small scale indus-
trial undertakings which are ‘subsidiary of’
or ‘owned’ or ‘controlled’ by any other under-
taking are not eligible for the special con-
cessions and incentives.
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(c) Registration/deregistration of small
scale undertakings is within the purview of
State Governments. This information is not
maintained by the Government.

Award of contracts for onshore ofl
drilling

2583. DR. B. L. SHAILESH : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether the Indian companies have
lost interest in taking up onshore drilling
contracts for Oil and Natural Gas Commis-
sion judged by the limited response to recent
tenders;

(b) if so, the reasons therefor;

(c) the details of the onshore areas adver-
tised for oil drilling and names of the foreign
companies interested in onshore oil drilling;
and

(d) the manner in which these drilling
contracts are proposed to be awarded to
ensure that no delay hampers this vital pro-
ject ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMAT] SUSHILA ROHTAGI) : (a) to
(d). Certain offshore areas have been adver-
tised for oil exploration and exploitation by
foreign oil companies. No such advertise-

‘ment has been made for onshore areas to be

explored either by Indian companies or by
foreign companies.

Working of public enterprises

2584. SHRI HARI KRISHNA
SHASTRI : Will the Minister of INDUSTRY
be pleased to state :

(a) whether any steps have been taken
in recent months to make public enterprises
result-oriented and profit earning; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K. K. TEWARY) : (a) and
(b). Government have been all along endeav-
ouring to improve physical and financial per-
formance of the Public Enterprises and to
make them result-oriented.

The steps taken in this regard vary from
unit to unit depending on their specific prob-
lems. However, some of the important steps
taken include close monitoring and periodic
review of performance by the Administrative
Ministries/Departments at very high levels
and vigourous follow up action of
decisions taken in such meetings; allowing
Board level exccutives a wenure of five years
to start with and al<o deputation of mana-
gerial personnel from one enterprise to an-
other for a maximum period of three years;
structural reorganisation of enterprises etc.
These are in addition to such steps as up-
giadation of technology; modernisation of
Plant and Equipment wherever considered
necessary; diversitication of products; provi-
sion of balancing facilities; emphasis on
trainirg and retraining of personnel; encour-
agng labour participation in manag:ment
and improvement of productivity and effi-
ciency thereby facilitating cost reduction and
cost control eltc.

Committee on losses in Coal
India Ltd,

2585. SHRI NITYANANDA MISRA :
Will the Minister of ENERGY be pleased to
state :

“(a) whether during 1985 the Coal India
authorities projected a profit of Rs. 14 crores
but when the accounts were audited a pet
loss of Rs. 78 crores was established;

(b) whether Government set up a Con-
mittee to go into the matter and pin puint
responsibility on officers who delib:rately fid-
dled with and manipulated figures and thereby
caused embarrassment to Government;

(c) whether the Committee has since sub-
mitted its report 1o Government; and

(d) if sc, the names of the officers who
. bave been indicated and the nature of punish-
ment given ?
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THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) to (d). In April,
1985, Coal India reported that on the basis
of the best possible estimates of subsidiaries,
Coal India Limited has made a profit of
Rs. 13.83 crores during the year 1984-85.
With the completion of statutory audit and
financial accounts of Coal India Limited and
its 5 subsidiaries, it was found that Coal
India Limited had suffered an overall loss of
Rs. 78.03 crores.

The main variations were found to be in
the accounts of two companies, namely Bharat
Coking Coal Limited where the loss increased
by Rs. 60.87 crores and Western Coalfields
Limited where the profit decreased by Rs.
29 01 crores from the original estimates. A
Task Foice was constituted by the Govern-
ment which went into the 1easons for varia-
tion in Bharat Coking Coal Limited’s reported
loss in the estimates of cost accounts and
audited financial accounts as the variation
was substantial in respect of this Company.
In Western Coalfields Limited also an Internal
Committee was constituted ty the Western
Coaltields Limited to probe into the variations
in accounts of this Company. Based on the
findirgs of Task Force/Internal Committee,
appropriate disciplinary action has been initia-
ted/taken against the erring officers.

A Sub-Group of the Consultative Com-
mittee of the Ministry of Energy was also
constituted by the Department of Parliamen-
tary Aflairs in April, 1986 to go into the
deiails of the circumstances which led Coal
India Limited to indicate an estimated profit
of Rs. 13.83 crores for the financial year
1984-85 and the reasons for wrong estima-
tion of profit ultimately leading to a loss of
Rs. 78 crores by Coal India Limited during
the same ycar. The Sub-Group has not yet
submitted its report.

Ol exploration in Guntur distt. A, P,

2586. SHRI C. SAMBU : Will the
Munister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether Oil and Natural Gas Com-
mission has conducted any survey in coastal
areas of Guntur district for oil exploration;
and

(b) if so, the details thercof ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a) Yes,
Sir.

(b) Gravity-Magoetic and reconpnaitory
seismic surveys covering most of the coastal
areas of Guntur district have been carried
out.

Setting up of oil refinery in Assam

2587. SHRI HANNAN MOLLAH :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state the
present position regarding setting up a new
oil refinery in Assam ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI): Two
private parties have applied for an industrial
licence to sct up a refinery. This is under the
consideration of the Government.

Tie up with Pepsi Cola

2588. SHRI MANJK SANYAL : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether it is a fact that Punjab-
Agro has applied for a tie-up with Pepsi
Cola, U S. A;

(b) what are they going to export and
how much;

(c) what are they going to import and

how much this is consistent with the existing |

import replenishment scheme; and

(d) wtether they will be allowed to use
foreign Trade Marks for goods to be sold in
India ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) Yes, Sir.

SRAVANA 14, 1908 (SAKA)

Written Answers 58

(b) The proposal envisages export of
processed fruit and vegetable products, and
other products worth Rs. 55 crores during
the first S years.

(c) According to the details furnished in
the application, the project envisages import
of (i) machinery and equipment worth Rs.
6 crores and (ii) raw materials and compo-
nents worth Rs. 8.60 crores. The actual
imports, however, will be in accordance with
the policy in force from time to time.

(d- The proposal' does not envisage the
use cf foreign trade mark as such.

. Setting up of telephone exchange at
Chanswarpur in Midnapore
district, West Bengal

2589. SHR1 SATYAGOPAL MISRA :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government propose to set
up a telephone exchange at Chanswarpur
under Tamluk Block 1 in Midnapore district,
West Bengal;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE

MINISTRY OF COMMUNICATIONS

(SHRI RAM NIWAS MIRDHA) : (a) and
(b). No, Sir

(c) Opening of the exchange can be
considered when the minimum demand of
10 is received and guidelines under the
liberalised and policy of opening small
capacity exchanges are met.

Commission to LPG agents

2590. SHRI A. CHARLES :
DR. B. L. SHAILESH :

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state @

(a) the commissiones fixed for distri-
bution of LPG;
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(b) the year in which this was fixed;

(c) whether attention of Government
bas been drawn that the present commission
is too low; and

(d) if so, whether there is any proposal
to enhance the commission ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHATGI) : (a)
The commission fixed for distribution of
LPG is Rs. 3.62 per cylinder.

(b) This rate was made applicable with
effect from Ist March 1981.

(c) Yes, Sir.

(d) The matter is under the consideration
of Government.

Environmental awarness In Assam oil fields

2591. SHR1 M. R. SAIKIA : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether it is a fact that the Central
Board for the Prevention and Control of
Water Pollution made some recommendations
to create environmental awareness in the oil
fields of Assam;
the details of

(b) if so, recommen-

dations; and

.(c) how far those recommendations have
so far been implemented ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE MINI-
STRY OF PETROLEUM AND NATURAL
GAS (SHRIMATI SUSHILA ROHTAGI :
(a) to (c). Yes, Sir. The Central Board for
Prevention and Control of Water Pollution
has, inter-alia, reccommended that in the oil
fields environmental awareness must be given
top priority and everyone should be made
aware of the necessity of environmental
protection.
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The following programmes have been
undertaken by ONGC

—observance of World Environment
Dry and Safety and Environment
week.

—special issue of inhouse journal of ER
of ONGC on the theme of the envi-
ronmental protection.

—arranging competitions on essays,
slogans and pnintings, among officers
and their families as a part of aware-
ness promotional compaign.

—display of slides on the theme of
environments, protection in cinema
halls of Sibsagar, Jorhat and Gauhati.

—display of models and posters in
different exhibitions.

Industrial shede project with Netherland’s
assistance in Karnataka

2592. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether an Industrial Sheds Project
has been implemented in Karnataka with
Netherland’s assistance?

(b) if so, the cost of the project;

(c) the aims of the project and the
number of districts covered under the project
so far;

(d) whether Government have a propo-
sal to further extend the project: and

(e) if So, the target set for the const-
ruction of industrial projects in Karnataka
by the end of the Seventh Plan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) Yes, Sir.

. (b) The cost ‘of the project is Rs. 18
crores,
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(c) The aim of the project is to provide
entrepreneurs with work-shecds, necessary
infrastructure and training in order to
improve their earning capacity. Thirteen
districts are covered under the project.

(d) A proposal is under consideration of
the State Government of Karnataka.

(e) The target by the end of the Seventh
Plan is yet to be finalised by the Government
of Karnataka.

Modernisation of telephone system in
Allahabad

2593. SHRI AMITABH BACHCHAN :
Will the Minister of COMMUNICATIONS
be pleased to state ;

.(a) whether  complaints  have been
received about the malfunctioning of the
telephone department in Allahabad;

(b) whether the equipment of the
Allahabad Telephone Excbange is obsulete
and outdated and cannot cope with the
present-day demands on the system;

(c) whether there is any proposal to
modernise the Telephone system in Allahabad;

(d) if so, the details thereof; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (&) Yes,
Sir.

(b) Only 2700 lines of Allahabad Cantt.
strowger exchange have outlived their lives,
but extensive maintenance cfforts are made
to provide reasonably satisfactory scrvice to
the subscribers.

(c) to (e) It has been planned to install
a new 5000 lines digital electronic exchange
in Allahabad towards the end of 7th plan.
This new exchange will replace the old 2700
lines strowger exchange and also provide
substantial relief to clear the present waiting
Jist,
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Claims for family pension from widows
of postal employees in Punjab postal
Circle

2594. SHRI KAMAL CHAUDHRY:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the total number of claims received
from widows of postal employees in Punjab
Postal Circle for family pension during the
period from August 1985 to June, 1986;

(b) the number of claims not settled upto
the end of June, 1986 and reasons for
delay; and

(c¢) whether Government have any
proposal to pay interest on late payments of
claims where delay is for more than three
months ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) 465.

(b) 65 Pendency due to incomplete

information/documents.

(c) No, Sir.

Hike in Fiat car prices

2595. DR. G. VDAYA RAMA RAO:
Will the Minister of INDUSTRY be pleased
to state :

(d) whether Government have approved
recently hike in price of Fiat cars;

(b) if so, the details thereof; and

(c) the reasons for the five-fold increase
in price of cars since 1971 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-

" CHALAM) (a) Government do not exercise

any control over prices of vehicles.

(b) and (c). The Company has increased
the ex-factory nct-dealer price of their
Promier Padmini Car by Rs. 3,940 with
effect from June, 1986. A number of factoss
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such as increase in the price of inputs, raw
materials, imported components etc. as slso
increases in fiscal levies and wage bills Lave
consequential effect on prices of vehiclcs.

Hike in Car prices by IHindustan Motors

2596. DR CHINTA MOHAN : Wwill
the Minister of INDUSTRY be pleased to
state :

(a) whether Hindustan
increased car prices; and

Motors have

(b) if so, whether this has the approval
of Government ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M ARUNACHALAM) :
(a) Yes, Sir.

(b) Government do not exccreise any
control over prices of vehicles.

Publicity stressing need for conservation
of energy

2597. SHR1I GURUDAS KAMAT:
Will the Minister of ENFRGY be pleased to
state :

(a) the steps taken for conservation of
energy in various offices and industrial and
commeicial complexes of the country; and

(b) whether adequate publicity has been
given to create an awareness among the
people stressing the need for conservation of
electricity and other sources of energy ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
The steps taken by the Government inter-
alia include :

(i) asking the Indian Standards institu-
tion to review the existing 1SI speci-
fications for electric appliances with
a view to carry out modifications,
whsrever necessary, to cater to the
encrgy efficiency aspect;
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(ii)) encouraging the manufacture and
use of energy efficient lamps and
lighting systems;

(iii) grant of tax incentives to encourage
the use of energy saving devices and
equipment;

liv) emphasising thc need for energy

audits in industries to identify the
scope for improvement in energy
efficiency of the existing machinery
and processes;

(v) Inter-action with the concerned
Deptts/Agencies to find out ways
and means of ensuring that energy
efficient appliances and equipment,
including lamps, are manufactured
and used.

(b) Pamphlets and brochures have been
prepared and circulated by the Central
Electricity Autherity, some State Electricity
Boards, Petroleum Conservation Research
Association and Depariment of Ccal to
create an awareness among the people snd
guide them in the matter of conservation of
elcctricity, ¢il and cosl.  Action has been
also initiated to prepare sheort filrs and TV
spots stressing the necd for conservation of
encrgy.

Fibre optics technology to update system
of communications

2598. SHRI PRATAP BHANU
SHARMA :  Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether the Department of Tele-
communications has decided to introduce
fibre optics technology to update the present
system of communications between a few
major cities of the country;

(b) if so, the details thereof; and

(¢) the name of the country where-from
the technology assistance has been taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir. ° )
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(b) The details are as per Statement (c) Global tenders have been invitedr
given below. The name of the country will be known afte.

the tenders are finalised.

Statement

Fibre Optic Routes under consideration are :

m

(2)
3)
4)
(&)
(6)

o
(8)
(9)

(10)
(11)

12)
13)

Main Route : New Delhi-Jaipur-Ajmer-Udaipur-Ahmedabad-Thane- Bombay.
Smaller S)stems on the same cable : (a) New Delhi-Gurgaon-Behror

(b) Jaipur-Ajmer-Bhilwara

(c¢) Udaipur-Chitorgarh

(d) Ahmedabad-Nadiad-Baroda-Surat

(¢) Surat-Bombay
Branching Routes : (a) Udaipur-Durgapur-Banswara

(b) Ahmedabad-Gandhinagar
Bombay-Dhullia-Indore- Bhopal
Baroda-Godra-Dahod
Thane-Pune
Thane-Kalyan
Main Route : New Delhi-Agra-Kanpur-Lucknow-Varanasi-Patna- Suri-Calcutta.
Smaller System on the same cable : (a) New Delhi-Hapur-Bulandshahr-Aligarh.

(b) Agra-Aligarh

(c) Agra-Ferozabad-Etawah

(d) Varanasi-Jaunpur-Sultanpur

(¢) Patna-Arrah

(f) Patna-Begulsarai-Bhagalpur-Dumka-

Suri

Branching Routes : (a) Faizabad-Sultanpur

(b) Suri-Asansol
Ranchi- Jamshedpur
Trichy-Dundigal-Madurai
Palghat-Trichur-Ernakulam-
Trivandrum
Erpakulam-Angralli
Ahmednagar-Sindhi- Yeola-Kopergaon
Maiegapm
Bangalore-Mysore

Roorkee-Hardwar



67 Written Answers

(14) Gorakhpur-Kashinagar-Kasia
(15) Main Route :

Branching Routes :
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Bhatinda, Abohar-Sriganganagar

(a) Abohar-Fazilka
(b) Abohar-Hanumangarh

Energy by distraction of bio-mass

2599. SHRIMATI D. K. BHANDARI :
Will the Minister of ENERGY be pleased to
state :

(a) wkether Government are aware that
a considerable need of energy in the country
is met by destruction of bio-mass; and

(b) steps taken to replace consumption
of bio-mass by other forms of energy ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) Yes, Sir.

(b) A number of programmes have been
initiated to conserve biomass and check
deforestation  through popularization of
biogas, improved chulbas, and solar cookers.
Efforts have also been initiated to increase
fuelwood supply through Energy Plantation
Programmes.

Irregularities in implementing biogas
scheme in Bihar

2600. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of ENERGY
be pleased to state :

(a) whether some irregularities have been
reported from Patna, Nalanda, Santhal
Pargana and Bhagalpur districts in imple-
menting the biogas scheme of the Khadi and
Village Industries Commission; and

(b) if so, details thereof ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) and (b). Khadi
and Village Industries Commission (KVIC)
under took a survey of biogas planis set up
from 1.4.1974 to 31.3.1982 through its
Directorate of Economic Research. The
survey, inter-alia, covered 3938 biogas p'an s
in the districts of Patna, Nalanda, Bhaghalpur
and Santhal Pargana (Deoghar, Dooomka,

Godda and Sahibganj). Discrepancies have
been found in the number of plants which
were reported as completed in KVIC's record.
KVIC contemplate a re-survey of 605 plants
which were classified as non-traceable in the
report of the census study; out of this a
resurvey of 73 plants has been completed so
far.

International subscriber dialling system
in Calicut

2601. DR. K. G. ADIYODI : Will the
Ministecr of COMMUNICATIONS be pleased
to state :

(a) whether all the required facilities are
available at Calicut for International subs-
criber dialling; and

(b) if not, what are the proposals to
bring the Calicut Section under the Interna-
tional subscriber dialling system without any
further delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) No,
Sir.

(b) Installation work for introduction of
International Subscriber Dialling system at
Calicut is already in progress and Interna-
tional Subscriber Dialling is likely to be
provided by March, 1987.

Industrial licences to large Industrial
houses

2602 SHRI RAM BHAGAT PASWAN :
Will the Minister of INDUSTRY be pleascd
to state :

(a) whether Government have received a
large number of applications for industrial
licences frorh the first six large industrial
houses during 1986;
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(b) the number of licences issued to each
of these industrial houses during 1985-86;
and

(c) the number and details of their appli-
cations pending with Government for finali-
sation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) During the year 1986 (upto 30.7.1986)
77 Industrial Licence applications were
received under the provisions of Industries
(Development and Regulation) Act, 1951,
for the grant of Letters of Intent from the
first six large industrial houses.

(b) During the period 1985-86, the
following number of industrial licences were
issued to each of the nouses :

Name of the Group Number of Licences

issued
Birla 8
Tata 2
J. K. Singhania 4
Mafatlal 3
Thapar 4
Recliuncn Industries 3

(c) Of the 77 proposals, 64 were at
various stages of consideration. The details
of pending industrial licence applications are
not divulged till the Government have taken
final decisions thereon.

Indigenisation of New Modcl of Maruti

2603. SHR]I MOHD. MAHFOOZ ALI

KHAN :

SHRI N VENKATARATNAM :

Will the Minister of INDUSTRY be
pleased to state :

(a) the extent to which the switch-over
to the new model of Maruti would aflect the
process of its indigenisation; and

(b) the steps proposed to be taken to
speed up the indigenisation process ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTERPRI-
SES (PROF. K. K. TEWARY): (a) and
(b) Switch-over to the new model is expec-
ted to result in a slight drop in the indigeni-
sation level of the car during 1986-87. The
company expects to make good this drop
next year.

Solar Power with new cell designs

2604. SHRI P. M. SAYEED : Will the
Minister of ENERGY be pleased to state :

(a) whether research is being conducted
in India to design cells and other devices
which convert sunlight directly to electricity
on similar basis as announced by researchers
at Stanford University in California;

(b) the achievements made so far to
utilise solar cnergy in India; and

(c) whethcr some advanced countries
have been approached for technical know-
how in thc field of solar energy ?

THE MINISTER OF ENERGY (SHRI1
VASANT SATHE) : (a) Yer, Sir.

(b) As a result of efforts made in India,
solar photovoltaic cells and modules as well
as systems for various applications are being
manufactured in the country. Systems such
as solar powered streetlights, community
lighting systems, community television units,
watcr pumping systems, small powered
systems for rural electrification, etc. are being
installed in various parts of the country.
Over 250 villages have been provided with
streetlights and other community facilities.
The solar photovoltaic systems are also teing
used by organisations such as B.S.F., Rail-
ways, Defencce Services and O.N.G.C. for
specialised  applications. Solar  thermal
systems such as water heating systems, solar
driers, solar umber kilns, desalination units,
elc. are also being deployed under a country-
wide programme of the Department of Non-
Conventional Energy Sources.

(c) No, Sir. However, some Indian
Companies have entered into cooperation
with foreign companies in the ficld of solar
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energy, involving technical know-how, Fur-
ther, India has scientific exchange programmes
with several countries.

Generation of Power Based on Plan-
tations in Khar Land in Kutch in
Gujarat

2605. SHRI RANJIT SINGH GAEK-
WAD : Will the Minister of FNERGY be
pleased to state :

(a) whether Union Government have
given arproval for generation of 1.1 MW
power based on plantations in Khar lands in
Gujarat using non-conventional sources;

(b) whether it will be a joint venture
between the Gujarat Energy Development
Association and the State Government;

(c) the estimated cost of the project and
when it will be commissioned; and

(d) whether the cnergy generated by this
non-conventional source will be cheaper than
the thermal power ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) Yes, Sir. The
Department of Non-Conventional Energy
Sources has approved an integrated project
fur encrgy plantation on degraded land and
generation of 1.0 MW power.

(b) The project will be implemented
through Gujarat Energy Development Agency
jointly with Gujarat Electricity Board and
Gujarat State Forest Department.

(c) The cost for energy plantation on
1000 ha land amounting to Rs. 93.0 lakhs
has been approved. The cost of power
generation of 1.0 MW is being worked out
considering different options of power gene-
ration from energy plantations.

(d) According to estimates, the energy
generated by this non-conventional sources
will be competitive ,with thermal power in
that area.

Measures for losing Public Sector
Units to rcach “no cash loss”
stage

2606. SHRI MAHENDRA SINGH :
Will the Minister of INDUSTRY be pleased
to state §
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(a) whether a package of measures has
been envolved to ensure that the losing public

sector units could reach the stage of *‘No
cash loss" within the current financial year;

(b) if so, the details of the package of
measures; and

(c) in respect of which public units these
measures are being enforced ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUPLIC ENTER-
PRISES (PROF. K. K. TEWARY) : (a) No
such package has been evolved for ensuring
that the loss making units reach the **No
cash loss™ stage within the current financial
year itself.

(b) and (c). Do not arise.

Budgetary Support to Public Sector
Units

2607. SHRIMATI KISHORI SINHA :
Will the Minieter of INDUSTRY be pleased
to state :

(a) whether Government have decided
not to give budgetary support to public sector
units for their cash losses as reported in the
‘Economic Times’ of Sth July, 1986; and

(b) if so, whether these units would be
free to have their own prices and procure-
ment policies ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K. K. TEWARY): (a)
Government have not taken any such deci-
sion.

(b) Does not arise.

Cloth bearing fake trade mark

SHEKHAR
of INDUS-

2608. DR. CHANDRA
TRIPATHI : Will the Minister
TRY be pleased to state ¢

(a) whether it is a fact that Delhi Police
has recently seized some cloth bearing fake
trade mark;
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(b) if so, whether the persons indulging
in\such activity have been detected;

(c) if so, whether any arrests have been
made in this case; and

(d) if so. the details thereof;
reason therefor ?

if not, the

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHR]1 M. ARUNACHALAM) :
(a) to (d). On receipt of directions from the
Court of Mrs. Kanwal Inder, Addl. Chief
Metropolitan Megistrate, Delhi investigate a
complaint made u/s 78/79 of the Trade and
Marchandise Marks Act, 1958, raids have
been conducted in certain premises and cloth
bearing fake trade marks have been seized.
Further action in this regard will be taken on
receipt of the directions of the Court.
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Coal Projects in Andhra Prnaesh

2609. SHR1 M. RAGHUMA REDDY :
Will the Minister of ENERGY be pleased to
state :

(a) the names of coal projects which have
since been cleared by the Union Government
to be taken up in Andhra Pradesh;

(b) the estimated annual production of
coal of each project; and

(c) the funds earmarked for cach pro-
jects ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) to (c), Since 1980-
81 Government have approved 23 coal pro-
jects (including revised cost estimates) for
development in the State of Andhra Pradesh.
Details are given in the statement below.

Statement

Coal Projects Sanction in the State of Andhra Pradesh
(1980-81 to 1985-86)

S. No. Name of coal project

Capacity Capital cost
(Mty.) (Rs. crores)
1 2 3 4
1. Ramagundam Opencast 2.00 45.32
2. Opencast No. 1, Manuguru 0.60 10.26
3. Goleti No. 2 incline 0.36 5.60
4. Srirampur No. 2-A incline 0.42 6.04
5. Godavari Khani No. 9 and 7 inclines 0.42 9.09
6, Srirampur No. 2 0.42 6.04
1. Sarangapalli No. 2 0.59 13.84
8. Godavari Kbhani No. 9 and 9-A
(Revised cost estimates) 0.60 8.71
9. Ravindra Khani No. 8 incline 0.38 9.08
10. Venkatesh Khani No. 7 0.48 16.00
11. Godavari Khani No. 11-A 1.52 54.53
12, Jawahar Khani No. § 0.54 23.50
13. Yellandu OCP 0.50 16.00
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1 2 3 4
14. RCE for Manuguru OCP-I 0.80 18.84
15. RCE for Ramagundam OCP-1 2.00 81.78
16. Bellampalli OCP 0.35 11.28
17. RCE for Ravindra Khani No. 7 iocline 0.47 7.33
18. Manuguru OCP-11 2.75 132.00
19. Advance Action for Manuguru OCP-111 . 0.80
20. Godavari Khani No. 10-A 0.57 27.31
21. Srirampur No. 3 and 3-A 0.30 10.46
22. Ravindra Khani No. 1-A 0.54 29.78
23. Ramagundam OCP-11 . 4.40

(Advance Action)

Working of District lndustries Centre,
Godhra

2610. SHR1 SOMIJIBHA1 DAMOR:
Will the Minister of INDUSTRY be pleased
to state :

(a) the number of applications received
by the District Industries Centre, Panch-
mabhals, Godhra (Gujarat) for grant of loan
during the last three years and number out
of them forwarded to the banks with recom-
mendations;

(b) whether the DIC there bhas main-
tained any register/record of such applica-
tions;

(c) the number of applications rejected
and returned by the Baoks;

(d) whether apy <complaint has been
received that applications received has not
been registered and the records were not
maintained properly;

(¢ the number of cases of grant of
subsidy disposed of with due sanction of
subsidy; and

(f) the number of applications for
subsidy pending, the time since when pending
and reasons for delay in disposal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHR!1 M. ARUNACHALAM) :
(a) to (f). District Industries Centre Pro-
gramme is implemented by States/UT
Governments and  Central Government
monitors it by giving broad policy guide-
lines. This type of information is not main-
tained by the Central Government.

Use of Plastic in Agriculture

2611. SHRI LAKSHMAN MALLICK :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether it is a fact that Government
bave suggested to the States to draw up an
action plan for promotion of plastic culture
and take up implementation of the sugges-
tions made by the Committee on the use of
Plastics in Agriculture; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). Various recommendations
regarding development of use of plastics in
agriculture, packaging of fruits and setting
up of Plastic Development Centres for pro-
pagating plasticulture have been made by the
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National Committee on the Use of Plastics
in Agriculture (NCPA). The report of the
NCPA has been sent to the State Govern-
ments requesting them to draw up Action
Plan in each of their coancerned departments
such as irrigation, agriculture, forestry, etc.
for promotion of use of plasticulture as re-
commended by NCPA. It has also been
suggested to the State Governments 10 con-
stitute/reactivate a small and compact State
level Committee with which the reconstituted
NCPA could interact and coordinate the
matters for implementation of the various
recommendations.

Trade mark applications

2612. PROF. RAMKRISHNA MORE :
Will the Mini<ter of INDUSTRY be pleased
to state :

(a) the number of applications for ‘trade
marks’ pending (till date) with each of the
registry offices;

(b) the number of applications which are
pending for more than two, three ard four
years stating the reasons for delay in finali-
sing these applications; and

(c) the measures taken by Government
for their expeditions processing and finalisa-
tion and for clearance of thre backlog ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRJAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) All the applications filed at the Branch
Office are processed and examined centrally
at the Head Office in Bombay. The total
number of applications pending examination
in the Head Office as on 30.6.1986 is
40862.

(b) . The number of applications p:nding
for over two years but less than three years
is §456. The main reason for the backlog is
the tremendous increase in the number of
filling of applications.

(c) Every effort is made to speed up the
examination of the applications,
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Processing of applications for Trade
Marks

2613. SHRI P. R. KUMARAMAN-
GALAM : Will the Minister of INDUSTRY
be pleased to state :

(a) whether it is a fact that the Govern-
ment machinery for processing of applications
for Trade Marks is very slow and cumber-
some and is in no way helpful to the
applicants as reported in the Economic Times
dated 26 June, 1986; and

(b) if so, corrective steps taken/proposed
in this regard ? '

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). No, Sir. However, thereis a
noimal backlog of applications due to very
large receipts which .involve prior search and
examination and every effort is being made
to speed up the examination of these appli-
cations.

Air pollution around power and coal
mining projects

2614. DR. G. S. RAJHANS : Will the
Minister of ENERGY be pleased to state :

(a) whether he has recently urged that
steps should be taken to prevent air pollution
around power and coal mining projects in the
country;

(b) if so, the details of the power projects
in the country where high efficient electro-
static precipitators would be installed; and

(c) what other steps would be taken by
Government to minimise the ash dust in the
atmosphere from the power plants ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS

(SHRIMATI SUSHILA ROHTAGI) : (a)
Yes, Sir.
(b) and (c). All new thermal power

stations under installation are being provided



79 Written Answers

with high efficiency electrostatic precipitators.
In addition to installing high efliciency preci-
pitators, the boilers are also equirped with
tall chimneys so as to disperse the particulate
matter in a wide area.

Declaration of Kerala as industrially
backward area

261T SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of INDUSTRY
be pleased to state whether Government
propose to declare the entire Kerala as indus-
trially backward area taking into considera-
tion the low per capita investment for
industry and the unemployment problem in
the State ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM):
Presently there is no proposal to declare
Kerala as industrially backward.

Unauthorised delivery charges on LPG

2616. SHRI V. S. KRISHNA IYER :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the rate of LPG in Bangalore city
inclusive of charges for home delivery;

(b) whether it has come to the notice of
Government that the charges for delivery are
also being collected from the consumers even
when delivery is taken at the shop under cash
and carry system; and

(c) if so, whether Government would fix
two different rates, onc for delivery it the
door of the consumer and another for deli-
very at agent’s depot ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMAT!I SUSHILA ROHTAGI) : (a)
The rate of LPG in Bangalore city inclusive
of charges for home delivery is Rs. 61.40
per cylinder.

(b) No, Sir.
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(c) The cash and Carry System provides
for a rebate of Re. 1/- for taking delivery at
the agent’s depot on the price for home
delivery, for consumers who opt for this
Scheme.

Oil cxploration in West Champaran,
Bihar

2617. SHRI RAM BAHADUR SINGH :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the Oil and Natural Gas
Commission had conductcd a survey of
Champaran West in Bihar for oil exploration
in 1986;

(b) if so, the details thereof;

(c) whether the survey has been abando-
ned; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
Yer, Sir.

(b) During 1985-86 field season, one
seismic party was deployed in this area and
303 SLK of eflection data has been acquired.

(¢) No, Sir.
(d) Does not arise.

Telephone connection in West Bengal

2618. DR. PHULRENU GUHA : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) the total number of existing telephone
connections in West Bengal;

(b) the number of additional telephone
connections proposed to be provided during
the Seventh Five Yecar Plan period in West
Bengal; and

(c) the total amount required to meet the
demand ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) The
total number of Direct Exchange telephone
connections in West Bengal including Calcutta
Telephone District is 250830 as on 1-4-86.

(b) It is proposed to provide around
35,600 Direct Exchange lines in West Bengal
including Calcutta Telephone District during
the 7th Five Year Plan period.

(c) The total plan outlay for the tele-
communication network for a particular unit
is composed of various schemes which extend
beyond the territorial limits of the unit. It is,
therefore, not practicable to calculate the
outlay for the particular unit.

Oll exploration in Narimanam and
Cauvery Delta

2619. SHRI P. KOLANDAIVELU :
Will the Minister of PETROLFUM AND
NATURAL GAS be plecased to state :

(a) whether it is a fact that the oil found
out in Narimanam in Tamil Nadu is the best
of its kind in the whole of the country;

(b) the further steps taken to have more
oil wells in that area; and

(c) whether it is prcposed (o launch new
explorations in Cauvery Delta in Tamil
Nadu ?

THE MINISTER OF STATE IN THE
DEPARTMEMT OF PCWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a) It
is one of the best.

(b) Another well (Narimanam-2) is
planned to be drilled in October 1986.

(c) ONGC is continuing its exploration
for hydrocarbons in this basin since 1958.
For intensifying the exploration activity,
Government of India has entered into an
agreement with USSR for carrying out inten-
sive integrated exploration in the Cauvery
Basin,
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Inclusion of Panagar, Bheraghat
Bareia within Jabalpur local exchange

2620. SHRI AJAY MUSHRAN ; Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether there is any proposal to
include adjoining rural areas like Panagar,
Bheraghat, Barela within the Jabalpur local
exchange; and

(b) If so, the progress made so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) No,
Sir.

(b) Does not arise in view of reply to
part (a) above.

National Gas Grid for optimum utili-
sation of gas in Tripura and Krisboa
Godavari Basin

2621. SHRI AJOY BISWAS : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether there is any proposal to set
up National Gas Grid for optimum utilisation
of gas in Tripura and Krishna Godavari

Basin;

(b) whether the O. N. G. C. has put for-
ward any proposal in this respect; and

(c) if so, the details of the proposal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a) to
(c). Oil and Natural Gas Commission has
prepared a preliminary report on the pros-
pects of natural gas availability in India and
on the utilisation of this projected availability
of gas. The National Gas Gride is a pait of
long term perspective plan for the develop-
ment and utilisation of natural gas. Its
implementation will depend on the establish-
ment of adequate reserve of gas and avail-
ability of financial resources for its production
and utilisation. Exploration is under-way for
discovering oil and gas reserves,



83 Written Answers

Expansion of capacity by Messers Bajaj
Auto Ltd.

2622. SHRI KRISHNA SINGH : Wil
the Minister of INDUSTRY be pleased to
state :

(a) whether Messers Bajaj Auto Limited
has sought expansion of their two-wheeler
and three-wheeler production capacity to
meet the export and indigenous demands;

(b) if so, the datails of the expansion
sought; and

(c) the steps taken by the company to
contain the cost price of the vehicles and to
make them fuel efficient ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) (a) No such proposal has been
received by the Government.

(b) Does not arise.

(c) The company has been manufactu-
ring fuel efficient scooters and has been able
to contain the cost price within reasonable
limits through better productivity of men and
machines R and D. effective inventory
control etc.

Purchase of electric wire

2623. SHRI K. D. SULTANPURI :
Will the Minister of ENERGY be pleased
to state :

(a) the names of the companies which
are producing clectric wires and the quantity
of electric wires purchased by the Govern-
ment during the year 1985-86 for execution
of different projects for generation of
electricity; and

(b) the total amount involved in these
purchases 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINI-
STER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
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(SHRIMATI SUSHILA ROHTAGI) : (a)

and (b). The time, labour and expenditure
involved in collecting the information will

not be commensurate with the results expec-

ted to be achieved.

Joint Sector Projects in the Country

2624. SHRI BHATTAM SRIRAMA
MURTY : Will the Minister of INDUSTRY
be pleased to state :

(a) whether the Joint Sector form of
industrial promotion is gaining ir_screasing
popularity;

(b) if so, the number of joint sector
units in the country State-wise with details of
their products and year of incorporation;
and

(c) whether large industrial houses are
also taking advantage of this form and
expanding their economic power ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b). The number of
letters of intent granted to State Industrial
Development Corporations since 1983 has
been as follows :

Year No. of letters of intent
1983 148
1984 117
1985 118
1986 (upto May) 64

Detail regarding location, item of manu-
facture, capacity etc. of all letters of intent
and industrial licences are being published
regularly by the Indian Investment Centre in
their monthly Newsletter copies of which are

being sent to the Parliament Library
regularly.
(c) The quantum of association of

private capital in projects promoted by State
Industrial Development Corporations has
been prescribed in such a manner that the
power of contral and guidance of the affairs
of the undertaking remains effectively with
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the State Industrial f)evelopment Corpora-
tions. Association of MRTP/FERA Com-
panies is ordinarily confined to industries
included in Appendix-1 industries which are
open to MRTP/FERA houses.

Thermal power station at Bakreswar

2625. SHR1 AMAL DATTA : Will the
Minister of ENERGY be pleased to state :

(a) whether and if so when proposal or
alternative proposals for a thermal power
station at Bakreswar has been received from
the Government of West Bengal; the details
of the proposals;

(b) whether any decision has been
arrived at regarding the feasibility of a
thermal power station of the proposed size
at the proposed location; if so, when;

(c) the criteria/guidelines for arriving at
the decision ragarding the proposals; and

(d) whether the decision has been
delayed and if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE MINSTRY
OF PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAG]I)) : (a) to
(d). The project proposal for installation of
a Thermal Power Station of 3X210 MW
capacity at Bakreswar in West Bengal was
received in the Central Electricity Authority
in December, 1983. The proposal was
techno-economically appraised and cleared
by the Authority in May, 1985 at an estima-
ted cost of Rs. 682.58 crores subject, inter-
alia, to confirmation of coal linkage and
clearance by the State Forest Department of
West Bengal. An investment decision can be
taken after clearance from the Forest
Department of the State Government has
been received, coal linkage has been establi-
shed and the funding pattern has been
determined.

Possibility of oil off Goa coast

2626. SHRI SHANTARAM NAIK :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :
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(a) whether the possibility of oil availa-
bility off the Goa coast has been assessed;

(b) if so, the results thereof: and

(c) if pot, whether efforts would be
made to assess such a possibility ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a) to
(c). Yes, Sir. 3 wells have been drilled in
this basin so far; however, no discovery has
been made. 8 offshore blocks are also being
offered for bidding by international compa-
nies. (Geologically Goa coast foyms a part of
Kerala Konkan offshore basin).

Demand and production in petrochemical
Scctor

2627. SHRI AMAR ROYPRADHAN :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government have decided
to make an assessment of the existing demand
and the nceded capacities in the petroche-
mical sector so that sufficient self reliance is
achieved;

(b) if so, whether Government have set
up a Committee for the purpose; and

(c) if so, the details thereof and when
the Committee is likely to submit its report ?

THE‘MlNlSTER OF STATE IN THE

DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-
CHALAM): (a) to (c). Yes, Sir. The

petrochemical industry in the country is
emerging as a thrust area and its growth
needs to be accelerated with accent on
optimum utilisation or all available resources
such as feedstock, technologies, etc, to
realise full potential. The Government has,
therefore, set up in April, 1986 a Commi-
ttee for Perspective Planning of Petrochemi-
cal Industry for formulating a long-term
integrated growth oriented plan for the
industry to evolve an integrated plan for the
orderly dynamic growth of the petrochemical
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industry for the 7th, 8th and 9th Plan
periods and further to recommend measures
for implementation of the plan. The main
Committee is being assisted by 4 sub-groups
as follows :

(1) Sub-group on hydrocarbons;
fibre

(2) Sub-group on synthetic
including intermediates;

(3) Sub-group on Polymer; and

(4) Sub-group on petrochemicals other
than (2) and (3).

The Committee and its sub-groups
comprise of representatives/experts from the
Government Departments, public sector and
private sector. The Committee is expected to
submit its report by end of September, 1986.

New telephone connections in Delhi

2628. SHRI BANWARI LAL
PUROHIT : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether the General Manager of the
Mahanagar Telephone Nigam has recently
stated that 35,000 new telephone connections
would be provided in Delhi during 1986.

(b) if so, the details of the exchanges for
which these lines would be issued;

(c) whether Government are aware that
several telephone exchanges in the capital
have been frozen since long; and

Exchanges
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(d) if so, action proposed to deneeze
such exchanges ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) The approximate number of tele-
phone connections exchangewise expected to
be given are as under :

Exchange Telephone Connections
Jor Bagh 2,000
Idgah 2,000
Delhi Gate 1,500
Hauz Khas 4,000
Laxmi Nagar 1,300
Tis Hazari 5,000
Shakti Nagar 1,200
Okhla 2,500
Nehru Place 5,000
Rajouri Garden 8,000
Karol Bagh 1,500
Other exchanges 1,000
35,000

(c) Eight out of a total of 48 tclephone
exchanges in Delhi are frozen at present for
want of spare capacity.

(d) Expansion of the above exchanges as
per details given below has been planned :

Anticipated date of
completion

1. Shakti Nagar
2. Shahdara

3. Okhla

4. Janak Puri

5. Kidwai Bhawan
6. Nangloi

7. Alipur
8. Badli

10,090 hnes

15,000 lines

10,000 lines

300 lincs

10,000 lines
Replacement with larger capacity is planned at these places

March, 1987
March, 1987
March, 1987
March, 1987

1987-88

during the current plan period.
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Production and export of Naphtha

2629. SHRY E. AYYAPU REDDY :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the quantum of Naphtha produced .

in various oil refineries for internal utilisation
by the fertilizer factories in the year 1985-
86; and

(b) the quantity and the names of the
countries to which it is exported ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI): (a)
and (b). A total net quantity of 4.955
million tonnes of Naphitha was produced by
the oil refineries in 1985-86 out of which
the estimated consumption/off-take for
Fertilisers was 2.306 million tonnes and
1.796 million tonnes were exported. As thc
exports are made through tenders in the
international oil market, it is not possible to
specify the countries to which it goes.

Promotion of traditional industries in
M. P.

2630. KUMARI PUSHPA DEVI : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether Union Government have
been financing the State Governments to
promote the traditional industries in different
States; and

(b) if so, the steps taken for the promo-
tion of traditional industries in the last three
years in Madhya Pradesh ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT ((SHRI M. ARUNA.-
CHALAM) : (a) Yes, Sir.

(b) Separate outlays are provided in the
five year plans for the promotion of traditi-
onal industries such as khadi and village
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industries, handlooms, handicrafts, sericulture
and coir for all states and union territories
including Madhya Pradesh. Besides, some of
the promotional schemes commonly imple-
mented in all states and union territories
including Madhya Pradesh include creation
of infrastructure facilities for assisting these
industries to procure raw-material supplies,
credit improved tools and equipment, train-
ing of artisans to improve their skills,
marketing and publicity, strengthening of
cooperative structure, welfare measures like
hou sirg-cum-work-sheds, R and D facilities
for product development and upgradation of
technology ctc, There are also certain on-
going schemes under implementation jn
Madhya Pradesh such as Inter-State Tasar
Project, M. P. State Hast Shilp Vikas Nigam
for development of bandicrafts etc.

Installation of biogas plants

2631. SHRI AMAR SINH
RATHAWA :
SHRI BANWARI LAL
FUROHIT :

Will the Minister of ENERGY be pleased
to state :

(a) the number of biogas units installed
in the country during the Sixth Five Year
Plan in each State;

(b) the names of the States which achie-
ved the targets;

(c) the names of those States which
could not achieve the targets fixed for the
Sixth Five Year Plan;

(d) the number of plants lying idle due
to certain defects in each State and the
reasons therefor; and

(e) whether any target has been fixed to
commission biogas plants in the country
during the Seventh Five Year Plan period;
if so, their number, State-wise ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) A Central Sector
Scheme ‘National Project for Biogas Deve-
lopment’ (NPBD), which caters to family
size biogas plants, was launched in 1981-82
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for the remaining period of the Sixth Plan.
Statement I indicating the number of biogas
plants installed during 1981-82 to 1984-85
in different States is given below.

(b) and (c). Targets are being fixed on
year to year basis in consultation with the
State Governments. During 1984-85, the
terminal year of the Sixth Plan, the States
of Gujarat, Haryana, Kerala, Maharashtra,
Orissa, Punjab, Rajasthan, Tamilnadu,
Vlttar Pradesh, Himachal Pradesh, Meghala-
ya and the Union Territories of Goa,
Daman and Diu and Mizoram had achieved
or exceeded their targets. The remaining
States/Union Territories fell short of their
targets. Tbe overall national figure achieved
was higher than the sum of the yearly
national targets.

(d) There are many reasons for plants
lying idle, such as normal maintenance,
patural calsmities like drought, simple
operational problems and structural problems,
etc.

An evaluation survey conducted by five
independent agencies has brought out that
over 86 per cent of biogas plants are func-
tioning. Out of the remaining plants, only
S per cent had structursl problems. State-
ment II indicating the number of non-func-
tional biogas plants detected during inspec-
tions done by State Governments is given
below.

(e¢) An overall target of 5.5 lakh plants
has been envisaged for the Seventh Plan
period. State-wise targets are however decided
on annual basis. Statement II1 indicating
targets for setting up of biogas plants fixed

for 1985-86 and 1986-87 under NPBDis

given below.

Statement—I

The number of biogas plants installed
during 1981-82 ta 1984-85 under
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1 2

3. Bihar 7793

4. Gujarat 16412

5. Haryana 7752

6. Himachal Pradesh 3530

7. Jammu & Kashmir 112

8. Karnataka 15990

9. Kerala 3274
10. Madhya Pradesh 13762
11. Mabharashtra 76022
12. Manipur 16
13. Meghalaya 71
14. Nagaland 28
15. Orissa 5511
16. Punjab 4178
17. Rajasthan 13666
18. Sikkim 10
19. Tamilnadu 29284
20. Tripura 10
21. Uttar Pradesh 66805
22. West Bengal 4858
23. Andaman & Nicobar 3
24. Chandigarh 42
25. Dadra & Nagar Haveli 59
26. Delhi 182
27. Goa, Daman & Diu 436
28. Mizoram 77
29. Pondicherry 277
30. Khadi and Village 49045

Industries Commission

Statement—I1

Number of non-functional biogas
plants detected during inspection
of plants done by State
Governments as on

National Project for Biogas 30 6.1986.
Development
States/Union No. of non-

State/U.T./ Total No. of plants Territories functional plants
Agency set up during 1981- detected as on

) 82 to 1984-8S5 30.6.1986

! 2 1 2

1. Andhra Pradesh 23889 1. Andhra Pradesh 294
2. Assam 478 2. Bihar 190
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1 2 1 2 3
. Guj
. 452 16. Punjab 1600 1600
) .aryana 85 17. Rajasthan 5000 5000
5. Himachal Pradesh 9 18.  Sikkim 10 s
6. Kerala 82 :
19. Tmilnadu 1
7. Madhya Pradesh 2457 20, Tripura 30(:2 13112
8. Mabharasht ‘
aharashira 4097 21, Uttar Pradesh 20000 20000
9. Orissa 105
10. Pondicherry 2 22.  West Bengal 2800 2800
11.  Puniab 23. Andman & Nicobar 10 5
. nja
.J 26 24. Arunachal Pradesh 2 —
12. Rajasthan 1535 25. Chandigarh { s s
:: :-:mt";:du I 506 26. Dadra & Nagar Haveli 7 10
. es
nea ___1 27. Delhi 100 60
Total 9841 ~ 28. Goa, Daman & Diu 100 100
— 29. Lakshadweep 1 —
Statement—I1I 30. Mizoram 100 100
Targets f i b . 31. Pondicherry 100 100
rgels jor setiing up ogas plants . .
fixed for 1985.86 and 1986-87 under 32. Khadi and Village 20000 15000
National Project for Biogas Industries
Development Commission e
- - Total 1,50,000 1,50,100
State/U.T./ Target (No. of plantsy
Agency
1985-86 1986-87 Supply of power to Karnataka
1 2 3 2632. SHRIMATI BASAVARAIJE-
SWARI : Will the Minister of ENERGY be
pleased to state :
1 Andhra Pradesh 20000 20000
2. Assam 1000 1000 (a) whether the State of Karnataka is
i drawing power from Ramagundam Super
3. Bihar 6400 6400 Thermal Power Station, Andhra Pradesh and
4. Gujarat 4800 5000 Kalpakkam Thermal Station (Tamil Nadu);
5. Haryana 2200 2200 and
6. Himachal Pradesh 2500 2500 (b) if so, the details thereof ?
7. ) & Kashmi
ammd ashmir 120 120 THE MINISTER OF STATE IN THE
8. Karnataks 7000 7000 pPEPARTMENT OF POWER AND
9. Kerala 2400 2400 MINISTER OF STATE IN THE MINlSc‘li'RSY
A
10. Madhya Pradesh 3000 3000 OF PETROLEUM AND NATURAL
SUSHILA ROHTAGI): (a
11. Mabharashtra 35100 40000 (Ys:RSIiTATl . )
12. Manipur 25 25
13 Me; h:h a 100 30 (b) The details of power drawn by
) 8 y Karnataka from Ramagundam STPS and
14. Nagaland 10 10 Kalpakkam APS during April to June, 1986
15. Orissa 2500 2500 s indicated below :(—
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(Figures in MU)

Supply to Karnataka  April to June,
Jrom : 1986 Actual
Drav. al
Ramagundam STPS 116.1
Kalpakkam APS 15.0

STD scrvice by using onc rupec coins

2633. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government have decided to
extend facilities to Delhi citizens to make
direct calls to other cities through unattended
STD service by using one rupee coins and
without having to wait for booked trunk
¢dlls; and

(b) if so, the details regarding the scheme
of Government in this regard ?

THE MINISTER OF STA1E IN THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) A limited number of STD Public
telephones imported alongwith Electronic
exchanges from Japan ar¢ being tried in the
network.

New loan agreement with Japan
by O.N.G.C.

2634. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) whether it is a fact that recently the
Oil and Natural Gas Commission raised a
loan of 60 million dollars through a group
of ten Japanese Leasing companies led by
Sumisho Leasing;

(b) whether under the new loan agree-
ment, ONGC sold some of its cquirment
against cash and purchased them back under
a deferred payment system with a fixed
interest rate of 10.5 per cent payable in
fourteen equal half-yearly instalments;
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(c) if so, thc details thereof; and

(d) the reasons for entering into such a
deal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
Yes, Sir.

(b) and (c). Yes, Sir. Under the Instal-
ment Sale Financing, the borrower acting as
a purchaser is able to raise the funds through
notional sale and purchase of assets. ONGC
has also entered into a separate Swap Agree-
ment with M/s. Morgan Guaranty Trust
Company Ltd.

(d) ONGC have been able to secure
cheaper financing to meet their foreign
exchange requirements,

Import of Soda ash

2635. SHRI V. TULSIRAM : Will the
Minister of INDUSTRY by pleased to
state :

(a) whether Government have decided
to import soda ash;

(b) if so, the names of the countries
from where it will be imported and how
much foreign exchange is involved;

(c) the time by which it is expected to
reach India;

(d) the criteria for distribution of soda
ash in the States, State-wise keeping in view
the demands of the State; and

(e) the share that will be given to Andhra
Pradesh ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) In the current Import
Policy (1985-88), Soda Ash is under Open
General Licence (OGL) to Actual Ulsers.
Government itﬂe}f has, however, no plan to
import soda ash.
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(b) to (e). Do not arise.

[Translation]

Functioning of district industries centres

2636. SHRI KAMLA PRASAD
RAWAT : Will the Minister of INDUSTRY
be pleased to state :

(a) the number of complaints received
by the Union Government from various
States about the carelessness and corrupt
practices being adopted by District Industries
Centres;

(b) whether any action has been taken
by the Union Goverament thereon;

(c) if not, the reasons therefor; and

(d) if any action has been taken, the
details thereof ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) to (d). Responsibility of

implementation of DIC Programme rests
with the State Governments. Whenever
complaints about the functioning of the DICs
are received, those are forwarded to the
concerned State Governments for taking

appropriate action.

[English]

Petrol pumps allotted in Karnataka

2637. DR. V. VENKATESH : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state : :

(a) the total number of petrol pumps
allotted to Karnataka during the last two
years; and

(b) the number out of them allotted to
Kolar District ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS

SRAVANA 14, 1908 (SAKA)
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(SHRIMATI SUSHILA ROHTAGI) :
(a) The Oil Companies have allotted 75
Retail Outlets (Motor Spirit/Diesely in
Karnataka State during the last two years.

(b) Out of the above, one Retail Outlet
was allotted in Kolar district of that State.

[Translation]

Central Industrial Projects for
Uttar Pradesh

2638. SHRI HARISH RAWAT : Will
the Minister of INDUSTRY be pleased to
state :

(a) the number of such Central Industrial
Projects for Uttar Pradesh for which ad-
ministrative approval has already been given
but construction work has not been started;
and

(b) the details of these projects along-
with the tentative date of commencement of
the construction work ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K. K. TEWARY) :
(a) and (b). Information is being collect-
ed and will be laid on the Table of the
House. :

Pace of industrialization of
‘No Industry’ Districts

2639. SHRT RAM DHAN : Will the
Minister of INDUSTRY be pleased to state:

(a) whether pace of industrialisation in
‘no industry® districts is very slow;

(b) if so, the reasons therefor;

(c) the number of ‘no industry’ districts
in the country in March, 1980 and in
March, 1986; and

(d) the time by which at least one heavy
industry is likely to be set up in each of
such districts ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
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DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) and (b). The number of
letters of intent and industrial licences issued
to ‘No-Industry Districts® has been increasing
progressively over the years. The break-up

is as follows : '
-
Year Letters of Intent Industrial
Licences
1982 159 2
1983 111 13
1984 84 27
1985 114 33
1986 47 12
(upto May)

(c) Identification of ‘No-Industry Dis-
fricts’ has been on the basis of Action Plans
for 1979-80 of District Industries Centres in
November, 1981. At first 83 districts were
identified as °*No Industry Districts’. At
present there are 93 ‘No Industry Districts'.

(d) Industrialisation of various districts
is primarily the responsibility of the State
Governments concerned. The Central Govern-
ment supplements their etforts by providing
incentives for setting up units in indusuially
backward arcas. The details of concessions/
incentives admissible to entreprenecurs for
setting up industries in ‘No Industry Districts’
are given in the booklet *‘Incentives for
Industries in backward areas (Central Govern-
ment and Central Financial Institutions)
April, 1984 read with this Ministry’s Press
Note No. 14/2/83-DBA-1, dated 9.4.85,
copies of which are available in Parliament
‘Library.

New telephone connections in Vyara
and Songadh telephone exchanges in
Surat telephone division (Gujarat)

2640. SHRI C. D. GAMIT : Will the
Minister of COMMUNICATIONS be pleased
to state :

(a) the number of new telephone connec-
tions for which demands had been received
in Vyara and Songadh Telephone Exchanges
of Surat Telephone Division in Gujarat
during the period from 1981 to 1984;
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(b) the number of telephone conncctions;
out of them provided every year together
with other details thereof; and

(c) the time by which the remaining
telephone connections will be provided and

the details of the steps being taken to provide
thesc connections ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) The
new demand received in Vyars and Songadh
telephone exchanges of Surat telephone
D strict in Gujarat during the period from
1981 to 1984 is given below :

New demand I'yara Songadh
received durirg
1981-82 .
1982-83
1983-84 1
1984-85 37 30

(b) The number of tclephone connections

provided every year in Vyara and Songadh
is as under:

Telephone connections Vyara Songadh
provided during
1981-82
1982-83 . vee
1983-84 1 .o
1984-85 1 21
(c) The remaining telephone connections

at Vyara and Songadh likely to be provided
within this year.

{English)
Waiting list for LPG connections

2641. SHRI MOOL CHAND DAGA :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to State :

(a) the number of applications for LPG
connections pending in Declhi and other
States;
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(b) whether it is a fact that in Delhi and
other States those persons whose cases are
recommended by MPs/Ministers/Senior
Officials of Oil Companies are provided LPG
connections carlier from the quota earmarked
for them while the needy persons, whose
applications have been pending for years
together, do not get LPG connections; and

(c) the steps proposed to be taken to
ensure that the applications of other needy
persons are also sanctioned within a reason-
able period and the criteria to be fixed for
sanction of connections to them ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINJS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) :
(a) A statement is given below.

(b) While release of priority connections
is made in some cases, it has' no adverse
effect on the oil industrys’ planned pro-
gramme for release of new conncctions.

(c) Release of new connections is made
under the annual customer enrolment pro-
gramme of the oil industry and is detcrmined
by augmentation in availability of LPG
Bottling capacity, transportation and nother
infrastructure facilities. The oil industry
plans to enrol around 16 lakhs customers
during 1986-87.

Statement
SI. No. State/Union No. of persons on
Territory waiting list for
release of LPG
Connections as on
1.6.86
1 2 3
1 Andhra Pradesh 91,604
2 Assam 6,364
3 Bihar 41,534
4 Gujarat 4,39,127
5 Haryana 2,10,382
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1 2 3
¢ Himachal Pradesh 12,304 |
7 Jammu and Kashmir 44,405
8 Karnataka 8,796
9 Kerala 1,394
10 Madhya Pradesh 1,65,702
11 Mabharashtra 7.55,719
12 Manipur 895
13 Meghalaya 1,825
14 Nagaland 706
15 Orissa 35,493
16 Punjab 1,88,750
17 Raiasthan 2,96,143
18 Sikkim 150
19 Tamil Nadu 16,416
20 Tripura 2,800
21  Uttar Pradesh 6,38,723
22 West Bengal 61,861
Union Territories :
1 Arunachal Pradesh 110
2 Chandigarh 65,819
3  Delhi 5,08,213
4 Dadra and Nagar
Haveli 410
5 Goa and Daman
Dieu 25,221
6 Mizoram 1,895
Total :  36,22,761

[Translation)

Allotment of LPG Agencies in Azam-
garh, ,Gorakhpur, Jaunpur, Balia,
Ghazipur and Basti Districts of U.P,

2642. SHRI RAJ KUMAR RAl : Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state :

(a) the places in districts of Azamgarh,
Gorakhpur, Jaunpur, Balia, Ghazipur and
Basti in Uttar Pradesh where LPG agencies
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are proposed to be allotted in 1986-87 and
1987-88;
been

(b) whether applications have

invited for the selected places;

(c) if not, the reasons therefor and time
by which the applications will be invited;
and

(d) the time by which these agencies
will start functioning ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI (a) to
(c). Out of the districts of Azamgarh,
Gorakhpur, Jaunpur, Balia, Ghazipur and
Basti in U.P., the oil industry has included
the following locations in its Marketing
Plan 1985-86 for creating LPG distributor-
ships during 1986-87 and 1987-88; appli-
cations for these locations have already been
invited :

Name cf the place Name of the
District
1. Mubarakpur Azamgarh
2. Jaunpur Jaunpur

(d) In view of the various steps which
preccde the allotment of a dealership/dis-
tributorship, it is not feasible to indicate a
definite time-limit for commissioning of
thesc distributorships.

QOutstanding tclephone bill against
Ministers of Bihar State

2643. SHRI KALI PRASAD PANDEY :

Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of Members of the
Council of Ministers of Bihar State apainst
whom telephone bills for the period from
January, 1980 to December, 1984 are
outstanding;

(b) the reasons for payment of these
bills pot having been made so far;
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(c) the amount of the telephone bills
outstanding in the name of all Ministers of
state during this period; and

(d) the action taken so far to realise
this amount and the names of the Ministers
against whom telephone bills of more than
fifty thousand rupees are outstanding ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA): (a) to
(d). The information heas been called for
from the concerned units and will be placed
on the table of the House as early as

. possible.

[English)
Availability of Gas in Jaisalmer

2644. SHRI SATYENDRA
NARAYAN SINHA :
DR. B. L. SHAILESH :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether further gas wells have been
discovered in the Jaisalmer area of
Rajasthan;

(b) if so, the latest estimate of the reco-
verable natural gas reserves in this area;
and

(c) the details of the utilization of these
gas reserves so far-?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
Gas was discovered in Rajasthan at Manhera
Tibtw in 1967 and at Ghotaru in 1983.

(b) Initial Recoverable Reserves of
natural gas at these places have been estima-
ted at 541.7 million cubic metres.

(c) Gas Reserve in Rajasthan have not
so far been utilized.

Farakka Super Thermal Plant

2645. SHRI NARAYAN CHAUBEY :
Will the Minister of ENERGY be pleased to

state ;
]
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(a) whether the Farakka Super Thermal
Plant has started production of power;

(b) if so, since when and the present rate
of production;

(c) whether West Bengal State Electri-
city Board have started taking power from
Farakka;

(d) if not, the reasons thereof;
Farakka Ther-

(e) when will the entire
mal plant be completed;

(f) what was the original target for com-
pletion and what is the revised target;

(g) the estimated cost escalation due to
change in target date for completion;

(h) the total production capacity of the
plant; and

(i) who will be the consumers of power
generated by the plant ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a).
Yes, Sir. .

(b) The first 200 MW unit of the
Farakka Super Thermal Power Project
(STPP) has been on coal firing since 10th
April, 1986. The upit is under stabilisation
and is not yet in commercial operation;
during April, May and June, 1986. it genera-
ted 12.99, 15.60 and 38.79 mullion units
respectively.

(c) Yes, Sir.
(d) Does not arise.

(e) The first stage of the project, com-
prising 3 units of 200 MW each, is expec-
ted to be completed by April, 1987. The

second stage of the project, comprising 2

units of 500 MW each, has been approved
and is expected to be completed by 1992-
93.

(f) The first 200 MW unit of the
Farakka Stage-1 was scheduled to be com-
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missioned in May, 1985 and the two

remaining units at intervals of 6 months -

cach thereafter. The first unit was synchro-
nised on 1.1.1986. The second and third
units are expected to be commissioned in
September, 1986 and April, 1987 respecti-
vely.

(g) The latest approved cost for Stage-1
of the Project, including the associated
transmission system, is Rs. 622.82 crores.
No significant cost escalation over the appro-
ved estimate is anticipated.

(h) The total installed capacity of the
Farakka STPP, Stage-1 and 1I would, on
completion, be 1600 MW.

(i) Power generated at the Farkka STPP
will be supplied to the beneficiaries in the
Eastern Region viz. West Bengal, Bihar,
Orissa, Sikkim and DVC.

Public sector units incurring losses

2646, SHRI VIJAY N. PATIL : Will
the Minister of INDUSTRY be pleased to
state

(a) the amount of losses incurred by the
public sector units during 1985-86;

(b) the amount expected to be raised
from the public sector units during the
Seventh Five Year Plan period; and

(c) how Government propose to achieve
the target fixed for the public sector units
for the seventh Five year Plan in view of
continuous losses ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K. K. TEWARY) : (a)
The accounts of Central Public Enterprises
for the year 1985-86 are under various
stages of completion and audit. As such, the
details of losses incurred by public sector
untits during 1985-86 based on their audi-
ted accounts are not available.

(b) The amount expected to be raised
from the public sector during 7th Five Year
Plan is given in Chapter 4, Volume-I of
the 7th Five Year Plan document,
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(c) The Central Public Enterprises have
made net profits during the last few years on
overall basis though some of the enterprises
are incurring continuous losses. The target
of 7th plan for internal resources generation
by public Enterprises has been fixed after
taking into account the loss making enter-
prises.

Availability and utilization of gas
from Bombay High

2647. SHRI HUSSAIN DALWALI:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the quantum of gas being explored
at present at Bombay High;

(b) the utilization programme that is
contemplated by the Oil and Natural Gas
Commission for such explorated gas in
Bombay High;

(c) whether a portion thereof is earmar-
ked to be used for the city of Bombay; and

(d) the proportion of the residential and
industrial use of such gas in the city of
Bombay ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a).
Production of natural gas during 1985-86
from Bombay High was obout 14.2 million
cubic metres per day (MMCMD).

(b) to (d) of the above, facilities exist at
Uran for processing about 8 MMCMD. The
remaining quantity is at present being sup-
plied to KRIBHCO Fertilizer Plant at
Hazira. The gas processed ar Uran is being
utilized by ONGC for internal consumption,
including LPG extraction; the balance is
being supplied, on a committed basis, to
Rashtriya Chemicals and Fertilizers at Thal
and Trombay and to Dcepak Fertilizers and
Petrochemicals Ltd; and, on a fall back
basis, to Maharashtra State Electricity Board,
Tata Blectric Company, Hindustan Petroleum
Corporation Ltd. and Bharat Petroleum
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Corporation Ltd. No natural gas is being
supplied directly for residential use. Future
commitments of gas from Bombay High exist
for M/s. Indian Petrochemicals Coipn, Ltd.,
Bharat Electronics Ltd. and Heavy Water
Plant.

Collaboration between I.T.I. and
a U. S. Company for transfer of
know-how for manufacture of low-

cost earth stations :

2648. SHRI Y.S. MAHAJAN : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether Indian Telephone Industries
are entering into a collaboration egreement
with a US company for the transfcr of know-
how for the manufacture of low-cost earth
station;

(b) whether Government had cvaluated
the technologies available with other coun-
tries vis-a-vis the technology to be given by
the US company; if so, what was the result
of such an evaluation; and

(c) the manner in which Government
have cnsured that thc foreign collaborators
will transfer technical know-how in the

shortest possible time and the Indian engine-
ers/technical personnel are fully trained and
equipped to carry out the manufacturing
operations ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS,
(SHRI1 RAM NIWAS MIRDHA): (a) Yes,
Sir.

(b) An interagency group was set up
by the Secretary (Telecommunications) to
examine the requirement of National Infor-
matics Centre Net-work (NICNET). This
group has examined the technologies vis-a-vis
NICNET requirement. It recommended use
of Spread Spectrum Multiple Access (SSMA)
techoique for NICNET.

(c) Indian Telophone Industries (1TI)
has signed a memorandum of understanding
with Equatorial Pacilic international Com-
pany (EPIC' for-a joint venture for manu-
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facture of low-cost SSMA micro earth

stations for satellite communications.

Import of lubricants and other
petroleum products

2649. SHRI KRISHAN PRATAP
SINGH : Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) the items of lubricants and other
petroleum product being imported during
1986-87;

(b) the approximate annual import

required for these items; and

(c) the steps taken by Government to
minimise the import of petroleum products ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
The items of lubricants and other petrcleum
products proposed to be_ imported during
1986-87 are lube base stocks and Lubc
additives, ATF/Kerosene and Diesel Oil,

(b) The approximate annual requirement
of the aboveis 3.7 million tonnes.

(c) The strategy of the Government to
minimise imports is through_improving refin-
ing capacity and Secondary processing faci-
lities and curbing consuraption of petroleum
products in different sectors of the economy
through conservation efforts.

Investment by Lohia Machines,
Kanpur

2650. DR. T. KALPANA DEV] : Will
the Minister of INDUSTRY be . pleased to
State :

(a) the number of advance bookings
done by M/s Lohia Machines, Kanpur for
their Vespa XE Scooter and the amount of
money so collected by it;
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(b) whether the money collected by the
company has been invested as per the guide-
lines of Government; and

(c) if so, the details of investment

made ?.

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) The company has reported that initially
a total number of 23,19,030 applications
with the total deposit amount of Rs. 115.95
crores were received by them.

(b) The company has confirmed that the
guidelines laid down by the Government are
being followed by them.

(c) The details of deployment of funds
as on 30.6.86 and as reported by the
company are as under :

Rs. in crores

A. Deposits with nationa-

lised banks 24.23
B. Deposits with U. T. I. 16.28
C. Utilised toward work-

ing capital 29.97
D. Deposit with private

sector companies 5.49
E. Deposit with public

sector company 4,00
F. Deposit with non- natio-

nalised banks 3.43

[Translation)

Malpractice by advocates in settling
cases through Lok Adalats_in
L d Rajasthan

2651. SHRI SHANTI DHARIWAL :
Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) whether Government are aware that
employees of insurance companies and
advocates take half the amount of compen-
sation awarded by Lok Adalats in settlement
of cases;
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(b) if so, the number of such cases
which have come to light in Rajasthan so
far;

(c) whether Government are considering
some ways and means to ensure that the
entire amount of compensation is given to
the aggrieved parties; and

(d) if so, the details thereof and if not,
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARDWAJ): (a) to (d).
No, Sir, Lok Adalats are organised urder
the care of Judges and Judicial officers. It
is always ensured that compensation is given
to the rightful parties.

According to the information received
from the Rajasthan State Legal Aid Board,
no such complaint has been received that
employees of Insurance Companies and
advocates take half of the amount of
compensation awarded by Lok Adalats in
settlement of cases. Precaution is taken by
the Board that amcunt of compensftion is
deposited in F D R. in proper cases. If pay-
ment is made, all efforts are made to pay
through banks.

[English)
-
Use of Coconut Oil in Soap

2652. SHRI V. S. VDAYARAGHAVAN :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government have any
proposal to encourage the use of coconut oil
in soap and allied industries in order to
ensure a remunerative price to the growers;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHR1 M. ARUNACHALAM) :
(a) and (b). There was a proposal to encou-
rage the use more and more coconut oil in
soap making industry to ensure greater
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demand for the commodity and better price to
the growers. The proposal was made in the
contrast of a substantial fall in the price of
coconut and coconut oil in 1985 as compar-
ed to that in 1984. This was recommended
to Indian Soap and Toiletries Mukers’
Association. The increased use of coconut
oil in soap would, however, depend upon
relative price of coconut oil vis-a-vis soapery
oils like neem, rice bran.

On-shore drilling in Orissa

2653. SHRI HARIHAR SOREN : Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether Oil India Limited proposes
to go in for contract in on-shore drilling in
Orissa;

\b) if so, the name of company given
the contract; and

(c) by which time the drilling is expected
to be started ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI): (a)
Yes, Sir.

(b) M/s Richter Drilling company of
Australia.

(c¢) Drilling is expected to start by

November, 1986.

Solar energy

2654. SHRI MURLI DEORA :
SHRI YASHWANTRAO
GADAKH PATIL :

Will the Minister of ENERGY be
pleased to state :

(a) whether any incentives are being
giveo under industrial location policy to
encourage installation of industries in remote
and outlying areas through option for -solar
energy;
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(b) how the cost of solar energy com-
pares with other conventional energy; and

(c) whether it is a fact that the cost of
vital components like photovoltaic cells, is
coming down ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) No specific incent-
ives are at present being provided for setting
up of industries in remote and outlying areas
using solar energy. However, all industrial
establishments have bteen offered incentives
such as accelerated depreciation on renewable
energy systems as well as on equipment used
for manufacturing such systems, loans at
concessional rates of interest and refinance
assistance through 1DBI, etc. :

(b) and (c). At present, the cost of
clectricity from solar systems is higher than
from conventioral energy systems, except
where electricity is required in smaller
capacities at some distances from the grid.
However, it is correct that the cost of
components such as photoroltaic cells has
come down significantly over the last decade
and these costs are likely to come down
further in future through further technologi-
cal developments. Solar photovoltaic systems
are cost effective for small power application
in remote and isolated locations even at
present costs. Furthermore solar thermal
systems for applications such as water
heating, drying, etc. are¢ also cost effective
in several situations.

Collaboration with Pepsi Cola for
production of concentrates and
Soft Drinks

2655. SHRI K. P UNNIKRISHNAN :
SHRI MANIK SANYAL :

Will the Minister of INDUSTRY be
pleased to state ;

(a) whether PEPSI COLA of U.S. or
their new Indian collaborators have submit-
ted a revised proposal for producing the
multinational’s brand of concentrates and
carbonated drinks and beverages in India;
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(b) if so, Government’s decision and
details thereof; ’

(c) the terms and conditions under
which such collaborations are being approv-
ed; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). M/s. Punjab Agro Industries
Corporation Limited have submitted a
composite application for approval for
manufacture of various processed foods
including soft drink concentratcs in financial
participation with one of the Tata companies
and M/s. Pepsico Incorporated of USA. The
application is still to be considered by the
Government.

(c) and (d). Government’s policy r«gard-
ing foreign collaboration corntinues to be
selective. Foreign collaborations are normally
considered in areas where indigenous
technology is not available and if the terms
are reasonable. In some cases foreign colla-
boration is permitted alongwith equity
investment. This is generally upto 40 per
cent of the total equity. In cases where
outright purchase of technology only is
approved, the foreign collaborator is paid a
lumpsum payment know-how fee and
royalty on the value of the domestic produc-
tion for the period of the collaboration
agreement.

Proposal for enlarging list of backward
areas in Tamil Nadu

2656. SHRI R. ANNANAMBI : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether Government are considering
a proposal to enlarge the list of backward
areas in Tamil Nadu;

(b) if so, the details of the additional
places; and

(c) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM):
(a) to (c). Government of Tamil Nadu have
requested for inclusion of some blocks of
the following districts in Category ‘A of
backward areas :

(1) Nilgiri

(2) Madurai

(3) Tirunelveli
(4) Salem

(5) North Arcot
(6) Dharamapuri

(7) Tiruchirapalli
(8) South Arcot

The suggestions of Tamil Nadu Government
have besn submitted to the Inter- Ministerial
Committee constituted to review and revise
the existing incentive scheme for industriali-
sation of backward areas/'No Industry
Districts’,

[Translation)
Sale of postal stationery

2657. SHRI JITENDRA PRASADA :
Will the Minister of COMMUNICATIONS
be pleased to state

(a) the number of postal stamps, enve-
lopes, inland letters, post cards, money
order forms and registered envelop sold
during 1985-86; and

(b) the number and value of insuied
covers and parcel sent during 1985-86 ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). Information is not available as no
record for the number of postal stamps
envelopes, inland letters, post cards and
Money order forms and registered envelgpes
sold in post offices in maintained by post
offices. Similarly the number and value of
Covers and parcles is also not maintained,
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FICCI's suggestion to meet
coal target
2658. SHRI SOMNATH RATH : Will

the Minister of ENERGY be pleased to
state :

(a) whether the Federation of Indian
Chambers of Commerce and Industry have
suggested any steps to meet coal target for
the Sceventh Five Year Plan; and

(b) if so. the details thereof ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) Yes, Sir.

(b) Details of suggestions are as under :

(i) Requirement of non-core sector
industries may bc evaluated more
precisely.

(ii) A system approach to production,
movement, consumplion and stocks
may be evolved on the basis of
precise estimates of demand.

(iii) It may be examined whether coal

companies can achieve a production

target of 226 M. T. in 19§9-90

with the existing organisational and

managecrial structure.

(iv) Out of the target of 226 M. T. in
1989-90, only 66.1 M. T, is to be
the contribution from the existing
mines and about 159.9 M. T. have
to come from new projects. The
sanctioned projects are expected to
yield 130.4 M. T. For remaining
29.5 M. T. new projects will have
to be sanctioned during the 7th
Plan.

(v) Many coal mining projects suffer
on account of delay in land acquisi-
tion Thisis an area which calls
for time bound measures from
Central and State Governments.

(vi) Modern management techniques and
practices must be adopted in man-
agement to coal projects.
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(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

Written Answers

Factors like lack of infrastructural
facilities and delay in supply of
eguipment which hamper project
implementation should be attended
on priority basis.

Captive power stations should be
set up for coal projects. Sanctioned
captive power plants should be
implemented speedily.

Coal industry must ensure that there
is study supply of coal to non-core
industrics. For this purpose, they
must make available coal for rail
and road movement.

The captive power plants should get
as much priority if not the same
priority as public sector utility power
plants in matters of coal supply.

Setting up of weigh bridges should
form part of all new coal projects.

Apart from augmenting the Railway
transport facilities, alternative modes
of transport such -as Coastal Shipp-
ing, inland water transport and
slurry pipelines should be prepared
and implemented 1n a longer term
perspective of 15-20 years.

A two pronged strategy should be
adopted to utilise coal with high
ash contents. The consumer should
install equipment which can burn
higch ash coal and the producers
must examine the possibility of
washing high ash coal. What is to
be ensured is that the coal supplied
to consumers has a consistent ash
content range. This would be neces-
sary even in the case of equipment
designed to burn high asb coal.

Coal companies must accept joint
sampling at the consumers end at
the loading points. The joint samp-
liag agreements should not be used
to bail themselves out of the other
claims of the consumer. They must
accept the results of reference sam-
ples in all cases.
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(xv)

(xvi)

(xvii)

(xviii)

(xiv)

(xx)

(xxi)
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Sudden/steep increase in prices are
not desirable in the case of coal for
they disrupt and dislocate the
finances of the consumers. The coal
companies must increase the prices
in a phased manner. It should not
be in any case more than the cover-

age rate of increase in overall price
level.

Surface transportation charges should
not be levied on the consumers but
also be absorbed as cost of produc-
tion by the coal companies.

The height of the stack should be
kept close to 1.5 mtrs and total
weight below 200 tonnes,

Coal should be sized or crushed to
proper size to meet the specifications
of the various firing systems. Screen-
ing may be done to allow only over-
sized coal into the crusher. Bigger
lumps may be mannually broken to
avoid damage to the crusher. Fines
should be seggregated. The problems
of tines could be reduced to a great
extent by adequately tempering it
with water.

Industry must chalk out a time
bound programme to replace out-
dated and ipeflicient boilers by
modern and fuel cfficient ones. Co-
generation, wherever feasible must
be adopted without delay. While
changing over to fuel efficient boilers
industry must also keep in mind the
higher ash content in Indian coal.

Power sector must pay special
attention to the coal conservation.
The key areas which can result in
significant savings in coal use are
proper preparation of coal and teed
water.

Uniformity in the quality of coal
supplied plays an important role in
its efficient utilisation. It should be
ensured that variations in the quality
are well within the accepted range.
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A number of more efficient coal
utilisation technologies such as
MHD power generation, coal gasi-
fication, coal hydrogenation ctc. are
being tried out within the country
and abroad. The Government
should provide all encouragement
and financial support to such efforts.
The private sector should be given
facilities for R and D oa par with
public sector research organisations

(xxii)

Quality and conteats of match boxes

2659. SHRI KAMLA PRASAD SINGH:
Will the Minister of INDUSTRY be pleased
to state :

(a) whether it is a fact that the safety
matches produced in the small scale sector
are of very poor quality and contain much
less number of splints than ‘fifty’ as required;
and

(b) if so, the steps taken to safeguard
the interests of the consumers and bring to
book the guilty manufacturers ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) No specific complaints hive been received
regarding the poor quality of safety matches
produced in the small scale sector. However,
some general complaints have been received
about the shortage in the number of splints
as required in the safety matches produced
in the country.

(b) Safety matches as produced and
marketed in the country are a prepacked
commodity within the meaning of the stan-
dards of Weight and Measures (Packaged
Commodities) Rules 1977. Comp!zints when-
ever received are brought to the notice of
concerned state authorities responsible for
enforcing the said Rules, for taking suitable
action.

Reduction in price of Petroleum
products in view of fall in price in
international market -

2660. SHRI MURLIDHAR MANE :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :
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(a) whether it is a fact that the J)rice of
petrol is falling in the international market;
and

(b) if so, whether it is proposed to pro-
portionately reduce the price of petrol, diesel
etc., in the domestic market ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI]) : (a)
Yes, Sir.

(b) No, Sir.

Ralsing of funds by O.N.G.C.
through scheme of Instalment Sale

Financing
2661. SHRI K. V. SHANKARA-
GOWDA : Will the Minister of PETRO-

LEUM AND NATURAL GAS be pleased to
state :

(a) whether ONGC has decided to raise
60 million dollars this year through a novel
scheme of Instalment Sale Financing;

(b) if so, the details of the scheme;

(c) whether a scparate interest Swap
Agrecment was entered into between ONGC
and US Bank;

(d) if so, the main features of the agree-
ment;

(e) whether ONGC is also considering to
tap the US dollar market in 1986;

(f) whetl.er a proposal for issue of Bull
{Dog tonds in the British capital market has
alvo been considered; and

(g) if so, the details of the same ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
and (b). ONGC has already raised US $ 60
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million through Instalment Sale Financing
from 10 Leasing companies of Japan with
M/s. Semisho Leasing Co. Ltd., as leader.
Under this scheme, the borrower acting as a
purchaser is able to raise funds through
national sale and purchase of assets.

(c) and (d). ONGC has entered into a
scparate Swap Agreement with the Morgan
Guaranty Trust Company Ltd. Under the
Swap Agreement, ONGC is liable to pay
interest at 0.6 per cent below London Inter
Bank Offered Rate (LIBOR) for 6 months
in exchange of its liability of 10.5 per cent
taken over by the Morgan Guaranty Trust
Company Ltd.

(e) and (f). No, Sir.

(g) Does not arise.

Additional amount involved on revision
of royalty on crude

2662. SHR1 SYED SHAHABUDDIN :
Will the Minister of PETROLEUM AND
NATURAL GAS be plcased to state :

(a) the estimated additional amount to
be paid to various States during 1986-87 on
account of revision in rate of royalty, State-
wise; and

(b) whether the higher ratec of royalty
shall be absorbed in the existing retail price
for petroleum products and L. P. G. or it
will lead to further increase in the retail
price ?

THE MINISTER OFF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAG]): (a)
The estimated additional revenue to Gujarat
and Assam will be about Rs. 59 crores and
71 crores respectively, during 1986-87.

(b) There is no proposal under consi-
deration for increase in the price of petro-
leum preducts as a result of the increase in
the royaliy rate.
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Installation of computers by ONGC

2663. SHRI C. K. KUPPUSWAMY :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether the Oil and Natural Gas
Commission have installed three Soviet EC
1061 computer system, one Norskedata
System and one Tata Elxsi system at its
regional data interpretation groups and en-
hanced computing power; and

(b) if so, the places where these have
becn installed ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
Not yet, Sir.

(b) These computers are planned to be
installed (one each) at Calcutta, Baroda,
Nazira (Jorhat), Madras and Bombay res-
pectively.

Increase in capacity of telephone
exchanges in Delhi and Calcutta

5664. SHRI SANAT KUMAR
MANDAL : Will the Minister of COMMU-
NICATIONS be pleased 10 state :

(a) whether the Telecommunications
Department has proposed to increase the
capacity of the existing telephone exchanges
in the country; and

(b) if so, the number of lines proposed
to be increased and additional connections to
be provided during 1986-87 in the Calcutta
and Delhi telephone exchanges ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) Number of lines proposed to be in-
creased and additional connections to be
provided in 1986-87 in Calcutta and Delhi
Telephone exchanges are as follows :
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Increase In No. of addi-
No, of lines tional con-
nections to be
provided
Calcutta 3,300 9,000
Delhi 63,400 34,000

Electrification of Villages in Andman
and Nicobar lIslands

2665. SHRI MANORANJAN BHAKTA:

Will the Minister of ENERGY be pleased to
state :

(a) the number of villages electrified in
the Union Territory of Andaman and Nicobar
Islands; and

(b) the total number of private and
Government connections provided in each
village separately, upto Junc 1986 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGH : (a) In
Andaman and Nicobar Islands, 266 villages
have been electrified till the end of June,

1986.

(b) The information is heing collected
and will be laid on the Table of the House.

Industrial Policy for Andaman and
Nicobar Islands

2666. SHRI MANORANJAN BHAKTA:

Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government have formulated
an Industrial Development Policy for the
Union Territory of Andarhan and Nicobar
Islands;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHR1 M. ARUNACHALAM) :
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(a) to (c). Industrial Policy Resolution of
1956 continues to provide the basic frame-
work of the industrial policy of Government
and it applies to Andaman and Nicabar
Islands as in other parts of the country.

For development of village and small
scale industries .in these islands a provision of
RS.. 273.81 lakhs has been recommended
fiunng the Seventh Five Year Plan for sett-
lng. up of schemes such as Nucleus project,
training centres and workshops, Corporation
for supply of raw materials, promotion of
entrepreneurs for small scale industries,
establishment of Industrial Estates, Financial
assistance for development of Khadi and
Vill_age Industries, financial assistance to coir
projects and handicrafts.

Public Undertakings incurring losses

2667, SHRI YASHWANTRAO
GADAK PATIL : Wil the Minister of
INDUSTRY be pleased to state the nimes of
the public undertakings under his Ministry
whi;:h suffered losses during the ycar 1985-
86 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K. K. TEWARY): The
names of Public Sector Undertakings under
the Ministry of Industry which suffered losses
(according to provisional financial accounts)
during the year 1985-86 are given below.

Statement

Numes of the Public Sector Under-

takings which sufferred losses during

1985-86 under the Ministry of
Industry

(A) Department of Public Enterprises

Bharat Brakes & Valves Ltd.

2. Bharat Process & Mechanpical Epgi-
neers Ltd.

3. Braithwaite & Co. Ltd.
4. Cement Corporation of India Ltd.

5. National Bicycle Corporation of

India Ltd.
6. Heavy Engineering Corporation Ltd.
7. Jessop & Co_. Ltd.
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8. Mining & Allied Machinery Cor-
poration Ltd.

9. National Instruments Ltd,

10. Richardson & Cruddas (1972) Ltd.

11 Scooters India Ltd.

12. Cycle Corporation of India Ltd.
13. Hindustan Paper Corporation Ltd.

14. National Newsprints & Paper Mills
Ltd.

15. Bharat Opthalmic Glass Ltd.

16. Tannery & Footwear Corporation
of India Ltd.

17. Tyte Corporation of India Ltd.
18. Bharat Lcather Corporation Ltd.
19. Enginecering Projects (I) Ltd.

20. Rechabilitation Industiies Corpora-

tion Ltd.

21. Hindustan Salts Ltd.

(B) Department
Chemical

of Chemical & Petro-

22. Hindustan Insecticides Ltd.

Indian Drugs and Pharmaceuticals
Ltd

Smith Stainstreet. Pharmaceuticals

Lid.

25. Bengal Chemicals and Pharmaceuti-
cals Ltd.

26. Hindustan Antibiotics Ltd.
Bengal lmmunity Ltd.

O.N.G C. Cnicring capital market

2668. SHRI C. K. KUPPUSWAMY :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state ;

(a) whether the Oil and Natural Gas
Commission has since entered the capital
market for raising a part of the funds re-
quired for its work programmo during the
Scventh Plan period;

(b) if 50, the amount involved in it; and
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(c) whether it is a fact that the Union
Government bad sometime back accepted the
programme of investment of Rs. 12,500
crores for the above purpose ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
and (b). Government have allowed ONGC
10 go in for external commercial borrowings
to meet part of their foreign exchange re-
quirements during the Seventh Plan. The
following loans have been raised so far :

(i) Yen 20 billion through Yen Bond
Issue in Japanese Capital Market.

(i) US $ 125 million by issue of
Floating Rate Notes in the Euro
Dollar Market.

(iii) US § 60 million through Instalment
Sale Financing in the Japanese
Capital Market..

(c) The approved outlay for ONGC for-
the VII Plan is Rs. 8752.67 crores.

Introduction of Electronic Exchanges
in Kerala

2669. SHRI K. MOHANDAS : Will the
Minister of COMMUNICATIONS be pleas-
ed to state : .

(a) whether any scheme for introducing
electronic exchanges in Kcrala is being im-
plemented;

(b) if so, the districts where such ex-
changes have already been set up; and

(c) the time by which all the districts in
Kerala will be provided with electronic ex-
changes ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) Electronic telephone exchanges have
already been set up at Changanacherry and
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Udyamperoor in Kottayam and Ernakulam
Districts respectively.

(c) In view of the large number of dis-
tricts and states in the country and limited
production of electronic exchange equipments,
it is not possible to indicate the time by
which all the districts will be provided witb
electronic exchanges.

Introduction of STD service between
Parvanu and Shimla and Dharamsala
and Shimla

2670. PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether the introduction of STD
service between Parvanu and Shimla, and
Dharamsala and Shimla has been planned
far the current financial year; and

) (b) if so, the estimated cost and the
llke!y date by which the installation of the
projects would be completed in the circuits

commissioned alongwith the estimated cost in
each case ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) and
(b) Information is furnished as below :

(1) For STD between Parvanu and Shimla

(i) STD planned for 1987-88

(ii) Estimated cost for both ends-About
Rs. 3 lakhs

(iii) No. of circuits :
Parvanu-Shimla- 8
Shimla-Parvanu- 6

(iv) Likely date of commissioning-1987-
88.

(2) For STD between Dharamshala and
Shimla

(i) STD planned for 1986-87

(ii) Estimated cost for both ends—
About Rs. 1 lakh

|
J
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(iii) No. of circuits :—
Dharamshala-Shimla—7
Shimla-Dharamshala—7

(iv) Likely date of commissioning-1986-
87.

VHF/UHF Telecom links between
Bilaspur and Rishikesh

2671. PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether the N.W. Telecom Cirele has
forwarded any proposals for VHF/UHF
Telecom Links including the one between
Bilaspur and Rishikesh in Himachal Pradesh
during the past three years including the
current financial years; and

(b) if so. the names of such links/Ex-
changes as have been sanctioned and the
likely dates by which by each one of them
would be installed ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) NW
Telecom Circle has forwarded proposals for
60 numbers of single channel VHF systems
during ths past 3 ycars including this finan-
cial year. However, Bilaspur-Rishikesh link
is not included in these proposals.

(b) The links are being surveyed for
technical feasibility and will be sanctioned
progressively if found feasible and financially
viable.

Bifurcation of Civil Construction Wing
of erstwhile P&T Department

2672. PROF. NARAIN CHAND
PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whethcr the Civil Construction Wing
of the erstwhile P&T Department has been
bifurcated at the Circle/Divisional level after
the bifurcation of the Department into the
Department of Posts and the Department of
tele-communications following the recom-
mendations of the Sarin Committee;
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(b) if so, the date from which the Civil
Wing has been bifurcated; and

(c) if not, the reasons therefor and the
likely date by which it would be bifurcated ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA): (a) to
(c) Units of work of Civil Wing have been
allocated between the Department of Posts
and Department of Telecommunications with
effect from 5.6.1985 consequent on bifurca-
tion of the Department of Posts and Depart-
ment of Tele-communications.

Linking of District Headquarters

with State Capital in Himachal
Pradesh
2673. PROF. NARAIN CHAND

PARASHAR : Will the Minister of COM-
MUNICATIONS be pleased to state :
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(a) whether Government have sanctioned
the linking of Hamirpur, Bilaspur Una,
Chamba, Nahan, Solan, Keyling and Kalpa
district headquarters on STD with the State
Capital at Shimla in Himachal Pradesh in a
phased manner durirg the Seventh Five Year
Plan:

(b) if so, the details thereof including the
estimated cost and the likely date of installa-
tion and commissioning of the projects in
each case; and

(c) whether any priority would be given
to the provision of STD in these cases as
Hjmachal Pradesh is below the national
average in the number of districts linked up
with the State capital on STD ?

THE MINISTER OF STATE OF THE
MINISTRY OF .COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) The details of linking District Head-
quarters with State Capital are as follows :—

Status

station

SI. Name of D. HQ. Media proposed Estimated Likely date of
No. for linking to cost commissioning
nearest existing
Trans. centres. ~

(1) (2) (3) (4) (5) (6)

1. Hamirpur Hamirpir-Jullundur UHF under Rs. 25,10,200 March 1987

execution
2. Bilaspur UHF Already connected
to Chandigarh
3. Una Una-Jul-UHF under sanction 1989-90
4. Chamba Chamba-Dal- —do— aee —do—
house UHF
5. Nahan Nahan-Ambala under execution Rs. 16,34,000 March 1987
UHF )
6 Solan Solan-Shimla Already conne-
UHF cted to Shimla
7. Keylong SAT Earth under execution Rs. 84,00,000 December
station 1987
8. Kalpa SAT Earth under execution Rs. 84,00,000 December
1987
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(c) Asa matter of policy, department
har decided to extend STD facility to all
District Headquarters. In the country by
linking them to their respective State
Capitals. Implementation of this programme
is linked up with completion of all connected
works like provision of transmission links.
automatisation of local exchange wherever
required and augmentation of trunk automa-
tic exchange capacities, All out efforts are
being made to complete the pregramme by
the end of 7th plan.

[Translarion)

Linking of Bastar District with
Raipur in Madhya Pradesh by
microwave tclephone lines

2674. SHR1 MANKURAM SODI :
Will the Minister of COMMUNICATIONS
be pleased to state : :

(a) the time schedule fixed for comple-
tion of the work to link the telephone line
from Bastar District to Raipur in Madhya
Pradesh through microwave;

(b) whether this work was schcduied to
be completed by 1985; and

(c) if so, the reasons for not completing
this work so far and the time by which it
is proposed to be completed ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) The
7 GHz Digital Microwave link from Bastar
(Jagdalpur) District to Raipur is tentatively
targetied for commissionig during 1987-88.

(b) Yes, Sir.

(' A digitial equipment for this link
was to be imported but due to non-availability
of additional funds through World Bank and
OECF, the equipment had to be procured
under free foreign exchange which took
considerable time. The orders for the equip-
ment could be placed only in Oct. 1985 and
the equipment is expected to arrive towards
the end of this year. The scheme has there-
fore been tentatively planned for commission-
ing during 1987-88,
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Alternative sources of gencration of
power

2675. DR. A. K. PATEL :
SHRI C. JANGA REDDY :

Will the Minister of ENERGY be pleased
to state :

(a) how does the cost of energy genera-
tion from wind, solar photovoltaic system,
biogas, urban wastes etc. compare on an
average with that of the energy generation
from hydle, thermal and nuclear systems;

(b) the specific outcome of encourage-
ment of energy generation from non-conven-
tional energy sources: and

(c) whether a large scale and commercial
use of alternative energy generation has been
possible any-where as yet; if so, the details
thereof ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) While the exact
cost of power generaticn from renewable
non-conventional energy sources differs from
site to site, it would on an average generally
compare favourably in real terms with the
cost of generation from hydle, thermal and
nuclear systems. The cost of generation from
solar photovoliaic systems is at present higher
than that of the conventional systems. How-
ever, the difference between the cost would
again vary from site to site.

(b) and (c). As a result of the programmes
sponsored by Government, more than 6 lakh
biogas plants are generating energy for
domestic purposes equivalent to an annual
saving of more than 25 lakh tonnes of wood
valued at Rs 100 crores and giving fertilizer
output of 1.20 crore tonnes valued at Rs.
100 crores annually. In addition to this, §
demonstration wind farm projects with an
aggregate capacity of 3.3 MW have been
established. A pilot plant with a capacity of
3.75 MW bascd on incineration or urban
solid waste is under construction in Delhi.
A S0 KW solar thermal power plant is under
installation. Electric power for street lighting
and c¢ommunity purpose has been provided
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to more than 250 villages through photovo-
latic systems. Large scale commercial use is
being made of non-conventional energy for
heating purpose through solar thermal systems
and devices. These pertain to installation of
solar heating systems in the industrial and
services sectors.

Consruction of building for Central
Telegraph Office in Cannanore,
Kerala

2676. SHR1 MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
COMMUNICATIONS be pleased to state :

(a) whether the Central Telegraph Office
functioning in the Cannanore Head Post
Office (Kerala) is to be shifted to a private
building;

(b) if so, the monthly rent to be paid for
the above building; and

(c) whether there is any proposal to cons-
truct a new building for the Central Telegraph
Oflice, Cannanore; if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS

(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) Rs. 9433/- per month
(c) No, Sir.

Norms defining Modernisation

2677. DR. B. L. SHAILESH : Will the
Minister of INDUSTRY be pleased to state :

(a) whether at present there are no norms
defining modernisation for the grant of fiscal
and monetary incentives;

(b) if so, whether Government are evolv-
ing norms by which modernisation of a unit
could be defined and necessary incentives
given; and

(c) if so, the details thereof and if not,
how long will it take to lay down the norms
for defining ‘modernisation’ ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) to (c). According to eligibility criteria for
assistance laid down by IDBI, assistance
under Soft Loan Scheme for modernisation
is available to production units for financing
modernisation primarily aimed at :

1) Upgradation of process, technology
and product;

2) Export orientation;

3) Import substitution;
4) Energy saving;
5§) Anti-pollution measures;

6) Conservation/substitution of scarce
raw materials and other inputs
including  re-cycling/recovery  of
wastes and by-products;

7) Improvement in capacity utilisation
within the existing capacity, through
increase in productivity and debott-
lenecking; and

8) Improvements in materials handling.

Handling storage and distribution of
LPG cylinders at Kalamassery

2678. PROF. K. V. THOMAS : Will
the Minister of PETROLEUM AND NATU-
RAL GAS be pleased to state :

(a) whether Government are aware of
the remarks make by a Judge of Kerala High
Court in June, 1986 regarding the carelessness
shown by the Petroleum Ministry and Indian
Oil Corporation in the storage of LPG
cylinders at Kalamassery, Cochin; and

(b) if so, the action taken for the safety,
storage and handling of the LPG cylinders ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
Yes, Sir.
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(b) Supply of LPG to consumers of the
terminated distributorship has now been
arranged through another distributor who
has opened a show room in Edappalli Toll.
This has been done for satisfactory supplies
to consumers and to take care of the safety,
storage and bandling requirements.

Farm wastes based power plant for
Delhi villages

2679. SHRI BALASAHEB VIKHE
PATIL

SHRI MANIK REDDY :

Will the Minister of ENERGY be pleased
to state :

(a) whether there is a proposal to set up
a plant using agricultural waste and paper as
raw material, for generating clectricity and
cooking gas for supply to the families of a
village in Delhi;

(b) if so, the details thereof including
the village in which it is going tv be set up,
the quantity of power and cooking gas that
is scheduled to be produced, the number of
families to be supplied with power and
cooking gas, the cost of production of one
KW energy, the rate at which the same will
be supphed to the families and the time
likely to be taken in the completion of the
plant etc. and supply of power and gas to the
families; and

(c) whether such plants are also likely to
be set up in other parts of Delhi and the
country as a whule; if so, the details thercof
and if not, the reasons therefor ?

THE MINISTER OF ENERGY
VASANT SATHE) : (a) Yes, Sir.

(SHRI1

(b) The pilot plant is proposed to be set
up at village Bakoli of Alipur Block in West
Delhi. It will generate 240 KW electricity
and not cooking gas. 1he electricity generated
from the plant will be utilised for non-com-
mercial purposes only. Until the technology
is tested for economic viability, it is prema-
ture (0 comment on the cost of production
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and supply of clectricity per unit. The plant
is proposed to be completed within one year.

(c) The Department of Non-Conventional
Energy sources, Ministry of Energy, is con-
sidering a Research and Development plant
based on this technology at its Solar Energy
Centre, Gwal Pahari to investigate the process
for techno-economic viability, The installa-
tion of such plants in different parts of the
country will depend on the results of these
investigations at the Solar Eenergy Centre.

Use of foreign brand names

2680. SHRI MANIK SANYAL : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether it is a fact that use of foreign
brand names is not banned on all luxury and
consumer goods; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). As a general policy, foreign
brand names are not allowed for use on
products for internal sales, although there is
no objection to their use on products to be
exported. A condition to this effect is accor-
dingly incorporated in all approvals for
foreign collaboration.

Unemployed pcrsons benefited under self-
employment scheme

2681. SHRI RANJIT SINGH GAEK-
WAD : Will the Minister of INDUSTRY
be pleascd to state :

(a) the number of unemployed educated
persons benefited through out the country
under Self Employment Scheme during 1985-
86, State-wise;

(b) whether the targets fixed under the
scheme, state-wise, have been achieved;

and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
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LOPMENT (SHRI M. ARUNACHALAM) : achieved as per reports furnished by the
(a) to (c). A Statement is given below. Over- State/UT Governments during 1985-86.
all 87 per cent of the target has been

Statement

Self-Employment Scheme for Educated Unemployed Youth- Progress during 1985-86
compiled on 17.7.86

Sl. Name of State/ Targets for No. of Application Sanctioned
No. UTs 1985-86 by Banks
Nos. %_ AGE of Applica-
tions  sanctioned
by banks
1 2 3 4 5
1. Andhra Pradesh 17300 16518 - 95 48
2. Assam 6200 4629 74.66
3. Bihar 29600 26376 8911
4. Gujarat 10700 6522 60.95
5 Haryana 4600 4767 103.63
6. Himachal Pradesh 1600 1591 99.44
7. J. &K, 1400 1095 78.21
8. Kerala 13000 11627 89.44
9. Madhya Pradesh 17600 17224 97.86
10. Karpataka 12400 12837 103.52
11. Mabharashtra 15500 13848 89.34
12. Manipur 1500 1492 99.47
13. Meghalaya 300 111 37.00
14. Nagaland 200 166 83,00
15. Orissa 9300 8757 94.15
16. Punjab 15000 11677 77.85
17. Rajasthan 10300 10986 106.06
18. Sikkim 100 49 49.00
19. Tamil Nadu : 18100 18722 103.44
20. Uttar Pradesh 31300 25210 80.54

21. West Bengal 24300 21885 90.06



(b) if so, the details thereof;

(c) the increase in respect of electronics
and man-made fibre during the same year;
and

(d) if so, the steps proposed to be taken
to crub the growth of imports ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) to (d). The total value of capital goods
approved for import by Capital Goods
(Main) Committee during the years 1984,
1985 and 1986 (January-June) and the
share of "electronics and man-made fibre
industries therein is given below :
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1 2 3 4 5
d — — —
22. A & N Islands 100 101 101.00
23. Tripura 900 912 101.33
24. Arunachal Pradesh 100 61 61.00
25. Chandigarh 500 394 78.80
26. D & N Haveli 100 40 40.00
27. Goa, Daman & Diu 350 84 24.00
28. Mizoram 200 104 52.00
29. Pondicherry 450 465 103.33
Total 243000 218250 87.30
Undistributed 7000
Grand total 250000
Increase in Imports Year Total value Of the totol value
approved approved the value of
2682. SHRI S. JAIPAL REDDY : Will (in Rs. capital goods approved
the Minister of INDUSTRY be pleased to crores) Jor (in Rs. crores)
state : ———— i ——_——.—.
Electronics Man-made
(a) whether the Capital Goods (Main) fibre
Committee accorded approval for higher
imports during 1985-86 as compared to 1984  713.47 5.18 131.66
previous year; 1985 747.03 35.62 105.18
1986 634.81 78.92 124.48

(Jan.-June)

Applications for import of capital goods
are examined carcfully by the Approval
Committee, both from essentiality and indi-
genous availability angles, before clearing the
imports.

Increase in royalty on coal payable to
West Bengal and Bihar

2683. SHRI BASUDEB ACHARIA :
Will the Minister of ENERGY be pleased to
state:

(a) whether Government propose to in-
crease the royalty on coal Payable to West
Bengal and Bibar; and
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(b) if so, when ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) and (b). To consi-
der the question of revision of royalty rates
on coal, a Study Group was constituted in
November, 1984. The Study Group has
submitted its repoit and no decision has been
taken as yet.

Shortage of coal experienced by Gujarat
State Electricity Board

2684. SHRI RANJIT SINGH GAEK-
WAD : Will the Minister of ENERGY be
pleased to state :

(a) whether the Gujarat State Electricity
Board is experienced shortage of coal;

(b) if so, what was its demands against
supplied made durirg 1984-85; and

(c) the steps taken to improve supplies ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) to (¢). The actual
supplies made to the power stations (Ukai,
Gandhinagar, Dhuvran, Wanakbori and
Shapur) of Gujarat Siate Electricity Board
against linkages during 1984-85 are given
below :

(Figs. in 000 tonnes)

year Linkages Despatches Peicentage
materiali-

sation

1984-85 6279 4336 69%

It would be observed from the above
table that the supplies were 69 per cent of
the linkages which were considered to be
satisfactory. However instructions have been
issued to the supplying coal/companies to
step up coal supplies to the maximum.

(0] .eorl‘,."

L4

exchanges in Wynad
district of Kerala

2685. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of COM-
MUNICATIONS be pleased to state :
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(a) the number of new (elephone ex-
changes opened in Wynad district, Kerala
since 1 Junuary, 1985, their locations and
capacity;

(b) the number of fresh proposals pend-
ing for opening of telephone exchanges in this
district;

(c) the details of proposed locations and
capacity and the proposed time within which
they will be completed; and

(d) whether Government plan to set up
new telephone exchanges in places where the
number of applicants exceeds one hundred ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) No
new Telephone Exchange has been opened
in the district of Wynad Kerala since 1
January, 1985.

(b) Nil,

(c) Does not arise in view of (b) above.

(d) Yes, Sir, provided condition regard-
ing financial viability is met and the place
is not within the local area of an existing
exchange.

Overseas telephone facilities from Canoanore
to Gulf countries

2686. SHRI MULLAPPALLY RAMA-
CHANDRAN Will the Minister of
COMMUNICATIONS be pleased to state :

(a) the facilities available at Cannanore
in Kerala for overseas telephone calls;

(b) whether Government propose 'to
introduce/expand overseas telephone facilities
from Cannanore to the Gulf countries; and

(c) if %o, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA): (@
Cannanore subscribers can get overseas tele-
phone calls through International Trunk
Exchange (ITX) at Kozhikode for diallable
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countries and through Internaticnal Trunk
Exchange at Madras for other countries which
can not be dialled dircctly by Kozhilode
International Trunk Excharnge operators. The
diallable countries are; Albania, Argentina,
Australia, Austriam Baharain, Belgium,
Belize, Botswana, Brazil, Bulgaria, Burma,
Cameroon, Canada, Chile, Costa Rica, Cuba,
Cyprus, Czechoslovakia, Denmark, Djibouti,
Egypt, Fiji, Finland, France. Gambia,
Germany Dem. Rep. (East), Germany
F. R. C. (West), Gibralter, Ghana. Greece,
Guatemala, Guyana, Hong Kong, Hungary,
Iceland, Indonesia. Iran, lraq, lreland,
Isreal, ltaly, Ivory Coast, Japan, Jordan,
Kenya, Kuwai, Maldives, Malaysia, Mali,
Malta, Malagasy, Mauritius, Mexico, Nupal,
Netherlands, New Zealand, Niger, Nigeria,
Nauru, New Hebrides, Norway, Oman,
Panama, Papua New Guinea, Philippines,
Paraguay, Poland, Portugal Qatar, Roumania,
Saudi Arabia, Senegal, Sevchclles, Sierra
Leono, Singapore, Solomon Islands, South
Africa, Spain, Srilanka, Swaziland, Swedcn,
Switzerland, Syria, Taiwan, Tanzania, Thai-
land, Togo, Tengo, Turkey, U. A. E.,
Uganda, U. K, Upper Volta, U S A.
Western Samoa, Yemen, Yugoslavia, Zaire,
Zimbabwe, Caribbean countries, Lcsotho,
Honduras, Venezuela, Colombia, Ethiopia,
Algeria, Zambia, Ascension Islands, Central
African  Republic.  Tunisia, Nethcrland
Antilles. Benim, Marshall Islands, Federated
States of Micronesia, Cairo, Palau, Brunei,
Uruguay, Morocco, Guam, Sudan and
Maritime service to ships at Atlantic Ocean,
Pac:fic Ocean, Indian Ocean.

(b) Gulf countries are now available via
ITX Kozhikode. Further expansion is
planned by extending International Subscriber
Dialling facility to Cannanore.

(c) Cannanore is connected to Kozhikode.
International Subscriber Dialling to
Cannanore will be provided when the same
is provided at Kozhikode which is likely by
March 1987. The Gulf countries are likely
to be made available for 1SD during 7th plan

eriod.
P [

Setting up of brushless alternators
unit in Kerala

2687. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
INDUSTRY be pleased to state :
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(a) whether Government had received
any request from Government of Kerala for
the issue of industrial licence to manufacture
brushess alternators for automobiles;

(b) the location of the proposed manu-
facturing unit;

(c) whether approval/licence has been
granted; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHR1 M. ARUNA-
CHALAM) : (a) Yes, Sir.

(b) Tehsil Quilon, District Quilon,

Kerala State.
(c) No. Sir.

(d) The auto anciliary industry has since
been delicensed and the company has already
beerr advised to scek nccessary registiation
of their unit from the Secretariat for
Industrial approvals, Department of Indus-

trial Development.

Oil struck in Tapti gas fields

2688. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) whether oil has been struck in the
Tapti gas fields in the Bombay offshore
areas;

(b) if so, the details thereof including
the area in which oil has been discovered,
the quantity of oil expected, the number of
wells at present, their proposed number to
achieve the target of production of oil there
and the amount iavolved;

(c) whether this discovery of oil has
opened prospects of more areas for explora-
tion;

(d) if so, the extcnt thereof and by when
drilling will be carried out there;
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(e) the total finance earmarked for the
project; and

(f) how far the discovery of oil at Tapti
gas fields is going to help in achieving self-
sufficiency in oil ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI : (a)
No, Sir.

(b) to (f). Do not arise.

HRA and CCA in Salsette Island
(Maharashtra)

2689. SHRI1 S. G. GHOI AP : Will the
Minister of COMMUNICATIONS be pleased
to state : .

(a) whether the HRA and CCA is not
paid to Posts and Telegraphs stafl in Salsette
Island as is done in the case of Railway and
Customs and Central Excise Staff as per
Bombay rates;

(b) if so, the reasons therefor; and

(c) whether the staff serving in this
Island but residing outside the Island are
also entitled to get the same ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHR1I RAM NIWAS MIRDHA): (a) to
(c). HRA and C. C. A. arc being paid to
all officials whose offices are located in
Salsette Island, which forms part of Bombay
Municipal Corporation, Thane Municipal
Corporation or New Bombay Area. No,
H. R. A. and C.C. A. are being paid to
those officials, whose offices are located in
the other remaining area of Salsette Island,

as they are not entitled for the same as per

the normal rules.

Import of industrial alcohol
2690. SHRI H. B. PATIL : Will the
Minister of INDUSTRY be pleased to state:

‘a) whether Government’s attention has
been drawn to the news-item captioned
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““imports hit industrial alcohol distillaries™
appearing in the ‘Hindustan Times' dated
9th July. 1986 wherein it has been stated
that Government’s present policy of import
liberalisation has played havoc with the
industrial alcohol producing units in the
country;

(b) if so, the reaction of Government in
this regard; and

(c) whether any change in the policy is
contemplated ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHR1 M. ARUNACHALAM) :
(a) At the last meeting of Central Molasses
Board held on 22.2.1986, the representatives
of State Governments and Union Territories
had projected a large deficit in the supply of
alcohol in the country. In order, therefore,
to maintain the production of alcohol-based
chemical items, duty-fiee import of alcohol
(denatured) has continued to be recommen-
ded for actual users (industrial) on a case
to case basis.

(b) and (c). Intimation has been received
from the U. P. Government on 22nd July,
1986, declaring a quantity of 300 lakh
litrtes of denatured alcohol as surplus. This
quantity has been allocated to various states
and if supplies are effected at reasonable
price, the need for imports may diminish at
which stage the policy could be reviewed.

Mangalore oil Refinery
2691. SHRI YASHWANTRAO
GADAKH PATIL :
SHRI H. N. NANJE GOWDA :
SHRI G. S. BASAVARAJU :

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) whether setting up of the Mangalore
Refinery is likely to bte delayed considerably;
and

(b) if so, the details thereof and the

reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
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MINISTER OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
and (b). A refinery at Mangalore is propsed
to be taken up during the Seventh Plan in
the joint sector. The matter is still under the
consideration of the Government.

Expenditure on Elections

2692. SHRI C. JANGA REDDY :
SHRI BALWANT SINGH
RAMOOWALIA :

Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) the estimated average expenditure
incurred by a candidate and his party on a
Lok Sabha election in Delhi in 1984 end in
1971; and

(b) the latest position of the steps taken
or proposed in regard to limiting and
financing election expenditure by Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRJ H. R. BHARDWA)) : (a) Under rule
90 of the Conduct of Elections Rules, 1961,
the permissible ceiling for expenses in regard
to Lok Sabha eclection in Delhi was Rs.
10,000/- in 1971 and Rs, 1,00,000/- in
1984. Candidates could not have exceeded
these limits since they would be liable for
disqualification. Expenses incurred by politi-
cal parties are not to be reckoned against
this ceiling; nor are they required to render
any account towards cxpenditure to any
agency. It is, therefore, not possible to
provide an idea of the expenditure incurred
by political parties.

(b) The Election Commission has been
making recommendations with a view to
reduce eclectioneering costs, viz. holding of
simultaneous elections to the Lok Sabha and
State Assemblies, the use of electronic
voting machines enabling reduction in the
period of campaign and also, in thc process,
reducing administrative costs over security,
storage and counting of ballot papers after
the polls. Regarding the financing of election
expenditure by Government the Election
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Commission has recommended assistance in
kind towards poll material staticnery, etc.
On these proposals, which are still under
consideration, it is the endeavour of the
Government to take final decisions after
consultation with political parties.

Import of crude from Abu Dhabi

2693. SHRI K. V. SHANKARA
GOWDA : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to
state :

(a) whether it is a fact that Government
have entered into a long term contract for
import of crude oil from Abu Dhabi;

first long term
Government in

(b) whether this is the
contrast entered into by
1986; .

(c) if so, the details of the contract; and
total crude proposed to be

to what extent the country
in the

(d) the
purchased and
will be benefited due to falling price
international market ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THF MINISTRY
OF PETROLEUM AND NATURAL GAS

(SHRIMATI SUSHILA ROHTAGI : (a)
Yes, Sir.
(b} Yes, Sir.

(c) The contract provides for the pur-
chase of 0.75 million tonnes of crude oil
over a period of 12 months at market
related prices.

(d) It is proposed to purchase a total
quantity 14 6 million tonnes of crude oil
during 1986. As the market is still fluctva-

-ting. the extent to with the country will

benefit due to falling prices which be known
only after the close of thc year.

Third round of bidding for off-shore oil
exploration by forcign companics

2694. SHRI K. V. SHANKARA
GOWDA :
SHRI SUBHASH YADAV
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SHRI DHARAM PAL SINGH
MALIK :

Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) whether Government have set up a
cell to deal with inquiries relating to the
third round of bidding for offshore oil
exploration by foreign companies;

(bY if so, whether this decision was
taken in response to the interest shown by
these companies at the conference held by
Government in Delhi; London and Houston
in May, 1986;

(c) if so, the total number of oil com-

panies which were represented at the
conferencc;
(d) the composition of the Indian

delegation which attended the conference;
and

(¢) the decisions taken at the conference
and to what extent India will benefit by
them ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINI-
STER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
Yes, Sir.

(b) Yes, Sir.

(c) About 70 foreign oil companies
participated in the presentations held in New
Delhi, London and Houston.

(d) The composition of the Indian
delegation for presentations at the explora-
tion conferences at Declhi, London and
Houst on was as under :

I. Ministry of Petrolcum and Natura! Gas
1. Late Shri Chandra Shekhar Singh,
The then Minister of State.

2. Shri G. V. Ramakrishna,
Secretary. (excluding London)

3. Dr. Vijay Kelkar,
Adviser (Economic Policy & Planning)
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4. Shri C. B. Bhave,
Deputy Secretary.

II. Ministry of Finance :

5. Shri V. U. Eradi,
Joint Secretary. (excluding Houston)

IIl. Oil & Natural Gas Commission :

6. Shrt D. N. Avasthi,
Group General Manager,

7. Shri Q, A. Siddiqui,
Joint Director,

8. Shri Joaman Thomas,
Sr. Geologist

IV. Oil India Limited :

9. Shri Vikram S. Mehta,
Adviser (Stranegic & Corporate
Planning).

10. Shri U, Das Gupta,
Superintending Geologist.

(e) Prospects of the offshore blocks on
offer, fiscal regimes and terms and conditions
proposed in the contract were explained to
the oil companies, who participated in the
presentations. These presentations were aimed
at securing maximum response from the
forcign oil companies to the third round. The
last date for receipt of bids is December 1,
1986.

Powcr requirement of West Bengal

2697. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of ENERGY be
pleased to state :

(a) the total requirement of power in
West Bengal during Fifth and Sixth plans;

(b) what was the target of the State
Government as per the Fifth and Sixth Plan
allocations and how much was achieved; and

(c) the proposal and plan for the Seventh
Five Year Plan, in detail ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
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PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
and (b). The information is being collected
and will be laid on the Table of the House.

(c) During the Seventh Five Year Plan,
new capacity totalling 814.7 MW s targetted
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for commissioning in West Bcngal as per
details given in the statement below.
Statement
V1ith Plan proposals for capacity
generation for West Bengal
SI. Region/Scheme Benefits
No. (MW)
1. Ramman HE Scheme 50
(West Bengal)
2. Kolaghat Thermal Station 420
(West Bengal)
3. DPL Thermal Station Extn. 110

(Wes: Bengal)

4. *Teesta Canal HE Stiation 22.5
(West Bengal)
5. Richington HE Siation 1.0

Augmentation (West Bengal)

6. Fazi HE Scheme Augmentation 1.2
(West Bengal)

7. Kolaghat Extn. (Thermal) 210

(West Bengal)

814.7

— — —

Crisis in Shaw Wallace and Company
Limited and Guest Keen Williams
Limited

2698. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government aie aware of
the recently reported crisis in the Shaw
Wallace and Company Limited and the Guest
Keen Williams Limited of West Bengal;

(b) whether Government have received
any rep:¢sentation from any quarter; and
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(c) if so, the steps taken or proposed to
save these two units ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) to (c). On receipt of complaints alleging
mismanagement, an inspection of the Books
of Accounts of M/s Shaw Wallace and Com-
pany Ltd. has been ordered under Section
209A of the Companies Act, 1956 to verify
the allegations contained in the complaints.
Further action, as warranted under the Act,
can be considered on receipt of Inspection
Report.

In regard to M/s Guest Keen Williams
Ltd., some complaints, mostly from GKW
Junior Management Staff Association, have
been received. The main grievance of the
complainants has been against the proposal
of the company to sell its forging division to
HMP Engincers Ltd. The proposed sale
however did not materialise. The other
allegations related to matters which fell with-
in the internal administration of the company.
As the complaints did not disclose any con-
travention of the provisions of the Compa-
nies Act, 1956 no action under the Act was
warranted.

Non-convcntional cnergy sources in
West Bengal

2699. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of ENERGY be
pleased to state :

(a) whether any proposal for harnessing
solar energy and encrgy from non-conventio-
nal sources in West Bengal has been received
by his Ministry from the State Government;

(b) if not, whether he will consider to
provide assistance for this programme in
Howrah, Bankura, West Dinajpur, Birbhum
and Jalpaiguri districts of West Bengal; and

(c) the details of the programme to be
undertaken during Seventh Plan ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) and (b). Yes, Sir.
The Department of Non-Conventional Energy
Sources have sanctioned rural energy projects
for 4 villages in 24 Praganas District and 3
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villages in Bankura District to West Bengal
Science and Technology Committee, Govern-
ment of West Bengal. The project system
configuration includes photovoltaic strect-
lights, pumps, community television and
radio; wind pumps and improved chulhas.

(c) Under the programmes to be imple-
mented by the Department of Non-Conven-
tional Sources of Energy during the Seventh
Plan, a number of projects in this area will
be taken up in West Bengal in cooperation
with the State Nodal agency. In addition a
provision of Rs. 175 lakhs has been made
by the Planning Commission for the develop-
ment cf non-conventional energy sourccs for
the Seventh Plan in the Statc Sector of West
Bengal.

Production B. H. C, by Hindustan
Insecticides Ltd.

2700. PROF. K. V. THOMAS : Will
the Minister of INDUSTRY be pleased to
state :

(a) whether the B. H. C. produced by
Hindustan Insecticides Limited, Cochin has
been rejected by the National Malaria Eredic-
tion Programme,

(b) if so, the reasons therefor; and

(c) the steps taken to
N. M. E. P. to purchase B H. C.
by the Hindustan Insccticides Ltd. ?

pursuade
produced

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL. DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(@) to (c). In terms of an order dated the
17th March, 1986 issued by the Ministry
of Hcalth and Family Welfare (Department
of Health), the purchase of B. H. C. (50 per
cent) and Malathion by the State under the
National Malaria Eradication Programme
(NMEP) has been decentraliscd and the
States may now directly purchase their entire
requirement under NMEP programme. For
the current financial year, Hindustan Insecti-
cides Ltd. (HIL) and its subsidiary (Southern
Pesticides Corporation Ltd.) have so far
received orders for Supply of about 5000
M. T. of BHC (50 per cent) under NMEP
as against about 9000 M. T. supplied during
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1985-86. Some more orders for BHC 5o
per cent) are likely to be received. No indent
has been received so far for Malathion.

Optical Fibre Scheme fcr telephone
system in Kerala

2701. PROF. K. V. THOMAS : will

the Minister of COMMUNICATIONS be
pleased to state :

'(a) whether Optical Fibre Scheme will
be implemented for the telephone system in
Kerala;

(b) if so, the cost of the project;

(c) the time by which it will be commis-
sioned; and

(d) the advantages of this scheme ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

tb) Estimated cost of the project for
long distance is about Rs. 30 crores.

(Palghat-Trichur-Alwaye-Ernakulam
Kottayam-Trivandrum)

(c) Itis expected to be completed by
88-89 subject to the availability of materials.

(d) (i) It is latest, highly reliable techno-
logy with very high potential
capacity for growth.

(ii) It is cheaper on long term basis.

(iii) It is most convenient and econo-
mical communication system to
cover long distance switching
nodes as well as wayside small
stations.

Automatic telephone exchange in
Kasargod district Kerala

2702. PROF. K. V. THOMAS : Will
the Minister of COMMUNICATIONS be
pleased to state ;
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(a) whether Government are aware that
Kasargod in Kerala is the only district Head-
quarter without an automatic telephone
exchange; and

(b) if so, the steps taken to provide an
automatic telephone exchange at Kasargod ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) It has been planned to install a 2000
lines Indian Crossbar type telephone exchange
for automatisation at Kasargod. Preliminary
steps like preparation Project Estimate and
building drawings etc., are under process.
Depending on the building construction for
automatic telephone exchange, the telephone
system is expected to be automatised in the
next 4 to 5 years.

(Translation]

Losses in Rural Electrification Cor-
poration

2703. PROF. CHANDRA BHANU
DEVI : Wi'l the Minister of ENERGY be
pleased to siate :

(a) whether the Rural Electrification
Corporation has been incurring losses; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI): (a)
No, Sir.

(b) Does not arise.

Allotment of LPG connections in

Bibar
2704. PROF. CHANDRA BHANU
DEVI :
SHRI KALI PRASAD
PANDEY :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :
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(a) the names of the cities in Bihar
where LPG connections are proposed to be
allotted during the next three years, year-
wise;

(b) the percentage of population of the
State likely to be covered thereby;

(c) the number of persons on the waiting
list for LPG connections in Bihar at present;
and

(d) the time by which they are
get gas connections ?

likely to

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER ANWND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHR!MATI SUSHILA ROHTAGI): (a)
Release of new LPG connections during
1986-87 and 1987-88 is expected to be
made in the towns shown in the statement
given below including those where LPG is
being marketed already. Plans in respect of
1988-89 have not been drawn up.

(b to (d) As on 1.6.86 there were
around 44,700 persons on the waiting list in
the State of Bihar. LPG connections 10 per-
sons on the waiting list are released under
the annual enrolment programme, keeping in
view LPG availability, augmentation of
bottling capacity and other infrastructure
facilities. 1t is expected that the present
waiting list as given above will be wiped
out by the end of 1986-87. With the exhaus-
tion of this waiting list, the percentage of
population (1981 Census) covered by the
approximately 3.5 lakh connections in the
State would be 2.5, on the assumption that
each connection serves a family of five
members.

Statement
1986-87

Patna (2 locations)
Danapur

Arrah

Buxar

5. Biharshariff

bW N -
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6. Gaya
7. Dehri-on-Sone
8. _Sasaram
9. Katihar
10. Purnia
11. Saharsa
12. Barauni
13. Samastipur
14. Darbhanga
15. Madhubani
16. Sitamarhi
17. Bettiah
18. Muazaffarpur
19. Motihari
20. Hajipur
21. Chapra (2 locations)
22, Siwan
23. Gopalganj
24. Munghyr
25. Bhagalpur
26. Dumka
27. Deoghar
28. Jamui
29. Fatwah
30 Madhupur
31. Forbesganj
32. Fchanabad
33. Bagabar
34. Jamshedpur (2 locations)
35. ilanchi (2 locations)
36. Bokaro
37. Hajaribagh
38. Giridih
39. Patratu
40. Gomia
41. Jhumritiliaya
42. Dhanbad
43. Sindri
44. Chas
45. Lakhisarai
46. Chakradharpur
47. Khagaria
48. Sahibganj
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. 49. Supaul

50. Ararriah
51. Dumraon
52. Madhepura
53. Bermo
54. Dinapur
55. Jamalpur
56. Saraikala

1987-88
1. Rajgir
2. Barh
3. Duadanagar
4. Bikramganj
S. Narkatiaganj
6. Raxual
7. Teghra
8. Sheikhpura
9. Sultanpur
10. Naugachhia
11. Lohardanga
12. Adityapur
13. Gumla
14. Shergbhati
15. Jaridih
16. Garhwa
17. Katras
18. Hilsa
19. Jhajha
20. Mohameh
21. Ghatsila
22. Purneca
23. Katihar,

Allocation of funds for expansion of
oil refineries

2705. PROF. CHANDRA BHANU
DEVI : Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state :

(a) the amount proposed to be spent on
the expansion of oil refineries during the
Seventh Five Year Plan period; and

(b) the annual requirement of crude oil
for oil refineries in the country ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRIMATI SUSHILA
ROHTAGI) : (a) The amount proposed to
be spent on the expansion of oil refinernes
during the Seventh Plan period is Rs. 303.38
crores. In addition there is a provision of
Rs. 340 crores for secondary processing in
Koyali refinery.

(b) The annual requirement of Crude
Oil for the year 1986-87 is 44.943 MT.

[English)
Imbalances in production of vehicles

2706. SHR1 C. MADHAV REDDI:
Will the Minister of INDUSTRY be pleased
to state :

(a) whether it is a fact that there are
serious imbalances in the production of
commercial vehicles, passenger cars, two
wheelers and three wheelers leading to a glut
in the market, as far as commercial vehicles
are concerned;

(b) whether it is also a fact that while
some brands of passenger cars and two
whezslers continue to command a premiurm,
there are glut conditions in other brand of
these vehicles;

(c) if so, the reasons therefor and
whether Government propose to review their
automobile policy to remove these imbalan-
ces; and

(d) whether adequate attention will be
given to indigenisation and fuel efficiency
while formulating a new automobile policy ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL
DEVELOPMENT (SHRI M. ARUNA-
CHALAM) : (a) Production plans are finali-
sed by the manufacturers taking into account
the demand for vehicles.

(b) aud (c). While possibility of premium
on some vehicles cannot be denied, no
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specific instance has been brought to the

notice of the Government.

(d) Yes, Sir.

International subscribing dialling
service in Orissa

2707. SHRI LAKSHMAN MALLICK :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government of Orissa have
approached the Union Government for
introduction of international subscriber
dialling service in the State;

(b) if, so, the details thereof; and

(c) the reaction of Union Government
thereon ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) No,
Sir.

(b) Nil, in view of (a) above.

(¢) Ministry of Communications has
planned to provide International Subscriber
Dialling facility to all stations available on
National Subscriber Dialling (NSD) network.
The towns in Orissa which are on NSD
network are Bhubneswar, Cuttack, Chowdwar
and Rourkela. International Subscriber
Dialling service at Chowdwar has already been
provided. This service is likely to be provided
at rerriaining three stations by March 1987.

Setting up of new telephone exchanges
in Bibar

2708. DR. G. S. RAJHANS :
SHRIMATI PRABHAWATI
GUPTA :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether there is a proposal under
the consideration of the Government to set
up new telcphose exchanges in Bihar State
during the Seventh Plan;

of locations where®
in Bihar State

(b) if so, dctails
these are likely to be set up
and
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(c) the extent to which the telephone
services will improve after the commissioning
of the new telephone exchanges in Bihar
State ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) The details of locations of Telephone
exchanges set up during 1985-86 in Bihar is
are given in the statement below.

The location of exchanges proposed to
be set up in the remaining period of 7th
Plan are vet to be decided, as the proposals
of opening new exchange depends upon
requisite demand, financial viability and
availability of exchange unit.

(c) The services will improve to the
extent as the long distance public telephones
workinrg now at these places will be converted
into local PCO and this will reduce fault
liability and improve performance. Main-
tenance attention will also be more effective.

Statement

Exchanges opened during 1985-86

1. Mirjachowki 25 lines
2. Bariahat 25
3. Gamdah »» ”»
4. Pratapganj w
5. Rameshwar oo
7. Sisahi pwoom
7. Chandrapur 50 lines

High-tech satellite communication
scheme

2709. DR. B. L. SHAILESH: Will
the Minister of COMMUNICATIONS be

pleased tostate :

(a) whether a high-tech satellite commu-
nication scheme, which plans to pass on
fruits of latest t:lecommunication technology
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developments to prospective subscribers,
will be introduced in the country soon;

(b) if so, its broad outlines and the
capital outlay involved;

(c) whether it will be met from the
budgetary resources or funds raised therefor
by the Department of Telecommunications;
and

(d) the cities likely to be covered to
start with ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Sate-
llite Communication scheme using INSAT-
1B is already in operation in the country.

(b) Broad outline of the present satellite
telecom. network is follows : .

(i) 29 fixed earth stations of Depart-
ment of telecommunication for
public telecommunications in Delhi,
Bombay, Calcutta, Madras, Shillong,
Jalandhar, Jaipur, Lucknow, Patna,
Ahmedabad, Hyderabad, Ernaku-
lam. Bhubaneshwar, Aijawl, Imphal,
Itanagar. Kohima, Agartala, Gang-

tok, Port Blair, Car Nicobar,
Kavarattp, Mune coy, Bhui,
Parjim, Jodhpur, Srinagar, Leh and
Kulu.

(ii) Three transportable earth stations,
one heavy capability for TV uplink
and other two for voice telecommu-
nication in remote areas.

(iii) Five earth stations for specific use
of public sector as given below :

1. ONGC 2 Nos.
2. IT1 2 Nos.
3. NFL 1 No.

There are plans to set up about 80
more fixed/transportable earth stations in the
country during the 7th Plan outlay at an
estimated cost of Rs. 174 crores.

(c) Satellite schemes form part of 7th
Five Year Plan approved by Planning
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Commission.

(d) As per details given in (b) above.

Waiting list for LPG connections in
Kerala

2710. SHRI VAKKOM PURUSHO-
THAMAN : Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased
to state :

(a) the number of applications on the
waiting list for L P.G connections in Kerala
as on 3 1st March, 1986; and

(b) the steps taken to provide L..P.G.
connections to all persuns on the waiting
list ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI): (a)
Approximately 3,600.

(b) L¥G connections to persons on the
waiting lists in Kerala arc released under
the annual country-wide customer enrolment
programme of the oil industry, keeping in
view LPG availability, augmentation of
bottling capacity and other infrastructure
facilities.

Appointment of retired judges of
High Cuurts on Lok Adalats

2711. SHRI V. S. KRISHNA IYER:
Wiil the Minister of LAW AND JUSTICE
be pleased to state :

(a) whether Government are considering
appointing retired judges of High Courts on
Lok Adalats for expeditious delivery of
justice; and

(b) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARDWAYJ): (a) and (b).
No, Sir. However, according to the infor-
mation furnished by the Committee for
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Implementing Legal Aid Schemes the retired
judges of the Supreme Court and High
Courts whenever approached, have readily
agreed to participate in the Lok Adalats
organised from time to time.

‘Functioning of marriages counselling
Centres

2712. SHRI1 V. S. KRISHNA IYER :
Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) whether Union Government have set
up any marriage counselling centres to
strengrhen the social system and institutions;

(b) if so, the places where these centres
have been set up;

(c* whether cooperation of local Bar
Councils has also been enlisted to promote
and run these centres; and

(d) if these ccntres have not been set up
so far, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H R. BHARDWAJ): (a) and (b).
No Sir, However, according to the informa-
tion furnished by the Commitiee for Imple-
menting Legal Aid Schemes (CILAS), a
a marriage counselling centre has been set
up by the Delhi Legal Aid and Advice
Board. Another such Centre attached to the
City Civil Court, Bombay has also been
functioning for some time. It is funded by
the State Government of Maharashtra.

(c) According to the information
furnished by the CILAS, the Members of
the Bar in general/members of Indian

Council of 1.egal Aid and Advice and Indian
Federation of Women Lawyers in particular
are cooperating. Two ladies trained in the
Tata School of Social Science are working
full time in Bombay Centre. There appears to
be no occasion for direct co-operation of
the members of the Bar as the conciliation
of matrimonial disputes is handled by the
two expert ladies. The Bar is otherwise
helpful.

(d). The Government has constituted the
Committee for Implementing Legal Aid
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Schemes to take care of various aspects of
legal aid and advice to the poor, the women
and other weaker sections of the society in
particular.

Rise in tarlff rates of Telephones

2713. SHRI SANAT KUMAR
MANDAL : Will the Minister of COMMU-
NICATIONS be pleased to state :

(a) whether the Department of Tele-
communications has proposed a significant
rise in the tariff rates of telephones;

(b) if so, the details thereof; and

(c) the stage at which the matter stands ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA): ‘(a) to
(c). Review of the charges for the various
services provided by the department is a
continuous exercise. When any dccision
regarding revision of any tariff is taken, it
will be notified in the official gazette and
shall be laid before each House of Parlia-
ment.

Setting up of Lok Adalats in
West Bengal

2714. DR. PHULRENU GUHA : Wil
the Minister of LAW AND JUSTICE be
pleased to state :

(a) whether Lok Adalats are proposed to
be held in West Bengal; and

(b) if so, when and details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE

(SHRI H. R. BHARDWAJ) : According
to the information furnished by the
Committee for Implementing Legal Aid
Schemes :

(a) Yes, Sir.

(b) One Lok Adalat is propsed to be
held on 21st September, 1986 at Calcutta
by the West Bengal State legal Aid and

SRAVANA 14, 1908 (SAKA)

Written Answers ié6

Advice Board. Proposed Lok Adalat will
consider Motor Accident Claim Cases only.

Demand and supply of power in
Karnataka

2715. SHRI = SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of ENERGY be pleased to state :

(a) whether the gap between the demand
for power and its supply has increased in
Karnataka State during 1984-85;

(b) if so, the reasons of the shortfall of
power in that State;

(c) the steps taken in 1985-86 to reduce
the gap between the demand and supply of
power in Karnataka; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI  SUSHILA ROHTAGI) :
(a) Power shortage in Karnataka during
1984-85 was 7.2 per cent compared to
13.6 per cent during 1983-84.

(b) The main reasons for the short-fall
in Karnataka are poor inflows into the hydel
reservoir, delay in commissioning of addi-
tional capacity etc.

(c) and (d). The power shortage in
Karnataka during 1985-86 was 22.2 per
cent. To mitigate the shortage conditions
during this period, assistance was provided
from the neighbouring systems/States and
from the Central sector power stations as
details given below :

Supply| Assistance of 1985-86
Karnataka from (Figures in MU)
Ramagundam TPS 818.3
Tamil Nada 94.6
Kerala 121.7
Maharashtra 897.6
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Exploration and exploitation of
hydrocarbons

2716. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether any short term and long
term strategy has been drawn op for explo-
ration and exploitation of hydrocarbons in
the country;

(b) if so, the areas identified for the
availability of hydrocarbons;

(c) the quantum of hydrocarbon deposits
expecled in these areas; and

(d) the various kinds of oil and gas
deposits found 1 Krishna-Godavari basin
and other parts in the country ?

THE MINISTER OF STATE IN THE
DEPARIMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISIRY OF
PETROLEUM AND NAILURAL GAS
(SHRIMATI SUSHILA ROHNTAGI) :
(a) Yes, Sir,

(b) The following sedimentary basins are
considered prospecuive tor hydrocarbons :
Cambay, Upper Assam, Assam-Arakan Fold
belt, Bombay Oilfshore, Krishna-Godavari,
Cauvery, Andamans, Rajasthan, Himalayan
foot-hills and Gaoga Valley, Bengal, Kutch
Saurashtira, Kerala-Lakshadweep and Maha-
padi.

(c) The total prognosticated resources of
hydrocarbons in the country are estimated at
about 17 billion tonnes.

(d) Oil deposits in India are generally
light, sometimes waxy and heavy.

Except in South Basscin, gas is found to
be generally sweet.

Price hike by Lohia Machines

2717. SHRI KRISHNA SINGH : Will
the Minister of INDUSTRY be pleased to
state ;
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(a) whether Lohia Machines have failed
to achieve and maintain their projected
production schedule in respect of the fuel
efficient two-wheeler scooters (XE-100) and
have disproportionately increased the pro-
jected price of their scooters; and

(b) if so, the steps taken or proposed
to be taken to ensure that those multitudes
who got themselves registered for purchase
of these scooters do not disproportionate
price hike ?

THE MINISTER OF STATE IN THE
DEPARTMEN1 OF INDUSTRIAL DEV-
LOPMENT (SHRI M. ARUNACHALAM) :
(@) The company has been able 10 maintain
their annual production targets. The pro-
duction during January-June, 1986 was
higher thaa the planned target.

(b) Does not arise.

Digging of oil wells in 11.P,

2718. SHRI K. D. SULTANPURI :
Will the Minister of PETROLEUM AND
NATURAL GAS be plcased to state :

(a) the names of the places in Himachal
Pradesh where work of digging of oil wells
has been undertaken during the year 1985-86
of find oil;

{b) the names of the places where the
oil has struck; and

(c) the names of the countries conducting
surveys and digging oil wells of find oil
deposits in that area ?

IHE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) :
(a) No drilling was undertaken in Himachal
Pradesh during 1985-86.

(b) So far no oil has been discovered in
Himachal Pradesh.

(c) The well at Cheri is being drilled
with the help of Soviet experts.
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Strength of SC/ST in the Ministry

2719. SHRI K. D. SULTANPURI:
Will the Minister of INDUSTRY be pleased
to state :

(a) the number of employees in the
Ministry of Industry and the strength of
Scheduled Castes and Scheduled Tribes
amongst them, category-wise;

(b) what is the backlog of reserved posts
meant for Scheduled Castes Scheduled Tribes
as on 31 March, 1986; and

(c) the steps proposed to be taken to fill
up this backlog ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) to (c). Information is being collected
and will be laid on the Table of the House.

Companles de-registered under
M.R.TP. Act

2720. SHRI BHATTAM SRIRAMA-
MURTY : Will the Minister of INDUSTRY
bepleased to state :

(a) the number of companies de-register-
ed under the Monopolies and Restrictive
Trade Practices Act after the increase in the
asset limit from Rupees twenty crores to
Rupees one hundred crores; and

(b) if so, the number of companies that
have got out of the purvicw of the Act and
the names of industrial houses they belonged
to before de-registration ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM):
(a) and (b). A statement is given below :
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Statement showing No. of undertak-
ings that have got out of the purview
of the MRTP Act during the period
29.5.1985 10 30.6.1986 due to increase

in the asset limit from Rs.

twenty

crores to Rs. one hundred crores and
the Industrial houses they belonged to
before deregistration.

Name of Industrial
Group

No. of under-
takings

Allapa

Amar Dye Chem
Amrit Banaspati
Andhra Sugar

B. D. Kanoria

B. D. Somani

Best and Crompton
Bharat Forge ’
Bharat Vijay Mills
Bhilwara

Bird

Cholour Chem
Davy Ashmore
Dharamsi Morarji
Enfield

Gajra Gears
Gammon India
Ghia

Gillanders Arbuthnot
Gujrat Steel Tubes
Hindustan Dorr Oliver
I. M. F. A.
Industrial Cables
Jaiswal

J. V.. Patel

Jyoti

K. G. Khosla
Kanoria Jute
Kothari

M. A. Chidambarm

3

N
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31 Madras Cement

32 Mahindra Mills

33 Manecklal Harilal
34 Mcleod Russel

35 Nagarjuna Steels

36 Nilhat Shipping

37 Oswal Woollen Mills
38 Pfizer

39 Piramal

40 Prataplal Bhogilal
41 R. N. Goenka

42 Reliance Jute

43 Saraswati Industrial Syndicate
44 Shervani

45 SLM Maneklal

46 S. S. Kanoria

47 Sandur Manganese
48 Sawhney

49 Secshasayce

50 Somaiya
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51 Somani

52 Soorajmull Nagarmull

53 Thackersey 1
54 Thermax

55 Titaghur Jute

56 Transport Corporation

57 Triveni

58 Usha Martin Black

59 VIP

60 W. G. Forge

61 Warren

62 Other Single undertakings 19

295

w

Total :

Declaration of Trivandrum as
‘No Industry’ District

2721. SHRI A. CHARLES : Will the
Minister of INDUSTRY be pleased to state :

@) whether Government have any pro-
posal under consideration to declare Trivan-
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drum district in Kerala as ‘no industry’
district; and

(b) if so, the stage at which the matter
now stands ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHR1 M, ARUNACHALAM) :
(a) No, Sir.

(b) Does not arise.

Expansion of Haldia refinery

2722. SHRI AMAL DATTA : Will the
Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether there are any plans for
cxpansion of Haldia retinery during the
Seventh Plan;

(b) if so, the details thereof and how
much money bhas been allocated and the steps
taken in that regard so far; and

(c) if not, whether any expansion of
Haldia was envisaged in earlier plan/pros-
pective plan and whether such plan has been
dropped; if so, the reasons thercfor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : ()
No Sir.

(b) Does not arise.

() A proposal for expansion of the
Haldia refinery was considered during the
Sixth Plan. However, based on techno-econo-
mic considerations and regional demand-
supply balances, this was not processed.

Bllateral assistance for power projects

2723. SHRI MAHENDRA SINGH :
SHRI AMAR ROYPRADHAN :

Will the Minister of ENERGY be pleased
10 state :
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(a) the name of power projects in respect
of which bilateral assistance is solicitcd; and

(b) the details of the aid forthcoming,
country-wise and project-wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMAT!I SUSHILA ROHTAGI) : (a)
and (b). Some broad offers have been
received from countries including Austria,
Belgium, Brazil, Canada, France, FRG,
GDR, Italy, Japan, Poland, Sweden, Switzer-
land, U. K. and USSR expressing their
interest for participation in power projects on
India by way of supply of power equipment
or installation of power projects on turn-key
basis with possibilities of financing through
Government credit/suppliers credit/commer-
cial loans. These offers are not always for
specific projects and some of them priliminary
in nature.

US company to quit Cochin Refineries

2724. SHRI G. M BANATWALLA :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the percentage of equity held by
Philips Petroleum, the U. S. oil company, in
Cochin Reflneries Ltd;

(b) whether any change in the present
arrangement is likely; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)

26.4 3 per cent,

(b) There is.no such proposal at present.

(¢) Does not arise.

Shifting of Central Government Undertakings
. from Delbi

2725. SHRI AMAR ROYPRADHAN :
SHRI SARFARAJ AHMAD :
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Will the Minister of INDUSTRY be
pleased to state :

(a) the names of Central Government
Undertakings in the country which have their
offices in Delhi;

(b) whether Government- have taken a
decision to shift them from Delhi to some

other places in the country;
(c) if so, the details thereof; and

(d) 1he reasons for shifting the offices
from Delhi and their reaction thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PUBLIC ENTER-
PRISES (PROF. K. K. TEWARY) : (a) to
(d). Information is being collected and the
same will be laid on the Table of the House.

Delays in completion of power projects

2726. SHRI CHINTAMANI] JENA :
SHRI MOHANBHAI PATEL :

Will the Minister of ENERGY be pleased
to state :

(a) whether 43 per cent of the power
projects sanctioned during the. Sixth Plan
have been delayed by one to five years on
account of problems in the acquisition of
land;

(b) if so, the steps proposed to amelio-
rate the situation; and

(c) the steps proposed to be taken to
achieve the target during Seventh Plan
period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI): (a)
and (b). Construction of a power project
being a complex task involving matching of a
wide variety of inputs and sequential supplies
by a large number of contractors, delays in
land acquisition is only one of the reasons
amongst others for delays in completion of
power projects. It would not be practicable
to quantify the delay in completion of power
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projects purely due to problems in land

acquisition.

The responsibility for acquiring land vests
with the respective State Governments.
Continuous efforts are made by the State
authorities to expedite acquisition of land for
power projects.

(c) The need to ensure timely completion
of power projects is teing constantly empha-
sised. Central Electricity Authority is also
monitoring the on-going power projects and
rendering necessary help and advice in over-
coming the constraints in the timely comple-
tion of the projects.

Setting up of electronics telephone exchanges

2727. SHRI CHINTAMANI JENA :
SHRI AMAR SINH
RATHWA :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government have a proposal
to install only electronic telephone exchanges
in future in the country;

(b) if so, the steps taken to increase the
production of electronic telephone exchanges
in the country;

(c) whether Government propose to
install another telephone manufacturing unit
in the country to meet the demand; if so,
the details thereof;

(d) the names of the cities where electro-
nic telephone exchanges have been installed
so far; and

(e) the names of the cities where electro-
nic telephone exchanges are likely to be set
up during 1986-87 and also during the
Seventh Plan period ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). No, Sir. Strowger and crossbar type of
exchanges in addition to electronic exchanges
will continue to be installed in the country
for some more years. To increase the avai-
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lability of electronic telephone exchanges in
the country, a factory has heen set up at
Mankapur in U, P. with an ultimate capacity
of 5 lakh lines per annum.

(c) There is a proposal to set up a
sccond factory with an ultimate capacity of
5 lakh lines per annum to manufacture
electronic telephone exchanges subject to the
availability of funds.

(d) List enclosed in Statement I below.

(¢) List enclosed in Statement 11 and
Statement 111 below.

Statement I

List of the places where electronic local
telephone exchanges have been
commissioned so far

1. Delhi
2. Bombay
3. Calcutta
4, Madras
5. Ahmedabad
6. Hyderabad
7. Kanpur
8. Pathankot
9, Sirsa
10. Sri Ganganagar
11, Gurgaon
12. Khanna
13. Pali-Marwar
14. Beawar

15. Alwar

16. Gaya

17. Tinsukhia
18. Imphal
19. Dibrugarh
20. Jorhat

21. Gandhi-Dham
22. Veraval
23. Porbandur
24. Mchsana
25. Karnool
26, Udipi
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27.
28.
29.
30.
31
32.
33.
34,
3s.

Written Answers

Gulbarga
Changancherry
Karur

Margao
Kalamboli
Almora
Nainital
Ujhhani

Kosi Kalan

Statement-11

List of new places where electronic local
telephone exchanges are proposed to
be commissioned during 1986-87

® N eV AW

-
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New Bombay
Srinagar
Abohar
Gandhi Nagar
Armoor
Kalpatta
Halflong
Bilaspur
Dhenkanal
Dungarpur
Pithoragarh
Dhar

Statement-I1I

Tentative list of new places where electronic
locul excharges are proposed to be

11,

com..issioned during the
7th Plan period

Bangalore
Visakhapatnam (A. P.)
Amritsar
Pune
Lucknow
Bhopal

Noida (U. P.)
Bhubaneshwar
Baroda
Indore
Trivandrym
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12.
13.
14.

15.

16.
17.

18.
19.
20.

21.
22.

23.
24,

25.

26.
27.
28.

29.
30.
31.
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.
43.
44.
45.
46.
47.
48.
49.
50.

51.
52.
53.

54.
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Jaipur
Coimbatore
Jodhpur
Ernakulam
Surat
Ranchi
Jabalpur
Mangalore
Kottayam
Allahabad
Bbyender (Maharashtra)
Gaubhati
Hassan
Jallandhar
Ludhiana
Nagpur
Patna
Rajkot
Trichi
Varanasi
Vijayawada
Ghaziabad (U. P.)
Badarpur
Kothagudem
Ramachandrapuram
Dumka
Hajipur
Madhubani
Purnea
Nawadah
Kodinar
Kathua
Bajpe
Yalwal
Mannar
Betul

Datia
Khargone
Mandla
‘Shajapur
Tikamgarh
Ambikapur
Balaghat
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55.
56.
57.
58.
59.
60.
61.

62.

63.
64.
65.

66.
67.

68.
69.

70.
71.
72.

73.
74.

75.
76.

1.
78.

79.

80.
81.

82.

83.
84.
85.

86.

87.
88.
89.
90.
91.
92.
93.

Transportation of coal from coalficlds

2728. SHRI -CHINTAMANI
Will the Minister of ENERGY be pleased to

state ;
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Bhind
Guna
Shivpuri
Manmad
Dhatev
Mangaon
Lungleh
Naharlagon
Hamirpur
Nahan
Una
Chamba
Kulu
Keonjbar
Korapur
Phulbani
Sundergarh
Baripada
Chhatur Pur
Jalore
Jaisalmer

Jhalawar

Sawai Madhopur

Savai Madhopur (R. S.)
Sirohi

Tonk

Bundi

Jhun Jhunu

Fatehpur
Gazipur

Lalitpur
Pauri

Orai
Sultanpur
Banda
Ranikhet
Sainthia
Alipur Dwar
S. L. Puram
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(a) whether Central Coalficlds Limited
has stopped sale of coal to such parties as
were transporting it by road;

(b) if so, the reasons thereof;

(c) the value of coal stocks which have
accumulated as a result of this;

(d) the steps taken by Government to
streamline the system; and

(e) what other measures are being taken
for quick transportation of coal from coal-
fields to be destination ?

THE MINISTER OF ENERGY (SHRI
YASANT SATHE): (a) and (b). Central
Coalfields Ltd. has not stopped sale of coal
by road. However in certain specific cases
attachment order/advice has been issued from
Income Tax Department to withhold the
supply against the delivery order which had
already becn issucd earlier.

(c) The value of such suspended supplies
come to about Rs. 2 crores,

(d) Guidelines have been issued by Coal
Companies for sale of coal by road. These
guidelines are being followed.

(e) CCL is making all efforts to despatch
maximum quantity of coal by rail and road.
The coal is being released for movement by
road to such parties as are sponsored by the
State Government for this puspose. CIL have
also put certain colleries t 7 liberalised sale
of coal from where any persoh can purchase
upto 500 tonnes of coal without any spon-
sorship etc.

Starting of work on HBJ gas
pipeline project

2729. SHRI BANWARI LAL
PUROHIT :
SHRI MOHANBHAI] PATEL :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether Government propose to start
the HBJ gas pipeline project by this year
end;
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(b) the time fixed for the completion of
the project;

(c) how many gas based fertilizer plants
will come up due to HBJ gas pipeline project
and how many States will be covered;

(d) whether there is any demand from
those States which have not been covered by
this project; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
The contract for the pipeline has been signed
in May 1986 and preliminary work has
already started.

(b) Project is expected to be completed
by July 1989.

(c) Six gas based fertilizer plants will be
set up in three states, viz., Rajasthan,
Madhya Pradesh and Uttar Pradesh.

(d) and (e). Government of Maharashtra
had suggested that the HBJ pipeline be taken
along the Central Railway route to cover the
State. This was considered by the Govern-
ment and not found feasible.

Purchase of shares of Iranian Government
in Madras Oil Refineries

2730. SHRI B. AYYAPU REDDY :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the dividends by the Madras Re-
fineries to the Union Government for the
year 1985-86;

(b) the percentage of the equity holding
of the Iranian Government; and
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(c) whether there are proposals to
purchase the shares of the Iranian Govern-
ment by the Union Government ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI]): (a)
It bas been decided to pay 15 per cent
dividend for 1985-86. The amount payable
to Government of India will be
Rs. 14,48,71,800/- only.

(b) The National Iranian O!l Company
holds 1.7 per cent of the equity in Madras
Refineries Ltd.

(c) There is no such proposal at present.

Performance of oil refineries and
setting up of oil refinery at Kakinada

2731. SHRI E. AYYAPU REDDY :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the output and performance of the
various refineries in the country for the year
1985-¢6;

(b) whether the suitability of Kakinada
Port in Andhra Pradesh for the establish-
ment of a refinery has been examined; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINIS-
TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI): (a)
Statement of Target as per Budget Estimate
and thruput of each refinery during 1985-86
is given below.

(b) and (c). Location of oil refineries is
decided on the basis of various techno-
economic considerations are not merely og
the availability of a Port.
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Statement
Statement regarding performance of the refineries during the year 1985-86
SI. Refinery Target of Crude Actual throu- Percentage
No. Throuput (BE) put
1. BPC Bombay 5.56 6.389 114.91
2. 10C Koyali 6.95 7.830 112.66
3. MRL Madras 4.52 5.057 111.88
4. 10C Haldia 2.63 2.822 107.30
5. 10C Mathura 5.69 6.075 106.77
6. I0OC Digboi 0.52 0.529 101.73
7. HPC Bombay 4.37 4.375 100.11
8. 10C Gauhati 0.80 0.766 95.75
9. HPC Visakh 3.29 2.659 80.82
10. 10C Barauni 3.09 2.766 89.51
11. BRPL Bongaigaon 1.00 0.893 89.30
12. CRL Cochin 3.72 2.749 73.90
42.14 42.910 101.83

Oil technology in refineries

2732. SHRI E. AYYAPU REDDY:
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the steps taken to update the techno-
logy in the various oil refineries in the
country;

(b) whether the consumption of 9 p r-
cent of the crude as energy and wastc has
been fixed as the target to be achieved as a
mark of efficiency; and

(c) what are the gradings of the various
refineries in the counuy according to
achievements and deficiencies during the year
1985-86 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINJS-

TER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAG]I) : (a)
Keeping in view the higher middle distillates
demand, Fluid Catalytic Cracking Units were
installed in some of the refineries. There is
a proposal to instal a hydrocracker at the
Koyali refinery. Microprocessor based instru-
mentation system has been installed in
some of the refineries. There is also a
proposal to set up a Centre of Technology
Upgradation and Forecasting for the Oil
refining Sector.

(b) No, Sir. The fuel and loss percentage
varies from refinery to refinery depending
upon its complexity of operations.

(c) A Statement giving the performance
with regard to the percentage crude thruput
target achieved by each refinery during
1985-86 is given below,
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Statement
Statement regarding performance of the refineries during the year 1985-86
Sl. Refinery Target of Crude Actual throu- Percentage
No. Throuput (BE) put

1. BPC Bombay 5.56 6.389 114.91
2. 10C Koyali 6.95 7.830 112.66
3. MRL Madras 4.52 5.057 111.88
4. 1OC Haldia 2.63 2.822 107.30
5. 10C Mathura 5.69 6.075 106.77
6. 10C Digboi 0.52 0.529 101.73
7. HPC Bombay 4.37 4.375 100.11
8. 10C Gaubhati 0.50 0.766 95.75
9. HPC Visakh 3.29 2.659 80.82
10. 10C Barauni 3.09 2.766 89.51
11 BRPL Bongaigaon 1.00 0.893 89.30
12. CRL Cochin 3.72 2.749 73.90
42.14 42.910 101.83

Allocation of funds for 1.egal Aid Scheme

2733. SHRI E. AYYAPU REDDY :
Will the Minister of LAW AND JUSTICE
be pleased to state :

(a) the total amount allocated for legal
aid scheme by Government during 1985-86;
and

(b) the percentage of utilization of the
allocated amounts and the names of the
States where the amounts remained under-
utilized ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H. R. BHARDWA)) : According to
information received from the Committee for
Implementing Legal Aid Schemes (CILAS) :

(a) The Central Government sanction-
ed a budgetary grant  of

Rs. 36,08,000/- during the financial
year 1985-86.

(b) CILAS does not make allocation
of funds Statewise but gives grants
to various Legal Aid and Advirory
Boards and other social action
groups on the basis of schemes
prepared by them. The particulars
in regard to utilisation of such
grants are not available. Informa-
tion in regard thereto will be
obtained and laid on the Table
of the House after receipt thereof.

District industries centres in M.P,

2734. KUMARI PUSHPA DEVI : Will
the Minister of INDUSTRY be pleased to
state ©
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(a) whether Government have been
encouraging the setting up of District Indus-
tries Centres;

(b) whether Government have also been
providing Central assistance to the District
Industries Centres set up io different States;
and

(c) if so, the number of District Indus-
tries Centres set up in Madhya Pradesh so
far ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :

"(a) Yes Sir.

(b) Yes Sir.

(c) So far 45 District Industries Centres
have been set up in Madhya Pradesh.

Major and medium industries set up
In MP

2735. KUMARI PUSHPA DEVI : Will
the Minister of INDUSTRY be pleased to
state :

(a) the number of major and medium
industries set up in Madhya Pradesh in the
last three years;

(b) how far these industries have helped
the State of Madhya Pradest in employ-
ment generation;

(c) how many of these industries have
started commercial production so far; and

(d) the details of the name and location
of these industries ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) to (d). Under the provisions of Industries
(Development and Regulation) Act, a total
of 105 industrial licences were issued during
the years 1983, 1984 and 1985 for settting
up industries in Madhya Pradesh. 47 of
these industrial licences were granted for
“carrying on-business’. Details, such as name

I
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and address of the undertaking, item of
manufacture, capacity and location etc., of
all industrial licences issued are being
published regularly by the Indian Investment
Centre in their ‘Monthly Newsletter’. Copies
of this publication are being sent to the
Parliament Library regularly.

An industrial licence is issued with an
initial validity period of two years within
which the entreprencur is required to start
commercial production. The validity period
of an industrial licence can, however, be
extended even beyond 2 years on justifiable

grounds. It generally takes about 3 to 4
years for an industrial project to fructify.
Thus, the industrial projects for which

licences have been granted during the last
three years would presently be at various
stages of implementation.

Setting up of Telephone Exchanges in
Baroda

2736. SHRI RANJIT SINGH GAEK-
WAD : Will the Minister of COMMUNI-
CATIONS be pleased to state :

(a) the number of small and old tele-
phone exchanges (MAX.III) in Baroda

district and the number of telephone connec-

tions provided therefrom;

(b) whether Government are aware that
small telephone exchanges do not function
properly; and

(c) whether Government propose to set
up big exchanges with more line capacity in
place of small exchanges which will result in
increased efficiency, less number of complaints
and less expenditure ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) The
number of small and old telephone exchanges
and telephone connections’ provided there-
from are 33 and 1185 respectively.

(b) The small exchanges are reported to
be working satisfactorily:

(c) Exchanges of higher capacitics in
place of small exchanges are planned whens
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ever justified. The efficiency is however
independent of the capacity of the exchange.

Iuternational  Subscribers Trunk
Dialling Service in Cities of Gujarat

2737. SHRI RANJIT SINGH GAEK-
WAD : Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government propose to
connect any of the major cities of Gujarat
which International Subscribers Trunk Dial-
ling Service during the Seventh plan periods;

(b) if so, the number and names of
major cities of Gujarat proposed to be given
International Subscribers Trunk Dialling
facility during Seventh Plan; and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Yes,
Sir.

(b) International Subscribers Dialling
facility will be provided to the following 27
cities of Gujarat during 1986-87. Ahmcda-
bad. Gandhinagar, Mehsana, Nadiad; Baroda,
Surat, Bulsar, Jamnagar, Bhavnagar, Morvi.
Amreli, Rajkot, Bilimora, Gandhidham,
Mahuva, Porbandar, Savarkundla, Veraval,
Dhrangadhra, Jamkhambhalia, Godbra,
Kheda, Kapadwanj, Kalol, Talod, Unjha and
Visnagar. Twenty more cities are also likely
to be providsd with ISD facility during 7(h
Plan period. The names of the cities are :
Ankleshwar, Bharuch, Silvasa, Vapi, Duman,
Bhuj, Gondal, Junagadh, Manavadar,
Surendranagar, Anand (VV Nagar), Cambay,
Padra, Nandesari, Modasa, Palanpur, Patan,
Dholka, Botad and Kodinar.

(c) Does not arise.

Updating and printing of teclephone
directories

2739. DR. G. VJAYA RAMA RAO:
Will the Minister of COMMUNICATIONS
be pleased to state ;
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(a) the number of telephone subscribers
all over the country;

(b) the number out of them listed in
telephone directories and the number unlisted
as on 1.6.86;

() the places for which directories have
been brought out and their periodicity; and

(d) whether updated telephone directories
reducc load on service telephones in the
country and if so, the reasons for their late
updating and printing ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) The
number of telephone connections working all
over the country is 31.9 lakhs as on 31-5-
1986.

(b) and (c). One telephone directory for
each telephone District and one for each
Telegraph/Telephone Engineering Division is
prescribed to be brought out once a year.
Normally one entry per subscriber is included
in the directory free of charge but additional
entries are also included on payment.

The giving of new connections and clos-
ing of working connections is a continuous
process in each telephone exchange and the
required information regarding telephones not
listed in the last directory for the entire
country is not maintained.

(d) Yes, Sir. However, it is, sometimes,
not possible to update and print telephone
directories at the prescribed periodicity due

to—

(i) Delay in finalisation” of rate con-
tract by DG S& D for supply of

paper;

(ii) delay in supply of paper by manu-
facturers due to labour and other
troubles;

(iii) Supply of sub-standard paper by
firm; and

(iv) problems faced by the printing press
due to power shortage and lobour
trouble,
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Solar power plants and technology

2740. DR. CAINTA MOHAN: Will
the Minister of ENERGY be pleased to
state :

(a) whether three overseas firms are ex-
ploring avenues for selling solar power plants
and technology to India and if so, details of
the plan's and prices quoted;

(b) the details of Research and Develop-
ment efforts for Solar power in India; and

(c) whether even Solar Cookers develop-
ed some 15-20 years.ago by CSIR have
failed to take off despite patents taken out
and publicity given ?

THE MINISTER OF ENERGY (StRI
VASANT SATHE) : (a) and (b) Some over-
seas firms have shown interest in exploring
the possibility of using solar energy for power
generation in India. However, no specific
offers have been made as yet. Sclar power
plants are in the developmental stage all over
the world, although, a few pilot plants have
been installed in some countries for collecting
field data. Research and Devalopment
efforts in India for Solar power are being
carried out through the photovoltaic and
thermal routes. Some pilot solar power units
in kilowatt size have alrcady been installed
for trial and development purposes. Larger
size units are being designed.

(c) Solar Cookers developed by CSIR
some 15-20 years ago were not very popular
due to various reasons such as availability of
other fuels at low cost and abyence of aware-
ness regarding the potential of such solar
cogkers. The solar cookers developed re-
cently under the R&D programme of the
Department of Non-Conventional Energy
Sources are now being manufactured by over
15 manufacturers in different parts of the
country and are being sold commercially
under the extension programmes of the
Department.

Microwave link connecting Bombay
and Madras for international traffic

2741. SHRI V. TULSI RAM : Will the
Minister of COMMUNICATIONS be pleased
to state
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(a) whether a trans-India microwave link
connecting Bombay and Madras for interna-
tional traffic has been planned as part of the
Indo-United Arab Emirates Submarine Cable
Project:

(b) if so, the details of agreement that
was reached between the two countries the
expected expenditure to be incurred on the
project and what will be the share of each
country;

(c) the particulars of the firm which has
been awarded consultancy contract and the
reasons for awarding the same to a foreign
firm: and

(d) whether a similar microwave link will
also be extended to Visakhapatnam port in
Andhra Pradesh, if so, details thereof and if
not, reasons therefor ?

THE MINISTER OF STATE OF THE

MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) No,
Sir.

(b) to (d). Do not arise.

Qil exploration in southern region
including Kerala

2742. SHRI K. MOHANDAS : Will
the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) the details of oil exploration done so
tar in the southern region including Kerala;

(b) whether it is a fact that the Oil and
Natural Gas Commission has scaled down its
target with regard to oil production/exglora-
tion due to financial constraints;

{c) if so, the detalls thereof; and

(d) whether it is going to adversely effect
the projected growth in oil production in the
country in the years to come ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS
(SARIMATI SUSHILA ROHTAGI) : (a) 99
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exploratory wells have beee drilled and 1.42
lakhs line km. of seismic survey done so far
in the basins of Krishna-Godavari, Cauvery,
Andaman and Kerala-Konken-Lakshdweep in
the Southern region.

(b) The physical programme of explora-
tion and production is being maintained
according to the VII Five Year Plan docu-
ment,

(c) and (d). Do not arise.

Sectting up of benzene project by FACT

2743. PROF. P. J. KURIEN : Will the
Minister of INDUSTRY be pleased to state :

(a) whether a decision was taken for
setting up of a benzene project by Fertilizers
and Chemicals Travancorc Ltd. in Kerala.

(b) if so, the latest position with regard
to this projcct; and

(c) the total outlay of this project and
the complegtion schedule ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHR1 M. ARUNACHALAM) :

(a) No, Sir.

(b) and (¢)- Do not arise.

[Translation]

Scooter manufacluring units

2744. DR. CHANDRA SHEKHAR
TRIPATHI :

SHRI HARI KRISHNA
SHASTRI :

Will the Minister of INDUSTRY be
pleased to state :

(a) the number of scooter manufacturing
units in the country and number of workers
and employees working in them;

(b) the annual production of scooters in
these units; and

(c) when the Lohia Machines, Uttar

Pradesh went into production ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM):
(a) There are ten manufacturers of two
whecler scooters in the country. Over 20,000
persons are working with these manufac-
turers.

(b) Total production of scooters during
the year 1985-86 was 4,83,135.

(c) The company commenced production
in December, 1983.

Delay in refund of deposits by Lohia
Machines Limited

2745. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether it is a fact that persons who
have registered for the delivery of the scooter
manufacturted by ILohia Machines are now
demanding refund of the advance made by
them;

(b) if so, the reasons therefor and the
number of persons who have demanded
refund of the advance so far;

(c) whether it is a fact that M/s Lohia
Machines are delaying the refund of money
collected from intending purchasers of their
scooter at the time of registration; and

(d) if so, the steps taken by Government
to ensure that the advance money deposited
by them is refunded to them without delay ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). The company has reported that
as on 30.6.86 a total number of 6,43,030
requests for refund of deposits were received
by them. One of the important reasons for
cancellation of bookings could be customers’
preference and a wider choice of vehicles
introduced in the market.

(c) and (d). The company has reported
that refunds are made in a period of 60 days
of receipt of canccllation advice in complete

form,
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{English)

Shortage of plastic raw material in
Karnataka

2746. DR. V. VENKATESH : Will the
Minister of INDUSTRY be pleased to state :

(a) whether small scale plastic manufac-
turers in Karnataka are facing difficulties due
to non-availability of raw material;

(b) if so, details thereof; and

(c) the steps taken by Government in this
regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) and (b). Yes, Sir. The small scale
plastic units have been facing shortage of
plastic raw materials in general and that of
low density polyethylene in particular due to
inadequate availability of these raw materialy
from indigenous sources.

(c) To augument availability, these raw
materials are allowed to be imported under
OGL by the actual users. In addition, during
the last year IPCL were allowed to import
LDPE for supplying to the plastic processors.
During 1986-87, STC has been authorised
to import substantial quantities of LDPE/
LLDPE for supplying to the plastic process-
ing units through M/s IPCL Furtber, MMTC
is also envisaging to import some of the

plastic raw materials under their IRMAC
Scheme,

Private Courier services

2747. DR. V. VENKATESH : Will the
Minister of COMMUNICATIONS be pleased
to state whether there are any private
courier services operating in the country
withoat licence 7

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) The
Department of Posts does not grant any
licence for operating private Couricr Services.
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Use of solar energy in Hotels,
Hospitals

2748. DR. V. VENKATESH: Will
the Minister of ENERGY be pleased to
state :

(a) whether use of solar energy has been
made adequately in the hotels, hospitals and
large Government establishments; and

(b) if so, the details thereof ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) and (b). A number
of installations of solar energy devices have
been made in the hotels, hospitals and large
Government establishments These include
Solar Water heating systems, solar desalina-
tion Systems, Photovcltaic Water pumping
systems, photovoltaic powered medical
refrigerators, photovoltaic lighting systems,
etc. Such installations are steadily expanding,
depending on the financial allocations made
for this area.

Production of drugs

2749. DR. V. VENKATESH :
SHRI GURUDAS KAMAT :

Will the Minister of
pleased to state :

INDUSTRY be

(a) whether it is a fact that several phare
maceutical units working under his Ministry
have failed to register any progress in
production;

(b) if so, the major drawbacks which
hamper the production; and

(c) whether there is any proposal to
amalgamate some companies and produce
popular drugs/essential drugs, many of which
have been banned in the country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSIRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) Value of production of the public
sector pharmaceutical companies during the
last three years has been as under :
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In Rs.|Crores
1DPL HAL SSPL BCPL BIL
1983-84 121.55 34.60 8.01 10.04 8.15
1984-85 121.74 40.82 9.77 11.34 11.21
1985-86 121.18 41.64 8.54 10.04 10.07
(Prov.)

It will be secen the production has been
more of less static.

(b) Major factors hampering production
are technological problems, demand cons-
traints, non-availability of adequate working
capital, labour problems etc.

(c) Government is examining the question
of reorganisation of three Calcutta based
public sector drug companies.

{Translation)

Completion of phase-I of Dhauli-
ganga project

2750. SHR1 HARISH RAWAT : Will
the Minister of ENERGY be pleased to
state :

(a) whether preliminary work on Phase-1

of the Dhauliganga project has been
completed;
(b) if so, whether the Department of

Environment has accorded necessary approval
for construction of this project; and

(c) if not, the time by which approval
for construction work of this project is
likely to be given ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILLA ROHTAG]I): (a) The
investigation of Dhauliganga Hydro-electric
project Stage-1 has been completed by the
National Hydro-electric Power Corporation
and the Detailed Project Report is under
techno-economic appraisal by the Central
Electricity Authority.

(b) The proposal for clearance of the
project from environmental apgle is under
consideration in the Department of Environ-
ment.

(¢) Investment decision on the project
can be taken only after the various clearances
have been received.

Opening of branch post offices and
sub-post offices in Almora and
Pithoragarh districts in U, P.

2751. SHR1 HARISH RAWAT : Will
the Minister of COMMUNICATIONS be
pleased 10 state :

(a) the names of places in Almora and
Pithoragarh districts under the Postal Sub-
Division in Uttar Pradesh where demand
is being made by the public representatives
to open branch post offices and sub-post
offices;

(b) the time by which branch post offices
and sub-post offices arc likely 10 be opened
there; and

(¢) if not, the reasons, therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) The
information is being collected and will be
laid on the Table of the House.

(b) At present there are no firm propo-
sals for opening of branch/sub post offices
in Almora/Pithoragarh districts in U. P. or
clsewhere.

(c) The extensive postal networks esta-
blished in rural and urban sectors of the
country are generally adequate to meet the
present needs. There are also other factors
such as increasing postal deficits and ban
on crcation of posts as a result of which
further expansion was not being undertaken.
1t is also to be mentioned that the present



199 Written Answars

level of postal

Pithoragarh  districts generally compares

Average area
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development in Almora] favourably with the country as a whole as

revealed by the following figures:

per Average Population per

P. O. (SO. Km)) P. O.
Urban Rural Urban Rural
Almora District 2.70 13.04 3399 1731
Pithoragarh Dist. 5.94 23.96 4503 1255
India as a whole 3.40 24.18 10213 4084
Telephone facilities in Pithoragarh [English)

district U. P,

2752. SHRI HARISH RAWAT : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether hie is aware of the fact that
therc are places like Tamil Pangu, New-
Dugiu, Sirkha, Gatyang Jipti, Bhadkot,
Barom, Kitha Sahib etc. 1n  Iithoragarh
district in Uuar Pradesh which do not have
telephone facility ¢ven at a  distance of more
than twenty kilometres; and

(d) if so, the time by which these places
will be continucd with telephone services ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : (a) Tele-
phone facility is available at village Madkot
(Bhadkot).

(b) Telephone facility at New Dugtu,
Garbyang (Gatyang), not clear (Jipti), Biram
(Barom) aod Ritha Sahibis plannect 10 Le
provided during tho current kive Year Plan,
Village Sirkha is not covered under the
policy of the Department for provosion of
LDPT on subsidized basis. The case for
provisioa of the same can be considered on
rent and guarantee basis. The place Tamil-
Pangy could oot be located in the Census
book.

Necw operations by O, N. G, C. in
Himachal Pradesh and Jammu
and Kashmir

2753. SHRI P. M. SAYEED : Will the
Minister of PETROLEUM AND NATU-
RAL GAS be pleased 1o state :

(a) whether it is a fact that ONGC has
started digging oil wells in Himachal Pradesh
and Jammu and Kashmir States again afier
a long time;

(b) the reasons for which the Commis-
sions abandoned earlicr attempts 10 strike
natural gas and oil; and

(c) the reasons which prompted the
ONGC to renew their cfforts in both the
States ?

THE MINISTER OF STATE IN THE
DEFARTMENT OF POWER AND
MINISTER OF STATE IN THE MINISTRY
OF PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
ONGC has resumed dnlling in Himachal

Pradesh. Preparatory work for starting
drilling in Jammu and Kashmir is in
progress.

(b) and (c). Exploration had not been
abandoned. More daia was necessary for
better picture of the subsurface geology. So,
further surveys were conducted. Drilling is
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being resumed with the availability of more
data and capability for deep drilling.

(Translation)

Linking of Ichchhalkaranji and
Bhiwandi with Pali by S. T. D.
Telex Service

2754. SHR1 MOOL CHAND DAGA:
Will the Minister of COMMUNICATIONS
be pleased to state the time by which arran-
gements will be made for linking Ichchhal-
karanji and Bhiwandi (Maharashtra) with
Pali by S. T. D./Telex Service ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS
(SHRI RAM NIWAS MIRDHA) : 1.
Ichachbalkeranji and Bhiwandi are likely to
be connected with Pali by STD towards the
end of 7th plan.

2. Telex exchange at Pali is tentatively
planned for 1988-89 during the 7th plan
depending upon the sufficient firm demands
beings registered. Cornection of Ichchhalka-
ranji and Bhiwandi with Pali by Telex will
be feasible when Telex exchange and Pali
is commissioned.

Pilferage of Kerosene from Barauni
Refinery

2755. SHR1 KALI PRASAD PANDEY :

Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state : ¢

(a) whether it is fact that for some time
past, pilferage of kerosene has been continu-
ing on a large scale from Barauni Refincry
Plant by private tankers and from the tankers
of goods trains on the way before reaching
their destination;

(b) if so, when it was detected and the
number of persons against whom action has
been taken in this rdgard; and

(c) the details in this rcgard and the
action taken to check the pilferage;

THE MINISTFR OF STATE IN THE
DEPARTMENT OF POWER AND
MINISTER OF STATE IN THE MINISTRY

SRAVANA 14, 1908 (SAKA)

Written Answers 202

OF PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
No reports regarding large scale pilferage
of kerosene oil from Barauni Refinery by
private tankers and from tankers of goods
trains have been received.

(b} and (¢). Do not arise.

| English)

Minimum unit size for licensing in
automobile secter

2756. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government have notified
the minimumr size of units for licensing in
the automobile sector;

(b) if so, the criteria followed in deter-
mining the minimum size;

(c) how do these units compare with the
normal size of units in Japan and the USA;

(d) if the comparison is unfavourable,
whethcr they would be able to achicve any
worthwhile economics of scale at this level of
production; and

(¢) whether this unit size is proposed
to be r1etained when Government policy on
automobiles is formulated ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) Yes, Sir. Government have notified
minimum economic capacity for passenger
cars, commercial vehicle and 2-wheelers.

(b. The present installed capacity of the
cxitsting manufacturers and their overall
performance, reasonable investment, turnover
ratio and growth possibility ctc, have been
taken into account,

(c) to (e). In various countries the volume
of production varies from unit to unit and
model to model. Under the Indian conditions
the minimum capacity notified is considered
favourable and it is expected that the units
would be able to achieve reasonable econo-
mies of scale at the prescribed level.
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Reduction of manpower in collieries
under Coal India Ltd.

2757. SHRIMATI KISHORI1 SINHA :
Will the Minister of ENERGY be pleased to
state :

(a) whether there is any proposal to
reduce manpower in collieries to make coal
production more economic;

(b) if so, the details thereof;

(c) if not, whether Government believe
that there is surplus manpower in the
collieries under Coal India Limited; and

(d) if so, how it is proposed to deal with
this surplus ?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE) : (a) and (b). There is
no proposal to reduce manpower in the
collieries by taking recourse to retrenchment.

(c) and (d), There is a general impression
that Coal Companies are carrying surplus
manpower, particularly in unskilled categories.
The Baveja Committee estimated a surplus
manpower of about 50,000 in Bharat Coking
Coal Limited in 1978. The Chari Committee
has recently estimated as many surplus in Eas-
tern Coalfields Limited. The estimates made
by the Baveja and Chari Committees are ques-
tioned as no proper time and motion or
detailed work studies have been made to
quantify the extent of surplus manpower in
coal industry. Certain time and motion
studies have been recently initiated in this
behalf. Meanwhile, certain steps have been
taken to rationalise the manpower deploy-
ment, the chief one being a near total ban
on recruitment of fresh unskilled workers.
The other important step is re-deployment of
surplus manpower in new projects to the
extent feasible by training/re-training them.

Supply of LPG through pipeline

2758. SHRIMATI KISHORI SINHA :
Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state :

(a) whether it is proposed to provide
piped LPG supply in place of bottled LPG
at least in major cities as is done abroad;
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(b) whether the cost of benefits of this
scheme have been considered; and

(c) whether it is a fact that bottled LPG
distribution would become uneconomic when
the number of LPG users goes up
enormously ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER AND MINI-
STER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS
(SHRIMATI SUSHILA ROHTAGI) : (a)
There is no such proposal at present.

(b) and (c). No detailed study rcgarding
comparative cost of supplying LPG through
pipeline vis-a-vis in cylinders has been made.
However, limited feasibility studies carried
out for selected localities have brought out
that supply of LPG through pipeline is not
economically and operationally feasible.

Glass factories and itcmus manufactured
and exported

2759. SHRI VUJAY N. PATIL : Will
the Minister of INDUSTRY be pleased to
state :

(a) the number of glass factories opera-
ting in India during 1985-86;

(b) the items manufactured by these
glass factories;

(c) whether glass items are exported;

(d) if so, the countries where glass items
are exported and the total value of exports
in 1985-86; and

(¢) the steps Government propose to
modernise glass industry during the Seventh
Five Year Plan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT (SHRI M. ARUNACHALAM) :
(a) There are 60 glass factories in the
organised sector and 1442 units are regis-
tered with Directorates of Industries in

States/Union Territories.

(b) These units are engaged in the
manufacture of glass containers, pressed-
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wares, sheet/wired and figured glass-warcs,
fibre glass, glass wool, ophthalmic and
optical glass.

Various glass items under the broad
category of glass hollow-ware are manufac-
tured by mouth blown and/or semi-auto-
matic process, Soda-lime Silica pressed wares
and scientific laboratory glass wares by the
small-scale units-namely glass tumblers, jugs,
plates, bowls, vases, Ash-trays, table-ware,
decoration items, signal glass, glass bangles,
block glass, hollow and solid beads, glass
tubings, rods, glass containers, glass-wares,
glass tiles, glass marbles etc.

(c) Yes, Sir.

(d) Total estimated export of glass and
glass ware during 1985-86 is Rs. 27 crores
out of which the estimated share of SSI
units is Rs. 5.2 crores.

Major countries of import from India
during 1985-86 arc :

Vacuum Flask & Refills : West Germany,
Belgium, Sweden, USSR, USA, UK, Swit-

zerland, France, Hungary, Mozambique,
Kenya etc.
Glass vials & Bottles : Bangladesh,
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